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REPORT OF THE JOINT COMMITTEE IN THE MATTER OF ORIGINAL APPLICATION
NO. 44 OF 2023 (WZ) (ARYAVART FOUNDATION VS. M/S. LOTE PARSHURAM
ENVIRONMENTAL PROTECTION CO-OP. SOCIETY LTD. & ORS.) IN COMPLIANCE
WITH HON’BLE NGT (WZ) ORDER DATED 17.04.2023.

1.0 BACKGROUND

The Original Application (OA) No. 44 of 2023 (WZ) was filed by Aryavart Foundation, regarding
non-compliances and violation of environmental norms by CETP operated by M/s Lote
Parshuram Environment Protection Co-op. Society Ltd. (Respondent No.1). The directions
issued by the Hon’ble NGT vide Para-03 of the aforesaid order dated 17.04.2023 are

reproduced below;

“03. We deem it appropriate to constitute a joint committee, consisting one member each
of Central Pollution Control Board (CPCB) and Maharashtra Pollution Control Board
(MPCB). MPCB shall be the nodal agency of the said Committee. The Joint Committee
shall assess the environment damage caused by respondent No.1 and recommend a
plan for its restoration and also shall assess adequacy of CETP to meet the standards
and recommend the standard for its improvement. The report shall be submitted by the
said Committee within a period of one month.”

The copy of the aforesaid order dated 17.04.2023 of the Hon’ble Tribunal is given at

Annexure-l.

2.0 THE COMMITTEE

In compliance with the aforesaid order of the Hon’ble Tribunal, MPCB being the Nodal Agency,
constituted Joint Committee vide office order dated 04.05.2023 comprising members from
Central Pollution Control Board (CPCB) and Maharashtra Pollution Control Board (MPCB), as
below-

l. Shri Pratik Bharne, Scientist E, CPCB, Regional Directorate, Pune

Il. Shri Jagannath Salunkhe, Regional Officer, MPCB, Kolhapur

M. Shri Sanjay Jirapure, Sub Regional Officer, MPCB, Chiplun (Nodal Officer)
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3.0 APPROACH OF THE COMMITTEE

As per the Hon’ble NGT order dated 17.04.2023, the committee was directed to-

4.0

4.1

assess the environment damage caused by CETP operated by M/s Lote Parshuram
Environment Protection Co-op. Society Ltd. and recommend a plan for its
restoration

assess adequacy of CETP to meet the standards and recommend the standard for

its improvement.

Accordingly, the Joint Committee adopted the following approach-

Meeting with CETP operator

Site visit and sampling at different stages of treatment of CETP on grab as well as
composite basis to assess adequacy of CETP to meet with the prescribed discharge
standards.

Site visit and sampling of water & sediment at river Sonpatra near village Kotwali to
which the natural drain meets which passes from MIDC area, and also transverse
behind the CETP and disposal pipeline passes almost parallel to this river

Site visit and sampling at IN SITU Treatment Project (1 MLD) Village Kotwali for the
treatment of water flowing in the Kotwali Nallah (having chance of contamination due
to sewage and industrial effluent mostly due to rainy season) for rejuvenation of
Vashishti river

Compilation of information/data from CETP, MIDC & MPCB.

Preparation of draft report, deliberation amongst the members of the Joint Committee

and finalization of the Report.

LOTE-PARSHURAM INDUSTRIAL AREA AND CETP- M/S. LOTE

PARSHURAM ENVIRONMENT PROTECTION CO-OP. SOCIETY LTD.
LOTE-PARSHURAM INDUSTRIAL AREA:

Maharashtra Industrial Development Corporation (MIDC) has developed the Lote-Parshuram

Industrial Area in the year 1986 admeasuring 519.40 hectors of land along Mumbai-Goa

National Highway (NH No. 66). This area is located about 13 km from Chiplun in Khed Taluka,

Ratnagiri district of Maharashtra in Konkan Region. This industrial area is notified for chemical
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units. MIDC has provided basic infrastructure facilities such as roads, water supply scheme,

effluent collection & disposal scheme and street lights in this area.

Total 601 plots are developed, out of which 504 plots are allotted. The total 110 plots are
allotted to chemical industries. The industries located in this industrial area are indulged in
manufacturing of organic chemicals, dyes and pigments, pharmaceuticals, pesticides and

inorganic & synthetics chemicals.

Being chemical zone, considering the increasing demand of entrepreneurs, MIDC has acquired
574.18 Hect. of land about 1 Km away from existing Lote-Parshuram Industrial Area along
Mumbai-Goa NH-66, as Additional Lote-Parshuram Industrial Area. The work of providing
basic infrastructure to the add Lote-Parshuram Industrial Area is in progress. The geographical

location and google image of Lote-Parshuram Industrial area are shown in Image-01 and 02.

The number of industries of different categories in Lote- Parshuram Industrial Area &

Additional MIDC Lavel area are given in Table-01, as below:

TABLE-01: INDUSTRIES AT LOTE-PARSHURAM INDUSTRIAL AREA & ADDITIONAL

INDUSTRIAL AREA LAVEL
S. No. Category of industry LSI msI SSI Total
1. RED 22 12 93 127
2. ORANGE 1 1 10 12
3. GREEN 1 0 9 10
Total 24 13 112 149

*LSI- Large Scale Industry, MSI- Medium Scale Industry and SSI- Small Scale Industry.
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Image 01: LOCATION MAP OF LOTE-PARSHURAM, CHIPLUN AND KHED.
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Image 02: Google Image of Lote-Parshuram Industrial Area.

4.2 COMMON EFFLUENT TREATMENT PLANT (CETP) - M/S. LOTE PARSHURAM
ENVIRONMENT PROTECTION CO-OP. SOCIETY LTD.

Common Effluent Treatment Plant (CETP) is located at Plot. No. P-30, MIDC Lote-Parshuram.
The CETP was established in the year of 2003. The CETP was operated by M/s. Lote Parshuram
Environment Protection Co-Op. Society Ltd. Earlier, CETP was established for the capacity of
4.5 MLD in the year 2003 which was further up-graded/expanded to capacity of 10 MLD which
is completed in the year 2018. The up-gradation/expansion of CETP carried out considering

the non-compliances the discharge standards and expansion of the industrial units/area.

Previously, operation & maintenance of CETP was being looked after by M/s. Lote-Parshuram
Environment Protection Co-Society Ltd. The expansion work of 4.5 MLD to 10 MLD CETP was
given to M/s Aquachem Enviro Engineers Pvt. Ltd (AEEPL) during the period 2015-2017 by
MIDC.



259

In view of continuous non-compliance of the discharge standards by the seven CETPs including
Lote-Parshuram CETP in Maharashtra, MPCB issued direction to MIDC under Section- 33 A of
the Water (Prevention & Control of Pollution) Act, 1974 vide letter No./MPCB/JID9WPC/B-962,
dated 06.03.2017 (Annexure-ll) and directed to take over the operation of the non-

conforming CETPs within a period of 3 months i.e. on or before 31.05.2017.

MIDC has taken over the operation & maintenance of Lote-Parshuram CETP and engaged
operator —M/s Aquachem Enviro Engineers Pvt. Ltd (AEEPL) from 15t March 2018. Operation
& maintenance of drainage network inside MIDC industrial area and treated effluent disposal
line are looked after by MIDC. Presently, members of the CETPs are 75 industries viz LSI- 20,
MSI-09 and SSI-46, discharge their treated effluent to CETP for further treatment.

The renewal of consent to operate (CTO) was granted by MPCB to CETP (10 MLD) vide letter
UAN No0.0000153804/CR/2303002357, dated 29.03.2023, against its application No. MPCB-
CONSENT-0000153804 Dated 22.11.2022. The aforesaid CTO is valid up to 31-12-2028. The

copy of CTO is attached as Annexure-lIl.

Environmental Clearance (EC) is obtained for the up gradation of CETP for 10 MLD from SEIAA
vide letter SEAC—2015 /CR-418 /TC -2 dtd. 28-06-2016 which was valid up to the seven years

i.e. up to 2023. The copy of the EC is provided at Annexure-IV.

4.2.1 TREATMENT UNITS OF CETP

CETP is provided with Primary, Secondary (Activated Sludge Process) and Tertiary Treatment
(Pressure Sand Filtration and Activated Carbon Filtration) system. The flow diagram is
provided in Imgae-03 and the google image of CETP is given as Image-04. The treatment unit
details are provided in Annexure-V. Though, the present design capacity of CETP is 10 MLD,
Actual flow to CETP is in the range of 2.6 MLD- 5.1 MLD (2022-23).
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CETP is designed for the characteristic of the influent as detailed in Table-02.
TABLE-02 DESIGN VALUES FOR CETP (10 MLD)

Sr. No. Parameters Value
1 pH 6.0-8.0
2 Suspended Solids 800-1000
3 BOD Less than 1200
4 CcoD Less than 2500
5 Oil & Grease 10-50
6 Ammonical Nitrogen 50-100

Note- The values are expressed in mg/lit, except pH

4.2.2 DISPOSAL OF TREATED EFFLUENT-

Presently, treated effluent is disposed by pipeline of 7.732 Km at Karambavane Creek which
is estuarine portion of Vashisthi & Jagbudi river, as per suggestion by National Institute of
Oceanography (NIO). The pipeline is constructed of 630 mm dia HDPE of length 6.137 Km (laid
below the bed of Sonpatra river in the village limits of Ghanekhunt and Kotawali village from
CETP) and 1.595 Km in Length in the estuary of Vashisthi after confluence of Vashisthi and
Jagbudi rivers up to the disposal point.

This is gravity line provided with 9 numbers of 150 mm dia Air-release valves fixed at
prominent locations. The treated effluent discharged to Karambavane creek twice a day for
the period of 6 hrs each depending upon low tide & high tide period. The present pipeline
(capacity -10 MLD) treated effluent from CETP (design capacity- 4.5 MLD) which was

commissioned in the year 2003.

Recently, MIDC has obtained CRZ clearance on 19.06.2023 for the extension of pipeline further
2.560 KM from existing disposal location with design capacity 25 MLD, for discharge from
present design capacity- 10 MLD. The existing and proposed pipeline path is shown in the

Google Image-05.
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L.P.E.P.SOCIETY (C.E.T.P.) PLOT NO P-30 MIDC LOTE PARSHURAM TAL KHED DIST RATNAGIRI MAHARASHTRA

EFFLUENT. 4
Bcoir EXISTING CETP 4.5MLD |
‘ _
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ki o arsian: CLARIFOCULATOR l CAP-2430M3 CAP-243003
CAP-600M3 SLUDGE
HOLD CAP
00N
OUTLET (13 PSE IREATED OXYDATION SECONDARY » DECANTER/
EFFL HOLD CLARIFIER sicia
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IMAGE 03: FLOW DIAGRAM OF CETP
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IMAGE-04: GOOGLE IMAGE OF CETP-LOTE -PARSHURAM
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5.0. SITE VISIT AND MONITORING-
5.1 SITE VISIT AND SAMPLING AT CETP-

Site visit of CETP was carried out by the Joint Committee on 15.05.2023 along with officials
from CPCB and MPCB. Shri Rakshe EE, MIDC Ratnagiri, Shri Haldankar, Assistant Engineer,
MIDC Chiplun, along with other Officials and representatives from Contractor/Operator- M/s
Agua Chem Enviro Engineers Pvt Ltd were present during the visit and provided the
information and data. The sampling carried out on 15.05.2023 and 16.05.2023 on grab and
composite mode at different stages of CETP including Inlet and Outlet of CETP to find out the
adequacy of the CETP to meet with the prescribed standards. Grab sampling was carried out
three times i.e. Morning (11:30 AM -12.45 PM) on 15.05.2023, Night (00.30 AM- 1:15 AM and
Morning (11:30 AM -12.45 PM) on 16.05.2023. The Composite sampling was carried out for
24 hrs with an interval 2 hrs from 15.05.2023 (11:30AM) to 16.05.2023 (09:30AM).

The sampling location descriptions are given in Table-03, as below-

TABLE-03 DETAILS OF SAMPLING LOCATIONS AT CETP

Sr. No. Sampling Location Description(s)

01 Inlet to CETP

02 Outlet of Equalization Tank (Outlet of ET)

03 Outlet of Primary Clarifier (Outlet of PC)

04 Outlet of Secondary Clarifier — | (Stage —I) (Outlet of SC-I)

05 Outlet of Secondary Clarifier — Il (Stage-Il) (Outlet of SC-II)

06 Final Outlet of CETP (after tertiary treatment) (Outlet of CETP)

5.2 River Sonpatra & Natural Drain Sampling

Natural drain which passes through MIDC Industrial area and along the boundary of the CETP
meets with River Sonpatra which meets with River Jagbudi. River Jagbudi meets with River
Vashisthi which ultimately meets with the Arabian Sea though Karambavane and Dabhol
Creeks (as locally called). The sampling was carried out on 15.05.2023 at this river Sonpatra
and in Natural Drains to see any contamination in the river though drains or leakages, if any
from the pipeline as it passes along the/under the bed of the river Sonpatra. It is informed

that untreated sewage from nearby villages also discharges into natural drains and rivers.

11
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The details sampling locations are given in Table-04 as below-

TABLE-04 DETAILS OF SAMPLING LOCATIONS— RIVER AND NATURAL DRAINS

Sr. Sampling Location Description(s) Code
No.

01 Kotwali Nallah (Natural Drain-I) near CETP, the natural drain which passes | SWND-I

from MIDC area and further meeting with river Sonpatra

02 River Sonpatra near Kotwali Village (after meeting with Kotwali Nallah) SWRS-I

03 Natural Drain-Il near Kotwali Village merging with Sonpatra river on north | SWND-II
side
04 River Sonpatra after confluence of above (1) & (llI) SWRS-II

The sampling locations are shown in the sketch attached as Annexure-VI.

5.3 SEDIMENT SAMPLING FROM RIVER BED, NATURAL DRAINS

As there was incident of pipeline leakage occurred on 03.10.2022 at location near Kotwali,
also refereed in the present Application. The joint committee visited the location. It was
informed that the leakage was immediately rectified by MIDC on the same day. The discharge
through pipeline was stopped after knowing the leakage and during the rectification work.
MPCB issued letters to MIDC who is responsible for operation & maintenance of the pipeline,
and also issued proposed direction under the Water (P & CP) Act, 1974 and the Air (P & CP)
Act 1981 & H & OW (T & TM) Rules 2016 dated 14.10.2022. The reply received from the MIDC
and Lote-Parshuram Environment Protection Co-Op. Society Ltd. are provided along with

aforesaid issued letter and proposed directions are provided at Annexure-VII

During the visit, there was no visible leakages observed from the pipeline. However, some oily
traces were observed in small quantities near air valves. This may be due to leakages from Air
Valve from disposal pipeline which might happened sometimes. The river bed was found

rocky/with stones/with negligible sand/soil due to hilly terrain.
The sediments samples were collected from upstream side (towards east direction) from the

bed of the river Sonpatra adjacent to past leakage (on 03.10.2022) location, in the down steam

side of the leakage location in Sonpatra River (towards west direction) and from Natural Drain-

12
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Il which merged with Sonpatra river on north side. The sediment samples were collected from
Natural Drain —Il for reference as there was no effect of leakages on this side, as informed.
The sampling details are given in Table-05, as follows and locations are shown in the sketch
attached as Annexure-VI.

TABLE-05 DETAILS OF SAMPLING LOCATIONS— SEDIMENTS IN RIVER ND NATURAL DRAINS

Sr.No. | Sampling Location Description(s) Code

01 River Sonpatra near Kotwali Village (Kotwali Nallah/Natural Drain- | SSRS-1
[), the natural drain which passes from MIDC area and further
meeting with river Sonpatra (Location-01)

02 River Sonpatra near Kotwali Village (Kotwali Nallah/Natural Drain- | SSRS-2
[), the natural drain which passes from MIDC area and further
meeting with river Sonpatra)- (Location-02)

03 Natural Drain-Il near Kotwali Village merged with Sonpatra river | SSND-II-1
on north side

04 Natural Drain-Il near Kotwali Village merged with Sonpatra river | SSND-II-2
on north side

05 River Sonpatra after confluence of Natural Drain-Il near Kotwali | SSRS-3
Village merged with Sonpatra river on north side

06 River Sonpatra after confluence of Natural Drain-Il near Kotwali SSRS-4
Village merged with Sonpatra river on north side

07 River Sonpatra after confluence of Natural Drain-Il near Kotwali SSRS-5
Village merged with Sonpatra river on north side

08 River Sonpatra after confluence of Natural Drain-Il near Kotwali SSRS-6
Village merged with Sonpatra river on north side

09 Kotwali Nallah (Natural Drain-1), the natural drain which passes SSND-I-1
from MIDC area and further meeting with river Sonpatra

10 Kotwali Nallah (Natural Drain-l), the natural drain which passes SSND-I-2
from MIDC area and further meeting with river Sonpatra

11 Kotwali Nallah (Natural Drain-1), the natural drain which passes SSND-I-3
from MIDC area and further meeting with river Sonpatra

5.4 1 MLD IN SITU TREATMENT PROJECT FOR KOTWALI NALLAH AT KOTWALI VILLAGE
UNDER REJUVENATION OF VASHISHTI RIVER

1 MLD In-situ wastewater treatment project for the treatment of water flowing in the Kotwali

Nallah (having chance of contamination due to sewage and industrial effluent mostly due to

rainy season) for rejuvenation of Vashishti river at kotwali village. The project is provided with

phytorid and floating rafter technology. MPCB had issued work order to M/s. Technogreen

Environmental Solutions (TES) for the In-situ treatment project. The water flowing in the

Kotwali Nallah is diverted to this project and after treatment again discharge into small

13
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channels used for irrigation by the nearby farmers. In case of not in use for irrigation, water

finds its way in to river Sonpatra.

This project consists of receiving/collection sump, screen chamber, sedimentation tank,
floating rafter and wetland crates. The details including layout, process description of the
project are provided in Annexure-VIIl.
The sampling at this project is carried out at different stages as detailed below-
[.  Inlet to In-situ Treatment

II. Inlet of First Row

[ll.  Outlet of First Row

IV.  Inlet of Third Row

V.  Outlet of Third Row

VI. Final Outlet of In-situ treatment

5.5 ANALYSIS RESULTS OF THE WATER, WASTEWATER AND SEDIMENT SAMPLING-

The water and wastewater samples were analysed at the Regional Laboratory, MPCB, Chiplun

and sediment samples were analysed at M/s Shreeji Aqua Treatment Pvt Ltd Chikhali, Pune

which is MoEF&CC recognised Laboratory.

The analysis results of the samples collected at CETP, Sonpatra River, Kotwali Nallah/Natural

drains, In-situ Treatment Project and Sediments are given in-

- Annexure - IX-A Analysis Results of Sampling at CETP,

- Annexure - IX-B Analysis Results of Sampling at Sonpatra River, Nallah/Natural drains

- Annexure - IX-C Analysis Results of Sampling at In-situ Treatment Project

- Annexure - IX-D Analysis Results of Sampling of Sediments from Natural Drains/River
beds

MPCB carry out weekly sampling at Inlet and outlet of CETP. The analysis results complied for

five years i.e. 2018 to 2023 are compiled and provided at Annexure-X.

6.0 OBSERVATIONS AND FINDINGS:

6.1 INCIDENT OF LEAKAGE OF DISPOSAL PIPELINE, SAMPLING & ANALYSIS OF SEDIMENT,
WATER IN RIVER SONPATRA NEAR INCIDENT PLACE- ASSESSEMTN OF DAMAGE

14
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CETP treated effluent discharge pipeline was leaked at Sonpatra River near Kotwali
village on 03-10-2022 at 2:30 pm. The pipeline workers noticed the above said
incidence and informed to the MIDC & CETP office. CETP discharge was immediately
stopped after knowing the incident of leakage. Further, MIDC rectified the issue and
stopped the leakages of the pipeline. MPCB issued letters to MIDC who is responsible
for operation & maintenance of the pipeline, and also issued proposed direction dated
14.10.2022 under the Water (P & CP) Act, 1974 and the Air (P & CP) Act 1981 & H &
OW (T & TM) Rules 2016 The reply received from the MIDC and CETP are provided
along with aforesaid issued letter and proposed directions are provided at Annexure-

VII.

The work of daily maintenance, repairs, watch & ward of effluent collection and
treated effluent disposal system is looked after by MIDC. MIDC has engaged agency
and Annual Maintenance Contract (AMC) has been awarded to the same. The AMC
include daily watch & ward of effluent collection system by engaging two persons. The
contract labour are equipped with Jeep, Driver, Tools & Plants, a cellular mobile phone
for rapid communication etc. required for attending emergency breakdown of effluent
pipeline. The provision of super sucker cleaning machine mounted on Track with
vacuum pump 4000 cum/hr and High pressure jetting pump with 260 LPM capacity &
pressure 140 Bar. With high pressure jetting hose 3000 PSI, 25mm die 120 m length.

with quick couplers -30 m is also made in above AMC work.

The sediments samples, water samples were collected from the River Sonpatra,
Kotwali Nallah (Natural Drain-1) which passes from MIDC area/near CETP in upstream
side and further meets with river Sonpatra and Natural Drain-Il near Kotwali Village
merging with Sonpatra river on north side. The analysis results of the water samples

and sediment samples are given in Annexure - IX-B and Annexure - IX-D.

The analysis results of the sediments for the analysed parameter(s) as shown in the
Annexure - IX-D are compare with the Soil (Screening and Response Levels) as
prescribed in the GUIDANCE DOCUMENT FOR ASSESSMENT AND REMEDIATION OF
CONTAMINATED SITES IN INDIA under NPRPS, 1st Edition, December 2015, MoEF& CC,
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Gol. The screening levels (based on the Canadian CCME Environmental Quality
Guidelines) and Response Levels (Dutch Interventional levels) are important to assess
the level of contamination in Soil/Sediments. The screening levels are generic
concentrations of the hazardous substances in Soil/sediments at or below which,
potential risks to human health or the environment are not likely to occur and where
no further investigation and assessment is needed. In India, there are no specific levels
for assessing soil contamination. Therefore, Canadian CCME Environmental Quality
Guidelines is used as preliminary screening levels in Indian Situation for four category
of land use pattern- Agricultural, residential/Parkland, industrial and commercial.

It is observed from the analysis results of the sediments that the concentration of the
parameters/pollutants are below the Screening Levels (based on the Canadian CCME
Environmental Quality Guidelines) and therefore potential risks to human health or
the environment are not likely to occur and no further investigation and assessment is

needed.

The analysis of samples collected from the natural drains and river Sonpatra show
there is contamination of Kotwali Nallh/Natural Drain-Il near CETP (COD-60 mg/I, BOD:
3.4 mg/l) as it traversed through the MIDC area and might received
domestic/industrial effluent. There was no discharge found observed in to this drain
from CETP. The quality of water in the Sonpatra river, downstream of Kotwali Nallah,
is BOD: 2.6 mg/I, COD: 35.02 mg/Il, DO: 5 mg/l which merged with the Natural Drain-|
on north side with BOD: 2.2 mg/I, COD: 22.8 mg/l & DO: 5.9 mg/I. Kotwali nallah/Darin
and Sonpatra river also receives untreated sewage from nearby villages. The quality
of the water flowing after confluence is BOD:2.4 mg/I, COD: 34 and DO: 5.6 mg/| which
meets with Jagbudi river. (Refer, Annexure-IX-B for analysis results- Sonpatra River,

natural Drains/Kotwali nallah)

The analysis results of samples collected at In-Situ project reveal that inlet quality with
BOD: 1.8 mg/l, COD: 32 mg/l, DO: 5.4 mg/l whereas BOD: 1.8 mg/|, COD: 16. Mg/l and
DO: 6 mg/l. It is observed that there is reduction by 51%. No change is observed in the

BOD. (Refer, Annexure-IX-C for analysis results- In Situ project).
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6.2 ADEQUACY OF THE CETP TO MEET WITH THE NORMS AS PER COMMITTEE VISIT &
MONITORING
6.2.1 During the visit and monitoring (on 15-05-2023 to 16-05-2023), CETP was found in
operation with primary, secondary and tertiary treatment with flow 2.8 -2.9 MLD
respectively, against the 10 MLD design capacity.
6.2.2 CETP has been upgraded to 10 MLD capacity with primary, secondary and tertiary
treatment. However, actual flow to CETP was in the range of 2.6 MLD- 5.1 MLD (2022-
23) which shows that the CETP is operated at 25-50% of the capacity. Out of all
treatment units, CETP operates with half of primary, secondary and tertiary treatment
units and almost other half units are kept standby.
6.2.3 Grab and composite sampling carried out at different stages of treatment including
Inlet and Outlet of CETP and Analysis results are given in Annexures-IX A. It is observed
from the analysis results that the concentrations of inlet parameters are within the
Inlet/Design Standards and the concentration of the all the analysed parameters at the
final outlet of CETP are within the discharge standards prescribed by MPCB except for
parameter Cyanide. The summarised results for few criteria pollutants are given in

following Table-06.
TABLE 06- SUMMARISED RESULTS FOR FEW CRITERIA POLLUTANTS

Sr.
No.

Grab Grab Grab Composite

Design

Parameters

Values/
Inlet
Standards

Sampling-1
GS-1

Sampling-2
GS-2

Sampling-3
GS-3

Sampling
(o

Discharge
Standards

pH

5.5-9.0

7.8 7.5

7.9 7.7

7.9 7.7

6.0-9.0

TSS

131 41

56 39

86 49

66 45

100

TDS

4864 4720

3725 3711

3412 3276

3849 3811

HIW|IN|PF

BOD

1200*

310 70

210 60

210 74

190 60

100

CcoD

2500*

934.4 192

636 180

660 184

589.2 171.2

250

Grab Sampling-1
15.05.2023-MORNING
11:30 AM to 12:15 PM

Grab Sampling-2
16.05.2023-NIGHT
00:30 AM to 12:15 AM

Grab Sampling-3
16.05.2023-MORNING
11:45 AM to 12:15 PM

Composite Sampling
11:30 AM of 15.05.2023 to
09:30 AM of 16.05.2023
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It is observed from the above Table-06 that the average % reduction of BOD is 70.50
(GS1-77.41%, GS2-71.42%, GS3-64.76%, CS-68.42%, Average Reduction: 70.50%) and
average % reduction of COD is 73.50 % (GS1-79.45 %, GS2-71.69 %, GS3-72.12 %, CS-
70.94 % Average Reduction: 73.50%) due to treatment system provided at CETP.

Considering the reduction in the range 70-75% of BOD and COD with present
treatment systems, CETP is adequate to treat inlet effluent quality of BOD in the range:
330-400 mg/l and COD in the range: 830-1000 mg/I to meet with norms BOD: 100 mg/I
and COD: 250 mg/I. It is informed that CETP is design for BOD: 1200 mg/I and COD:
2500 mg/I, considering reduction 70-75% as above, CETP may be able to reduce BOD
& COD up to 300- 360 mg/l & 625- 750 mg/l which will not meet with the discharge

standards.

Therefore, there is need to operate the treatment units efficiently, control the inlet
quality of effluent coming from member industries, revise the inlet norms based on

the feasibility & treatability, install advance chemical treatment etc.

The inlet quality of the effluent is very lean during the committee visit and monitoring
in the mid May 2023 which might be due to controlled discharge from member
industries, no discharges from potential industries, storage of effluent by the member

industries, non-operation of some industries etc.

NON-COMPLIANCE OF CETP BASED ON THE PAST SAMPLING BY MPCB

(Period April 2018-April 2023)

MPCB carry out weekly sampling at the inlet and outlet of CETP. The period considered
for the verification of the violations is five years (April 2018 to April 2023 considering
the registration of this Original Application (April 2023) referring Rule-15 (3) The NGT
Act, 2010 under relief, compensation & restitution. Accordingly, the results for the

parameters viz pH, TSS, BOD, COD & TDS are compiled and given at Annexure-X

It is observed from the analysis results (Annexure-X), out of 252 sampling carried
during the last five years (April 2018 to April 2023), CETP complied with discharge

standards in 165 sampling and non-complied with discharge standards in 87 sampling.
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It is observed that CETP was found complied and non-complied in between period.
Performance of the CETP improved since 2020 due to up-gradation work.
The number of violation days calculated (year wise) for the considered period and
given in the Table-07

TABLE 07- NO OF DAYS OF NON-COMPLIANCES

Year No of days of Non-Compliances
2018 268
2019 145
2020 38
2021 92
2022 56
2023 15
Total 614

It is also to mention here that the CETP was not conforming to the discharge standards
mostly since its inception in 2003. MPCB has taken various actions including directions

are enumerated in subsequent section.

CETP violated the discharge standards due to-
- Inadequate treatment and improper operation of treatment units/process
installed in CETP.
- Discharge of effluent not conforming to the discharge standards by member

industries i.e. defaulting industries.

6.4 ENVIRONMENTAL COMPENSATION FOR THE NON-COMPLIANCE OF THE CETP:
Considering the non-compliance of discharge standards and other directions of MPCB,
the committee finds it appropriate to compute environmental compensation by using
methodology/formula given in “Report of the CPCB In-house Committee on
Methodology for Assessing Environmental Compensation and Action Plan to Utilize
the Fund”. The same has also been referred by the Hon’ble NGT in its order (para 14 to
16) dated 28/8/2019 in the matter of Original Application No. 593/2017 titled
Paryavaran Suraksha Samiti & Anr. Versus Union of India & Ors., and also used by various

other Committees constituted by Hon’ble NGT in various other matters, such as-

19



273

e Original Application (OA) No. 38 of 2019 (WZ) (Aryavart Foundation Vs M/s Green
Environment Services Co.op Society Ltd. (CETP) and Ors)-Hon’ble National Green
Tribunal, Principal Bench, New Delhi

e Original Application N0.510/2019 (WZ) (Aditya Singh Chauhan Vs State of Gujarat &
Ors), Hon’ble NGT, PB, New Delhi,

e [.A.No.94/2020 In Original Application No. 7/2020 (WZ) (Aryavart Foundation Vs M/s
Naroda Enviro Projects Ltd. (CETP) & Ors.), Hon’ble NGT, PB, New Delhi.

Environmental Compensation (EC) in Rupees - EC=PI x N x Rx S x LF

Where,
EC Environmental Compensation in Rs. (INR)
Pl Pollution Index of industrial sector. It was suggested that the average

pollution index of 80, 50 and 30 may be taken for calculating the
Environmental Compensation for Red, Orange and Green categories of
industries, respectively.

N Number of days of violation that took place

R R is a factor in Rupees, which may be a minimum of 100 and maximum of
500. It is suggested to consider R as 250, as the Environmental
Compensation in cases of violation.

S Factor for scale of operation S could be based on small/medium/large
industry categorization, which may be 0.5 for micro or small, 1.0 for
Medium and 1.5 for large units.

LF Location factor could be based on population of the city/town and location
of the industrial unit. For the industrial unit located within municipal
boundary or up to 10 km distance from the municipal boundary of the
city/town, following factors (LF) may be used:

Sl. No. Location Factor#
Population* (LF)
(million)

1 Less than 1 1.0

2 lto<5 1.25

3 5to<i10 1.5

4 10 and above 2.0

*Population of the city/town as per the latest Census of India

#LF will be 1.0 in case unit is located >10km from municipal boundary
For critically polluted areas / Ecologically Sensitive areas,

the scope of LF may be examined further.

The factors, considered for calculating Environmental Compensation for CETP-Lote-

Parshuram, are given in the following Table-08
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TABLE 8-FACTORS CONSIDERED FOR CALCULATING ENVIRONMENTAL COMPENSATION

Factor

Value

Pl | Pollution Index
of the Industrial
Sector

80
(Red Category as per Consent issued by the MPCB)

N | Number of days
the violation has
taken place

614

(01.04.2018- 30.04.2023)

MIDC has taken over the operation & maintenance of Lote-
Parshuram CETP and engaged operator —M/s Aquachem Enviro
Engineers Pvt. Ltd (AEEPL) from 1st March 2018

R | Factor of ECin
Rupees

Rs. 500*

Committee consider- R-Rs. 500/- referring order dated 06.02.2020
of Hon’ble NGT, Principal Bench, New Delhi in Original Application
(OA) No. 510 of 2019 in the matter of Aditya Singh Chauhan v/s
State of Gujarat related to non-compliance of CETP at Narol
operated by M/s Narol Textile Infrastructure and Enviro
Management (NTIEM), Ahmedabad.

The same is considering that the majority of industries are in ‘Red’
category, CETP itself is ‘Red’ category, and almost continuous non-
compliance of consented parameters i.e. discharge standards for
more than five years therefore, instead of R-250 which may be
normal factor, present situation require the factor to be higher.

S | Factor for scale
of operation of
industrial unit

1.5
(CETP- large scale operation as per consent issued by MPCB)

LF | Location Factor

1.0
(Population of Lote-Parshuram & nearby villages less than 1
million as per Census-2011)

Thus, Environmental Compensation (EC) calculated as:

operation & maintenance)

Name of Operator(s) Period of Violation Env Compensation
MIDC (contractor- M/s | 01.04.2018- EC(Rs)=PIxNxRxSxLF
Aguachem Enviro Engineers | 30.04.2023 EC (Rs)= 80x614x500x1.5x1
Pvt. Ltd (AEEPL) for the | (614 days) EC (Rs)= 3,68,40, 000

Total (Five years) = Total EC (Rs)= 3,68,40,000
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Therefore, Environmental Compensation Rs. 3,68,40,000 (Rs. Three crore sixty Eigh lakh forty
thousand) may be impose on MIDC for causing environmental damage to the environment

due to violation of environmental norms and directions of MPCB.

6.5 RESPONSIBILITY FOR PAYING ENVIRONMENTAL COMPENSATION DUE TO NON-
COMPLIANCE

CETP operator on account of inadequate treatment and improper operation of treatment
units/process installed in CETP that led for the violation of the discharge standards. Here, in
this case MIDC being operator is responsible for payment of Environmental Compensation for
causing environmental damage due to violation of environmental norms for the period of
violation considered, as above. MIDC has taken over the operation & maintenance of CETP
from Lote-Parshuram Environment Protection Co-op Society Ltd due to direction dated
06.03.2017 from MPCB under Section- 33- A of the Water (Prevention & Control of Pollution)
Act, 1974. MIDC has engaged operator —M/s Aquachem Enviro Engineers Pvt. Ltd (AEEPL)

from 1st March 2018 for operation & maintenance of CETP.

As Design/inlet norms of the CETPs are not meeting as observed from the Inlet results (inlet
effluent quality) given in Annexure-X as member industries sometimes discharges effluent
without meeting with their respective outlet standards due to inadequate and improper
operation of their ETP. Therefore, member Industries are also responsible for the violation of

the discharge standards by CETP.

Presently, the operator of CETP i.e. MIDC is responsible for maintaining inlet quality through
MoU/Agreement with member industry including collection of samples at Outlet of ETP,
charging, penal pattern, disconnection industry outlet etc. The operator has not provided list

of defaulting industries to MPCB.

6.6 OTHER OBSERVATIONS-

6.6.1 13 Industries have been provided with effluent quantity and quality monitoring system
through SCADA and connected with CETP. It is informed that the work for installing

the above system is in progress.
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Online Continuous Effluent Monitoring System (OCEMS) has installed in the CETP for
pH, Flow, BOD, COD, SS and connected with MPCB & CPCB Server.

Smell felt in the premises of CETP.

6.7 ACTIONS TAKEN BY MPCB-

6.7.1

6.7.2

7.0

7.1

7.2

Due to non-compliances of CETP, MPCB have issued various Directions u/s 33A of the
Water (Prevention and Control of Pollution) Act, 1974 and u/s 31A of the Air
(Prevention and Control of Pollution) Act, 1981 Vvide letters dtd.
9/1/2018,7/2/2018,20/3/2018,24/01/2019,14/02/2019,11/09/2019,13/11/2020,27/
01/2021,5/3/2021,2/12/2021,22/07/2022,14/10/2022,24/01/2023 respectively
(Annexure =XI)

MPCB had filed Criminal Case No 01/2016 (Annexure-XIl) against CETP (M/s. Lote
Parshuram Environment Protection Co-op Society Ltd) before the Hon’ble JMFC- -Khed

due to non-compliances, which is pending before the Hon’ble Court.

CONCLUSIONS
GENERAL

CETP- M/s Lote Parshuram Environment Protection Co-Op. Society Ltd was operated
by Lote Parshuram Environment Protection Co-Op. Society Ltd since its established for
the capacity of 4.5 MLD in the year 2003 which was further up-graded/expanded to
capacity of 10 MLD. The up-gradation/expansion completed in the year 2018. The up-
gradation/expansion of CETP carried out considering the non-compliances the
discharge standards and expansion of the industrial units/area. Treated effluent is
disposed by pipeline of 7.732 Km at Karambavane Creek which is estuarine portion of
Vashisthi & Jagbudi river, as per suggestion by National Institute of Oceanography
(N1O).

In view of continuous non-compliance of the discharge standards by the seven CETPs
including CETP at Lote-Parshuram in Maharashtra, MPCB directed under Section- 33 A
of the Water (P & CP) Act, 1974 vide letter dated 06.03.2017 to MIDC to take over the
operation of the non- conforming CETPs within a period of 3 months i.e. on or before

31.05.2017. MIDC has taken over the operation & maintenance of CETP from Lote
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Parshuram Environment Protection Co-Op. Society Ltd. and engaged operator —M/s
Aquachem Enviro Engineers Pvt. Ltd (AEEPL) from 1t March 2018. Operation &
maintenance of drainage network inside MIDC industrial area and treated effluent

disposal line are looked after by MIDC.

COMMITTEE VISIT, MONITORING OF CETP, RIVER SONPATRA, DAMAGE ASSESSMENT
DUE TO LEAKAGE OF DISPOSAL PIPELINE, ENV COMPENSATION DUE TO NON-
COMPLIANCE OF CETP WRT DISCHARGE STANDARDS

The committee visited CETP, location of incident of pipeline leakage occurred on
03.10.2022 near Kotwali, River Sonpatra, In-Situ project and carried out sampling at
CETP, Sediment & surface water sampling at river Sonpatra, Natural drains and In-situ
treatment project. Grab and composite mode sampling carried out at different stages
of CETP including Inlet and Outlet of CETP to find out the adequacy of the CETP to meet

with the prescribed standards.

CETP treated effluent discharge pipeline was leaked at Sonpatra River near Kotwali
village on 03-10-2022 at 2:30 pm. CETP discharge was immediately stopped after
knowing the incident of leakage through pipeline workers. The work of daily
maintenance, repairs, watch & ward of effluent collection and treated effluent disposal
system is looked after by MIDC. MIDC has engaged agency through Annual
Maintenance Contract (AMC) which include daily watch & ward of effluent collection
system by engaging two persons. The contract labour are equipped with Jeep, Driver,
Tools & Plants, a cellular mobile phone for rapid communication etc. required for

attending emergency breakdown of effluent pipeline.

Though, CETP is upgraded to 10 MLD capacity with primary, secondary and tertiary
treatment. However, actual flow to CETP was in the range of 2.6 MLD - 5.1 MLD (2022-
23) which shows that the CETP is operated at 25-50% of the capacity. Out of all
treatment units, CETP operates with almost half of primary, secondary and tertiary
treatment units and other half units are kept on standby.

It is observed from the analysis results of the CETP that the concentrations of inlet

parameters are within the Inlet/Design Standards and the concentration of the all the
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analysed parameters at the final outlet of CETP are within the discharge standards
prescribed by MPCB except for parameter Cyanide.

The inlet quality of the effluent is very lean during the committee visit and monitoring
which might be due to controlled discharge from member industries, no discharges
from potential industries, storage of effluent by the member industries, non-operation

of some industries etc.

The analysis of samples collected from the natural drains and river Sonpatra show
there is contamination of Kotwali Nallh/Natural Drain-Il near CETP (COD-60 mg/I, BOD:
3.4 mg/l) as it traversed through the MIDC area and might receive domestic/industrial

effluent. There was no discharge found observed in to this drain from CETP.

The analysis results of the sediments for the analysed parameter show that the
concentration of the parameters/pollutants are below the Screening Levels (based on
the Canadian CCME Environmental Quality Guidelines) and therefore potential risks to
human health or the environment are not likely to occur and no further investigation

and assessment is needed.

MPCB carry out weekly sampling at the inlet and outlet of CETP. The period considered
for the verification of the violations is five years (April 2018 to April 2023) considering
the registration of this Original Application (April 2023) referring Rule-15 (3) The NGT
Act, 2010 under relief, compensation & restitution. Thus, total five years are
considered. Accordingly, the results for the parameters viz pH, TSS, BOD, COD & TDS

are compiled.

It is observed from the analysis results (Annexure-X), out of 252 sampling carried
during the last five years (April 2018 to April 2023), CETP complied with discharge
standards in 165 sampling and non-complied with discharge standards in 87 sampling.
Performance of the CETP improved since 2020 due to up-gradation work. It is also to
mention here that the CETP was not conforming to the discharge standards mostly
since its inception in 2003. MPCB has taken various actions including filing of criminal

case in Hon’ble CJM.
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Considering the non-compliance of discharge standards and other directions of MPCB,
the committee computed Environmental Compensation by using CPCB methodology
which is referred in the Hon’ble NGT in its order dated 28/8/2019 in the matter of
Original Application No. 593/2017 (Paryavaran Suraksha Samiti & Anr. Vs Uol & Ors.,
and used by various committees in the Hon’ble NGT matters (para 6.4 above).
Environmental Compensation-Rs. 3,68,40,000 (Rs. Three crore sixty-Eight lakh Forty
Thousands) for causing environmental damage to the environment due to violation of
Environmental norms (non-compliances of discharge standards) during the period

April 2018-April 2023 for 614 no of non-compliances days.

The operator of the CETP is overall responsible for the violations and thus responsible
for paying compensation, the operator may consider to collect part of compensation
from defaulting industries those were responsible for the not meeting with
Inlet/Design Norms which resulted into non-compliances of discharge standards at the

Outlet of CETP.

ADEQUACY OF CETP TO MEET THE DISCHARGE STANDARDS-

Based on the analysis results of the monitoring carried out during the Committee Visit,
it is observed that the average % reduction of BOD is 70.50 and average % reduction
of COD is 73.50 % due to treatment system provided at CETP. Considering the
reduction in the range 70-75% of BOD and COD with present treatment systems, CETP
is adequate to treat inlet effluent quality of BOD in the range: 330-400 mg/l and COD
in the range: 830-1000 mg/I to meet with norms BOD: 100 mg/l and COD: 250 mg/I. It
is claimed that CETP is design for BOD: 1200 mg/l and COD: 2500 mg/|, considering
reduction 70-75% as above, CETP may be able to reduce BOD & COD up to 300- 360
mg/l & 625- 750 mg/l which will not meet with the discharge standards.

Therefore, there is need to operate the treatment units efficiently, control the inlet
quality of effluent coming from member industries, revise the inlet norms based on

the feasibility & treatability, install advance chemical treatment etc.
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RECOMMENDATIONS

Inlet Norms w.r.t. BOD and COD may be limited to BOD: 400 mg/l and COD: 1000 mg/I
to meet with the discharge standards i.e. BOD: 100 mg/I & COD: 250 mg/I, considering
para 6.2 & 7.10, as above.

Detailed adequacy study through reputed Institute/Organisation may be carried out to
decide/finalise Inlet norms of the existing up-graded CETP (10 MLD with reported
design values -BOD: 1200 mg/I & COD: 2500 mg/I).

Environmental Compensation-Rs. 3,68,40,000 (Rs. Three crore sixty-Eight lakh Forty
Thousands) may be imposed for causing environmental damage to the environment
due non-compliances of discharge standards during the period April 2018-April 2023
for 614 no of non-compliances days.

Member Industries to ensure discharge of treated effluent to CETP (through MIDC
network) as per their respective consented discharge standards.

CETP operator shall not accept the effluent from member industries who are failed to
comply the direction issued by the Board towards installation of two ways SCADA
system, installation, and effective operation of OCEMS, strainer, positive discharge,
one day holding tank, NRV etc.

CETP Operator shall improve and implement mechanism to monitor/charge/
surveillance of member industries to control inlet quality of the CETP so that CETP can
meet with discharge standards.

The list of defaulting industries shall be provided to MPCB for action against defaulting
industry.

The various directions issued by MPCB (para 6.7) to CETP- M/s Lote Parshuram
Environment Protection Co-op Society Ltd, and also letter issued to MIDC shall be
strictly complied with.

CETP operator shall take adequate measures to be taken to control smell nuisance and
permanent shed shall be constructed to store the sludge removed from filter press and
dispose to CHWTSDF in time.

MIDC shall continue to take adequate measures and utmost care to detect the leakages
in CETP discharge pipeline, carry out period maintenance of drainage network carrying
industrial effluent and ensure that there shall be no leakages/overflow from

pumps/pipes/sumps which results into discharge to nearby water bodies.
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Annexure - |

Item No.4 (Pune Bench)
BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
(By Video Conferencing)
ORIGINAL APPLICATION NO.44 OF 2023 (WZ)
Aryavat Foundation .... Applicant
Versus

M/s Lote Parshuram Environment Protection
Cooperative Society Ltd & Ors. ....Respondents

Date of Hearing : 17.04.2023

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER

Applicant :  Mr. Raj Panjwani, Senior Advocate, i/b Mr. Surender
Singh Hooda, Advocate

ORDER

1. The applicant — Aryavat Foundation, which is a Non-Government
Organization, has filed this application through its President, raising an
issue that respondent No.l1 - M/s Lote Parshuram Environment Protection
Cooperative Society Ltd is running a Common Effluent Treatment Plant (CETP)
and is discharging untreated effluent into Sonpatra river through a leaked
pipeline as it has failed to provide full-fledged leakage proof pipeline. Further it
has failed to maintain the aeration tank of CETP with sufficient
biomass/culture, which was observed by respondent No.2 — MPCB in its show-
cause notice dated 14.10.2022 and also observed in that notice that one clarifier
was found to be inoperative. The said CETP is causing serious harm to the
environment. The details of Chemical Oxygen Demand (COD) parameters being
on higher side at CETP inlet are given at pages 15 and 18 of the paper-book in
tabular form. Similarly, details of Biological Oxygen Demand (BOD)
parameters are given at pages 18 to 19 of the paper-book in tabular form. At

the outlet also, the COD and BOD values and Suspended Solids values are on

[NPJ] Page 1 of 2
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higher side and Total Kjeldahl Nitrogen (TKN) values are found on higher side,
which are given at pages 22 to 24 of the paper-book in tabular form.

2. On the basis of above, we find that substantial question related to
environment is made out. Therefore, we admit this application and direct the
Registry to issue notice to the respondents, returnable within three weeks.

3. We deem it appropriate to constitute a Joint Committee, consisting one
member each of Central Pollution Control Board (CPCB) and Maharashtra
Pollution Control Board (MPCB). MPCB shall be the nodal agency of the said
Committee. The Joint Committee shall assess the environment damage caused
by respondent No.l and recommend a plan for its restoration and also shall
assess adequacy of CETP to meet the standards and recommend the standard
for its improvement. The report shall be submitted by the said Committee
within a period of one month.

4. The applicant is directed to provide copies of the Original Application
and annexures thereto for being served to the respondents, within a
week.

S. The applicant is also directed to take necessary steps for service
upon the respondents by both ways and also through available e-mail.

6. Put up this matter on 10.07.2023.

Dinesh Kumar Singh, JM

Dr. Vijay Kulkarni, EM

April 17, 2023
O.A. No.44/2023 (WZ)

npj
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. .Ce |
=g, MAHARASHTRA POLLUYION CONTROL BOARD
. B _ 4mn
Tel: 24010437/24020781/24014701 -—— Kalpataru Point, 2 : 4" Floor
Fax: 2M4023516/24024068/ 24044531 [ Opp. Cine Planet Clnema,
Webaite: hwm @ Mear Slon Circle, Sion (E)
7 E-mail: enqui e F*  mumbal- 400 022,
Oy LEA(E)  No MPCBIIDWPCYB:q) ¢ o ‘ Dateg /03/2017.
To,
The Chief Executive Officer, .

91‘5 (.~ Mafarashira Indusirial Development Carporation,
ﬂdrﬂgﬂamlh:, Mahakali Caves Read,
M ’:’,)Nldhﬂ'ﬂ'. Mumbai
3 Sub:Directions under Section 33 A of Water (Prevention and Control of

/ Poliution) Act, 1074, .
'} 4 Ref: 1. Circular issued by MPCE dated 21/09/2015.

t b 2.Discussions hetd in various meetings of State Level CETP

Co-ordination Committees. '
3 Minutes of the Meeting extended lo non-performing CETPs on

B/6/2016.
4.Joinl meeting of the Officials of MIDC, MPCB and
repreéseniative of the CETP operalors held on 22/102/2017

in World Trade Cenlre.

WHEREAS, the Maharashira Industrial Development Corporation Is the
Planning Aulhority for providing infrasiructure facilities for the MIDC area and also lo
ensure thal the industries situated in the MIDC area should have been provided with
Proper waler supply, rocads, drainage lines including proper collection and sewerage
line as well as tréatment and disposal system lo the waste water generated from their
activilies.

AND WHEREAS, the Comman Effiyant Trealment Plants was intreduced wiih
an enihusiasm approach 1o solve the problem of pollution caused by eMuent
discharge by small scale indusiries. These industries Ia :
nol financially viable for implementation and maintenan
The main object of the CETP is 1o solve the probilem o
space lo reduce the problems of i
wasle and sludge.

ck tecl-:nir;aj Expertise and are
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AND WHEREAS, the nunvnunfurm%gd'ﬂETPs have now become threal to the
environment due to various reasons and fail to cater their primary goal. The majerity of
the CETP managements have falled o control administration of CETPs, they don't
have proper vigilance on their member industries. The industrics are changing their
produclion aclivities from lime lo time without Intimating to the CETP Associalions
leading lo receiving excess load al inlel. The major flaws such as maintenance of the
hydraulic flow, online measuremen!, effluent quality, sludge qualily, unit design,
maintenance and working issues with laboratory facilities were observed in the
CETPs. The similar kind of the oulputs were also given by member institules

appointed by MPCB for assessment of the CETPs in Maharashtra Hence,

thelndustries Association/CETP associations have failed to perform their duties of
extending support to the non viable and small scale industries lor overcoming on

technological and financial constraints,

AND WHEREAS, the Central Pollution Control Board had issued directions uls
18{1)(b) of the Water (Prevention & Control of Poliution) Act, 1974 that not to permit
expansion / establishment of the industrial units in the areas where the associated
CETPs are not complying with the required standards and where such CETPs do not
have adequate hydraulic load capacities, AND WHEREAS, these directions were
brought to the notice by the Maharashtra Pollution Control Board vide Circular dated

21/09/2015 to all the concern including MIDC.

AND WHEREAS, 24 CETPs are working in the State of Maharashtra and one
recently started at Nandgaon, Amravati. The said CETPs are catering the need of
7880 no of indusiries and about 191 MLD of effluent treated and disposed to lhe
environment, The MPCB has taken into consideration the revised standards laid down
by Ministry of Environment and Forest, Govt. of India for CETPs and Board is
manitoring the standards from time to time and accordingly, consents are issued
stipulating the stringent effluent disposal standards.

AND WHEREAS, now, it was observed that out of 24 CETPs, 17 CETPs are
complying lo the standards stipulated in the consent. At present 7 CETPs are
continuously non-conforming to the disposal slandards, namely TEPS CETP MIDC
Tarapur, D-CETP (Chemical) MIDC Dombivali, Addl. Ambernath CETP MIDC
Ambernath, RIA CETP MIDC Roha, PRIA CETP MIDC Patalganga, Loteparshuram
CETP MIDC Lote, CETP Akkalko! Road Solapur. In view of the continuous non-

M=
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compliance, the MPC Board has initialed actions against the following non-confarming

CETPs.

Tarapur CETP - The CETP was receiving more effluent i, e. aboul a7 to 42

MLD agalnst its capacity of 25 MLD, hence CETP was not in position o lake
extra hydraulic load and disposal is happening in violation lo stipulated
standards. The Board has lssued various direclions, imposed bank guaranteas,
increased  vigilance among individual induslries and CETP. Bul no
improvemenl was observed, The Board has issued closure directions lo 43
industries in year 2016-17 which are gressy viclaling disposal standards to the
inlet of CETP. In addition to this Board has issued direclions 1o all industries for
curlailing 40% of effluent generation. The CETP has undertaken construction
for expanslon by 50 MLD. Accordingly, Board has granted Consent to Establish
for Expansion of CETP on 05.08.2014.The work of expansion of CETP is In
progress. At present the CETP is not conforming with the consenied

disposal standards.

D-CETP Chemical, Dombivali - There are two CETPs in Dombivaii MIDC
area, the one 18 MLD DBESA CETP (Textile) located in Phase-| pocket Is
dedicated to treat effluent of textiles units, and the other 1.5 MLD D-CETP
{Chemical) located in Phase-ll pockel is dedicated to treal effluent of chemical
unite. But, there is no arrangement for segregation of taxtie and chemical
effluent, about 45 MLD mixed eflluent (Textile + Chemical) from Phase-ll is
sent to the 16 MLD DEESA CETF in Phase-l, and the remaining 1.5 MLD
mixed effluent (Textile + Chemical) is left for treatment in the 1.5 MLD D-CETP
In Phase-ll. The Board has issued varicus direclions, imposed bank
guaranfe&s. increased vigilance among individual industries and CETP. Board
has also issued letter o MIDC for curtailment of water supply of Member
Industries of CETF by 25%. But no improvement was observed in spite of the
warnings. Therefore, Board has issued Closure Directions 1o the D-CETP on
02.07.2016. The said CETP is closed and directions were issued to 86 D-CETP
member Industries for not to discharge efluent to D CETP.

Additional Ambernath CETP - The CETP is owned by MIDC and was

operated by M/s. Bharal Udyog Ltd. till 21.02.2016. Due to mismanagemeni
issue by the operator, the MIDC has handed over the CETF to the Additional

32
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Lo
Ambarnath Manulaciuring Aunclnllnn%&ﬁ'lmm for operalion & maintenance.
The Board hos issued various directions, imposed bank guarantees, increased
vigilance among Individual Industrics and CETP. However, no improvement
Was observed in spite of wamings. The Board has also issued letter 1o MIDC
for curtaliment of water supply of Member Industties of CETP by 25% Board
Issued directions on dt 02 07.2016 to Additional Ambernath Manufacluring
Association, Addilional Ambernath CETP directing them to stop receiving
efluent from member industries within 72 hours or lill AAMA CETP submil
concrete time bound proposal for up-gradalion, operalion and mainlenance of
existing CETP. Also 66 member indusiries were issued direction on 02.07.2018
and 13.07 2016 regarding not to discharge trealed effluent into CETP / MIDC

drainage system.

4, RlA CETP - The concentrated poliution load is receiving at Inlet of CETP. The
Board has issued various direclions, imposed bank guarantees, increased
vigilance among individual industries and CETP. The Board has closed down
industries which are grossly violating disposal standards to the inlet of CETP.
The CETP has proposed the upgradation and expansion of existing CETP.
Accordingly, Board has granted Consent to Establish for upgradation and
Expansion of CETP on 26.03.2015.

% PRIA_CETP - The Board has issusd various directions, imposed bank
guarantees, increased vigilance among individual industries and CETP. CETP
was not in operation due to legal matter, now resumed operation. MIDC has
taken possession of CETP and floated tender for Operator for CETP.

E. Lote CETP -~ The Board has issued various directions, imposed bank
guarantees, increased vigilance among individual industries and CETP. But no
improvement was observed, The Board has closed down industries which are
grossly violating disposal standards to the inlet of CETP. Board has issued
direction to CETP for curtailment of quantity of effluent by 25% on 13.04.2016.
The Board  has granted Consent to Establish for upgradation and Expansion
of CETP on 03.09.2015.

AND WHEREAS, the said issye was also discussed in the meeling of non
performing CETPs on 02/06/2016 & 08/06/2016 before the Authorities of the Board
and it was decided to suggest MIDC that if such type of CETPs do not perform and )
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" 8 -,
when there is no Board of Directors to control the CETPs, then why the MIDC cannal
lake over the working of these CETPs lo operate il on their own by colleciing
contribution from the Member industries.

AND WHEREAS, despite of repeated persuasion and meetings with the
officials of MIDC, the MIDC has not laken requisite steps to take over the non-
conforming CETPs in MIDC area. AND WHEREAS, the Board has already given you
sufficient & reasonable time to take effectives steps to take over the working of non-

conforming CETPs in MIDC area. . 2

NOW THEREFORE, in exercise of lhe powers conferred upon me under
Section 33A of the Water (Prevention and Control of Pollution) Act, 1974, you are
hereby directed to comply with the following directions.

1) You shall take over the non-conforming CETPs namely, TEPS-CETP, D-
CETP Chemical, Additional Ambernath CETP, RIA CETP, PRIA CETP and

Lote CETP located in MIDC areas, within a period of 3 manths i.e.on ar
before 31/052017

2) You shall operate & maintain these CETPs by your own of otherwise -
through an Expert Agency'.

3} In case, the MIDC appoint an Expert Agency for operation & maintenance of
the above CETPs, then, the Member Industries/CETP Associalion shall not
directly pay the cost of operaticn & maintenance to the Expert Agency.
MIDE shall collect the said cost from the Member Industries of the afores aid
CETPs.

4) MIDC being the infrastructure / nodal agency, shall take up lhe job of
operalion & maintenance of above non-conforming CETPs within a period
of 3 months from the date of receipt of these direclions.

5} You shall submil the lime bound program, to take over the non-conforming
CETPs in MIDC area milh_in a pericd of one month from the date of receipt
of these directions.

in case of failure, the Maharashtra Pollulion Control Board will iniliate
appropriate legal action against the MIDC, which please note.

(s -tmﬂui. IAS &f}

Chajirman
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4
Co :
PY 10: The Member Secrelary, MPCB, Mumbai - for information,
Copy to:
1.

2.

Joint Director (WPC)Law Officer(P&L Divn.), MPCB, Mumbai — for information
and necessary follow up.

F-':Egiunaj Officer, MPCB, Thane/Kalyan/Navi Mumbai/Raigad/Kaolhapur — for
information ang necessary action.
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MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437 Kalpataru Point, 2nd and
Fax: HETY 4th floor, Opp. Cine Planet
24044532/4024068/4023516 - Cinema, Near Sion Circle,
Website: http://mpch.gov.in vl illay Sion (E), Mumbai-400022
Email: jdwater@mpcb.gov.in | /4
RED/L.S.I (R14) Date: 29/03/2023
No:- Formatl.0/JD (WPC)/UAN
No.0000153804/CR/2303002357
To, !‘1 L
LOTE PARSHURAM ENVIRONMENT PROTECTION Co- J
Op.SOCIETY
PLOT NO. P-30,LOTE PARSHURAM, MIDC, *H,'f:-"‘
TAL - KHED, DIST - RATNAGIRI. Your Service is Our Duty

Sub: Renewal of Consent to Operate for 10 MLD Common Effluent
Treatment Plant under Red Category

Ref: Consent to operate granted vide No BO/JD/WPC/UAN No
85612/R/CC-2007001543 dtd 27.07.2020

Your application No.MPCB-CONSENT-0000153804 Dated 22.11.2022

For: grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is considered and the consent is hereby granted
subject to the following terms and conditions and as detailed in the schedule I, II, Il & IV
annexed to this order:

1. The Renewal of Consent is granted for period up to 31.12.2028

2. The capital investment of the project is Rs.33.08 Crs. (As per C.A Certificate
submitted by industry )

3. Consent is valid for:

Maximum

Treatment Facility Quantity UuomMm

Common Effluent Treatment Plant - The daily quantity of

industrial effluent to be treated shall not exceed 10 MLD

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr . .- Permitted (in .
No Description CMD) Standards to Disposal Path
at a point to be specified
1. |Trade effluent 10000 As per Schedule-l|by National Institute of
Oceanography
2. [Domestic effluent 1.80 As per Schedule-1|On land for gardening
TOTE PARSHURAM ENVIRONMENT PROTECTION Co-Op.SOCIETY/CR/UAN No.MPCB-

CONSENT-0000153804/Indus-Id.27947 (29-03-2023 12:25:42 pm) /QMS.PO6_F02/00 Page 1 of 12
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5. Conditions under Air (P& CP) Act, 1981 for air emissions:
Sr Stack Description of stack/ Number of Standards to be

No. No. source Stack achieved
1 S-1 D.G SET-1000 kVA 01 As per Schedule -II
2 S-2 D.G SET-200 kVA 01 As per Schedule -II

6. Non-Hazardous Wastes:

Type of Waste Quantity UoM Treatment Disposal

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

Category No./ Type Quantity UoM Treatment Disposal

35.3 Chemical sludge from waste

water treatment 11 MT/Day NA CHWTSDF

8. The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.

9. This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

10. Industry shall install online continuous monitoring system as per CPCB guidelines &
data to be transmitted directly from Data Logger to Board server .

11. The applicant shall make an application for renewal of consent 60 days prior to date of
expiry of the consent. (Operate/Renewal)

dedS5fe7l Signed by: Dr. Y.B.Somakﬁgf
dd5f7eae £

5c5063e3 Joint Director (WPC) ‘,"";_.'5#
69db38a8| For and on behalf of o
e3c7472al Maharashitca Polulson Control Board
995dfle3| . Sl

aa208015| Idwatcriigggg:

B88eclffo 2023—03—2&{2!“’.59 IST

Received Consent fee of -

Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type
1 375000.00 |MPCB-DR-15784 05/12/2022 |NEFT
Copy to:

1. Regional Officer, MPCB, Kolhapur and Sub-Regional Officer, MPCB, Chiplun
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai

LOTE PARSHURAM ENVIRONMENT PROTECTION Co-Op.SOCIETY/CR/UAN No.MPCB-
CONSENT-0000153804/Indus-1d.27947 (29-03-2023 12:25:42 pm) /QMS.PO6_F02/0
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

1. Al As per your application, you have provided Common Effluent Treatment Plant
(ETP) of designed capacity of 10 MLD

B] The Consent is valid for collection, storage and treatment of Industrial and
Domestic Effluent conforming to the inlet standards specified here under:-

Limiting concentration not to

il FEIEITIE exceed in mg/l, except for pH
(1) |pH 5.5t09.0
(2) |Temperature 45 C
(3) |Oil & Grease 10
(4) [Phenolic Compounds 5.0
(5) [Ammonical Nitrogen (as N) 50
(6) [Cyanide (as CN) 2.0
(7) |Hexavalent Chromium ( as Cr+6) 2.0
(8) |Total Chromium (as Cr) 2.0
(9) |Copper (as Cu) 3.0
(10) (Lead (as Pb) 1.0
(11) |Nickel (as Ni) 3.0
(12) |Zinc (as Zn) 15
(13) |Arsenic (as As) 0.2
(14) [Mercury (as Hg) 0.01
(15) |Cadmium 1.0
(16) [Selenium (as Se) 0.05
(17) |Fluoride (as F) 15
(18) |Boron (as B) 2.0

In case of SSI Unit, BOD of Maximum of 1000 mg/I and COD of maximum 2000 mg/I will
be allowed to inlet of CETP. All other specific parameters including colour shall be
complied before disposal to CETP. In case of other, primary and secondary treatment is
required to meet consented standards before disposal to CETP.

i) All Large & Medium Scale Units irrespective of the quantity of effluent will have to
achieve the standards as prescribed in the letter of Consent issued to them
individually under the Water (P & CP) Act 1974, Air (P & CP) Act 1981, Hazardous
Waste (M&H) Amendment thereto before discharging the effluent into CETP

C] Treatment and disposal for combined Industrial and Domestic effluent.Treatment:
The CETP authority shall provide comprehensive treatment system consisting of
primary / secondary and/or tertiary treatment as is warranted with reference to
influent quality for strong stream and weak stream and operate and maintain the
same continuously so as to achieve the quality of the treated effluent to the
following standards:

LOTE PARSHURAM ENVIRONMENT PROTECTION Co-Op.SOCIETY/CR/UAN No.MPCB-
CONSENT-0000153804/Indus-1d.27947 (29-03-2023 12:25:42 pm) /QMS.PO6_F02/00
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Sr.No Parameters Standards (mg/l)
1 pH 6.0t0 9.0
2 BOD 3 Days 27 Deg.C 100
3 COD 250
4 Suspended Solids 100
5 Fixed Dissolved Solids Not Specified
6 Temperature Shall not e'xceed more than 50 C above
ambient water temperature
Oil & Grease 10
Ammonical Nitrogen (as N) 50
T.K.N 50
10 Nitrate Nitrogen 50
11 Phosphate as P Not Specified
12 Chlorides Not Specified
13 Sulphate (as SO4) Not Specified
14 Fluoride (as F) 15
15 Sulphide (as S) 5
16 [Phenolic Compound (as C6H50H) 5
17 Total Residue Chlorine 1
18 Zinc (as Zn) 15
19 Iron 3
20 Copper (as Cu) 3
21 Trivalent Chromium 2
22 Manganese 2
23 Nickel 3
24 Arsenic (as As) 0.2
25 Cyanide (as CN) 0.2
26 Vanedium 0.2
27 Lead (as Pb) 0.1
28 Hexavalent Chromium 0.1
29 Selenium (as Se) 0.05
30 Cadmium (as Cd ) 0.05
31 Mercury (as Hg) 0.01
32 Pesticides Absent
33 Bio Assay Test 90 % survival of f(iesfgeauf’:ﬁr 96 hrs in 100 %
TOTE PARSHURAM ENVIRONMENT PROTECTION Co-Op.SOCIETY/CR/UAN No.MPCB

CONSENT-0000153804/Indus-1d.27947 (29-03-2023 12:25:42 pm) /QMS.PO6_F02/00
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Sr.No Parameters Standards (mg/l)
Note:-
i. All efforts should be made to remove colour and unpleasant odour as per as
possible.

i. If the CETP is not able to achieve the outlet parameters, then all the members
and the said Society would be individually and jointly responsible and liable for
legal actions under the provisions of sections 47 of the Water (Prevention &
Control of Pollution) Act, 1974.

D] Disposal: The treated effluent shall be connected to sewerage system provided
by MIDC and finally discharged into Marine coastal area, at a point designated by
National Institute of Oceanography.

2. A] As per your application, you have provided Septic Tank followed by Soak pit for
the treatment of 1.80 CMD of sewage.

B] The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards.

Sr.No Parameters Standards (mg/I)
1 Suspended Solids Not to exceed 50
2 BOD 3 days 27°C Not to exceed 30
3 COoD Not to exceed 100

C] The treated sewage shall be discharged on land for gardening within premise
after confirming above standards. In no case, sewage shall find its way outside
factory premises.

3. The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

4. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

Water consumption quantity

Sr. No. Purpose for water consumed (CMD)

Industrial Cooling, spraying in mine pits
1. . 0.00
or boiler feed
2. Domestic purpose 11.50
3 Processing whereby water gets polluted 0.00
' & pollutants are easily biodegradable '
TOTE PARSHURAM ENVIRONMENT PROTECTION Co-Op.SOCIETY/CR/UAN No.MPCB-

CONSENT-0000153804/Indus-Id.27947 (29-03-2023 12:25:42 pm) /QMS.PO6_F02/0 Page 5 of 12
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Sr. No. Purpose for water consumed LT QL [ ) C L
(CMD)
Processing whereby water gets polluted
4. & pollutants are not easily 0.00
biodegradable and are toxic
5. Gardening 0

6. The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance/ CREP guidelines.

0 p. . 0 Page 6 of 12
CONSENT-0000153804/Indus-1d.27947 (29-03-2023 12:25:42 pm) /QMS.PO6_F02/00
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have provided the Air pollution control (APC) system and erected
following stack (s) to observe the following fuel pattern:

APC System Stack Type

SIS Source provided/prop Height(in of ey m.'ro Pollutant Standard
No. Content(in %)
osed mtr) Fuel
DG . DIESEL
S-1 |Set-1000 Qi?é’iﬂ'fe 30.00 | 200 1 502 K%’a
KVA Ltr/Hr 9/bay
DG . DIESEL
52 | set-200 E’*ﬁ(‘)‘:ﬁ'fe 350 | 25 1 s02 | }Sa
KVA Ltr/Hr g/ibay

2. The Applicant shall provide Specific Air Pollution control equipments as per the conditions of
EP Act, 1986 and rule made there under from time to time/ Environmental Clearance / CREP
guidelines.

3. The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution control
equipment.

4. The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).

"LOTE PARSHURAM ENVIRONMENT PROTECTION Co-Op.SOCIETY/CR/UAN No.MPCE-
CONSENT-0000153804/Indus-Id.27947 (29-03-2023 12:25:42 pm) /QMS.PO6_F02/00 Page 7 of 12
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SCHEDULE-IN
Details of Bank Guarantees:

Sr Consent
* (C2E/ AmtofBG Submission Compliance Validity
e C20 Imposed Period BUIposelonEG Period Date
/C2R)
Operation &
1 | CtoR | Rs6 Lakhs 15 Days Ma|ntlenance of Continious 30.04.2029
Pollution Control
Systems
Rs 2.5 o -
2 | CtoR Lakhs 15 Days Treatability Study Continious 30.04.2029
Improvement in
3| ctor | RS2° 15 Days | . cisting plant Continious | 30.04.2029
Lakhs including sludge o
removal
To Provide TOC
Rs 3.0 analyzer to outlet
4 | CtoR X 15 Days with data logger Continious 30.04.2029
Lakhs ;
and real time
display

BG Forfeiture History

Consent Amount of
Srno. :{c}
imposed

Submission Purpose
Period of BG

(C2E/C20/C2R)

NA

Amount of

BG

Forfeiture

Reason of
BG
Forfeiture

BG Return details

NA

Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG Amount of BG Returned

LOTE PARSHURAM ENVIRONMENT PROTECTION Co-Op.SOCIETY/CR/UAN No.MPCB-
CONSENT-0000153804/Indus-1d.27947 (29-03-2023 12:25:42 pm) /QMS.PO6_F02/00

43

Page 8 of 12




297

SCHEDULE-IV
General Conditions:

1. The Energy source for lighting purpose shall preferably be LED based

The PP shall harvest rainwater from roof tops of the buildings and storm water drains to
recharge the ground water and utilize the same for different industrial applications within
the plant

3. Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

4. The applicant shall maintain good housekeeping.

5. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed
of scientifically so as not to cause any nuisance / pollution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste.

6. The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

7. The Board reserves the right to review, amend, suspend, revoke this consent and the same
shall be binding upon you.

8. The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control compliance's duly supported with documentary evidences
(format can downloaded from MPCB official site).

9. The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

10. The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amended.

0 p. . 0 Page 9 of 12
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11. This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

12. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

13. You shall operate OCEMS installed for source emission round 'O' clock and transmit
data online to CPCB and MPCB server. You shall also monitor effluent quality, stack
emissions and ambient air quality monthly/quarterly. You shall conduct Dioxin Furan
monitoring by third party NABL Accredited agency once in year and submit report to
Sub Regional Officer.

14. You shall ensure collection, and segregation of BMW regularly to treat and dispose Off
within 48 hrs from generation.

15. Whenever due to any accident or other unforeseen act or even, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith Reported to Board, concerned Police Station, office of Directorate of Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipments, the production process connected to it shall
be stopped.

16. The applicant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

17. The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the
provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can
be recycled /processed /reused /recovered and only waste which has to be incinerated
shall go to incineration and waste which can be used for land filling and cannot be
recycled/reprocessed etc. should go for that purpose, in order to reduce load on
incineration and landfill site/environment.

18. An inspection book shall be opened and made available to the Board'’s officers during
their visit to the applicant.

19. You shall not Rent, Lend, Sell, Transfer or Close Down the facility or otherwise
transport the Bio Medical waste for any other purpose without obtaining prior written
permission of the MPC Board.

20. Separate drainage system shall be provided for collection of trade and sewage
effluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream of the terminal manholes. No effluent shall find its way other than in
designed and provided collection system.

21. Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

22. The industry should not cause any nuisance in surrounding area.

23. The industry shall take adequate measures for control of noise levels from its own
sources within the premises so as to maintain ambient air quality standard in respect
of noise to less than 75 dB (A) during day time and 70 dB (A) during night time. Day
time is reckoned in between 6 a.m. and 10 p.m. and night time is reckoned between
10 p.m. and 6 a.m.

24. You shall ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the facility premises.

0-0p. 5L 0 Page 10 of 12
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25. The applicant shall provide ports in the chimney/(s) and facilities such as ladder,
platform etc. for monitoring the air emissions and the same shall be open for
inspection to/and for use of the Board’s Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-1, S-2, etc. and these
shall be painted/ displayed to facilitate identification.

26. The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto

27. The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall be
maintained.

28. The applicant shall bring minimum 33% of the available open land under green
coverage/ plantation. The applicant shall submit a yearly statement by 30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

29. The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions.

30. The firm shall submit to this office, the 30th day of September every year, the
Environment Statement Report for the financial year ending 31st March in the
prescribed FORM-V as per the provisions of Rule 14 of the Environment (Protection)
(second Amendment) Rules, 1992.

31. You should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly. You shall conduct Dioxin Furan monitoring by third party NABL
Accredited agency once in every year and submit report to Sub Regional Officer.

32. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

33. The applicant shall provide facility for collection of environmental samples and
samples of trade and sewage effluents, air emissions and hazardous waste to the
Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf.

34. You shall obtain necessary prior permission for providing additional control equipment
with necessary specifications and operation thereof or alteration or shall ensure
replacement of pollution control system or its parts after expiry of its expected life as
defined by manufacturer so as to ensure the compliance of standards and safety of the
operation thereof.

35. You shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
Environmental Protection Act, 1986 and industry specific standard under EP Rules
1986 which are available on MPCB website (www.mpcb.gov.in).

36. You shall create the Environmental Cell by appointing an Environmental Engineer and
Chemist for looking after day-to-day activities related to compliance of CCA.
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37. You should comply with the Hazardous and Other Wastes (M & TM) Rules, 2016 , Bio
Medical Waste Management Rules,2016 and submit the Annual Returns as per Rule
6(5) & 20(2) of Hazardous and Other Wastes (M & TM) Rules, 2016 for the preceding
year in Form-IV by 30th June of every year

38. You should comply with the Hazardous and Other Wastes (M & TM) Rules, 2016 , Bio
Medical Waste Management Rules,2016 and submit the Annual Returns as per Rule
6(5) & 20(2) of Hazardous and Other Wastes (M & TM) Rules, 2016 for the preceding
year in Form-IV by 30th June of every year

This certificate is digitally & electronically signed.
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301 Annexure - IV

STATE LEVEL ENYIRONMENT IMPACT ASSESSMENT AUTHORITY

SEAC-2eI5/CR-43/TC-2
Environment department
Room Ne. 217, 2* Noor,
Mantralava Annex;
humbai- 400 032,

Dated: % June, 2016

Ta,

Lote Parshuram Environmen: Iatection CO.
Socicty Ltd, At Plot no. P30

MIDC Lote- Parshuram, khed

Ratriagiri

Subject: Environment clearmnce for proposed expansion of Lote CETP, at Plot no. P-30, MIDC
Late- Parshura, Kihed, Ratnagiri by Lote Parshuram Environment Protection CO.
Society Lid

Sir,

This has reference o vour communication on the above mentioned subject. The proposal
was considered as per 1o Ela Metification, 2006, by the State Level Expert Appraisal
Commitiee-T, Maharashira i+ i1+ 119" meetings and decided to recommend the project for prior
environmental clearance 10 <E!AA. Information submitted by you has been considered by Siate
Level Environment Impact * ssessment Authority in its 99° meeting,

2. It is moted that the sropasal is considered by SEAC-1 under sereening category T(h) B1 as
per ELA Notification 2004

Bricl Information of the project submitted by Project Proponcnt is as:
Name of project | Proposed Expansion of CETF at LoweParshuram MIDC

7 Name, address. e-imail | Name: MrSatish W. Wagh
& Contact number | Address: P-30, MIDC, Lote, Tal: Khed, DisL.: Rannagiri, Maharshi, |
| ofProponent Telephons mmber: 02356-272113
Mabile Mumber: --
. | Enail id: cetp ) iffimail.com
3 Name, address. c-ail | Aditya Environmental Services Pvi. Lid. |
& Contact nun:ber
ofconsultant : . !
4 Accreditation of Accredited under QCI-NABET List B for the propesed category of
Consultant &3ET | the project. T(h): Common Effluent Treatment Plant
Accreditation) sl _|
5 MNew Projec: ! | Expansion (Expansion of Existing CETP from capacity & MLD to
| Expansion in &< g | 10 MLD within existing silc).
projectModernization
Diversification in sxting
project
6 If expanson/ | No. EC was not applicable at criginal CETP eonstruction.

1-
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diversification,
whetherenvironmental
clearance has leen
ohigined for oxi=ting
project  (If yes.eno e
copy withoorspl ince
table) o o
7 Activity scheduls = e | 7(h)- B of the scheduled annexed to Ela Motification Dated, 14
ElA MNotification Sept 2006
8 Arca Details Total phot area (3q. m.}: 30,050
Existing + Proposed Built up arca (Sq. m.): 9,834
9 | MName of the Novfied | LoteParshuram, MIDC
Industrial arcu !
MIDCarea
10 | TOR given by SEACT | Yes. 109" SEAC-1 meeting, ltem No. 15 on 28" August 2015
| (If wes then specify
| the meeting) S |
Il | Estimated capiial cost e
of the Project (including Fixed Assets Cost (Rs. In Lakhs)
cost for land, building, || Civil 115764
plant and machinery || Mechanical ER
| separately} Electrical § 1000
Instruments I . |
Piping 42.00
Online Monitoring 62.00
Consultaney services: Structural & 60.0 | |
Drawings
— Taotal 2620.54
12 | Location details of the | Latitade: 17°36°55.35% N
project : Longitude: 73°26"38.43"E
Location: Plot Mo. 30 MIDC Industrial Area, LoteParshuram, Tal. Khed, |
Drist. Ratnagiri, Maharashtra
Ebevation above Mean Sea Level (metersy: 170 m
13 | Distance from | Mahabaleshwar : 38.8 km towards East direction
Protected Areas !
Critically Pollutedaress / |
E-EQ-EE:HS-ITI\'E Breas 1nlErs
 State boundaries =
14 |Raw materals (in<l ng . Mature "
s chomcas, | US| ot | Q0 | soumear | M550
| catalysts, & additives ot mai;:na (MTIA) material on
' PAC Powder | 1440
Lime powder 360 |
?”’“":"“'V‘ Granule | 38
S From
E“;ﬂ Granule | 1020 nearby Road
yedrs
Mutrients
ijUrea 351
Phosphoric | Powder | 103 ¢
acid !
ad=
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|_]5 Production details | Mot Applicable. The applicant is enpaged for collection &
wreatment of effluent from LoteParshuram MIDC. The application
is for Expansion of existing CETP from 6 MLD te 10 MLD. _

16  Process detail | The propesed project is for collection & ireatment of trade effluent
manufacturing det.i s (rom LoteParshuram MIDC. Please refer ElA Tor detail treatrment
| ) process of effluent.
17  Rain 'Water Harvestm Level of the Ground water table: NA
| (RWH) Size and no of RWH tank(s) and Quantity: NA
Location of the RWH tank(s): NA

Size, 1v0s. of recharge pits and Quantity: NA
| _ admﬂmmﬂm@'mmmmmxm

i | Total Water Requirement | Total waler reguirement: (Existing + Proposed)
Fresh water ({CMDFE: 15
Source; MIDC
Recycled water (CMD): Nil

| Lise of the water:
1 [ Process (CMD): NA
Cooling water (CMID); NA
DM Water (CMD): NA
Drust Suppression (CMD): NA
Drinking (CMD): 1.5

h' Cireen belt (CMDY: 13.5
[ Fire servige (CMD0: NA

1 - | Onhers (CMD) HA
19 [ Scwage generation and » Amount of sewage generation (CMD] : | m/day (Existing +
treatment proposed)

Proposed treatment for the sewage: Sewage is discharge in MIDC
| drainage system for the treatment in CETP,

] - Capacity of the STP {If applicable): NA
20 | Effluent characteristic Dacamcins | - Jilbcatmasn | Outlet Em]::m
sr. | (o}, BOD, | Characteristic | effuent | ScnorEs
§ Ma. | COD, heavy | (Total Process | Characte "ET,CB !
| metal, eic) Effluent) ristic MPCB)
: 1. pH 6-8 7-8 55-9 |
2. | coD{mgh) 2500 =250 | <250 ||
| 3. | BOD(mgl) 1200 <100 | <100 ||
3. | TDS(mgd) | 5000-8000 [ Mo limit | Mo limil i
5. S8(mg) 200-1000 < 100 <100 ||
4 - __|[6 [ o&Gman) 10-50 <10 <10
21 | ETP Demnils Amouant of effluen generation (CMDY: 1 (sewage)
w | Capacity of the ETP (CMD): 10 MLD

Amount of treated effluent recycled (CMD): nil
Amaunt of water send to the CETP (CMD): 1 (sewape)
Membership of the CETP (If require): If yes then attach the lener - s

| . | spolicable
35 | Mote on ETP technology | Screening >  Equalization > PAC coagulttion > Primary
1o be used clarification >Biological oxidation > Secondary clarification >
Sand filtration > Activated carbon > Treated water outlet at V-
. notch J
3 | Disposal of the ETF ETP sludge sent to CHWTSDF, Taloja.

sludge (1f applicablc )

3.
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24

Solid waste Managar 0

(25 |

| Solid Waste: MA
| Hazardous W agle:

Pessible users of solid waste : Mot applicable
Methad of disposal of solid waste : To CHWTSDF, Taloja

1 |
' Eﬂ;::rgﬂrr Type of Waste Quantity Disposal
34.3 Chemical sludge | Existing : 8 Disposed off
Ol & Grease TPD to
4.4 from treatment | Proposed: 25 | CHWTSDF,
process TPD Talaja
Incineration
Proposed: 32 a
353 | SpemtCarbon | “'mynonh | CHWTSDF,
4 Taloja
If waste(s) contin any hazardous/toxic subslance/ radioactive materials
or heavy metals then provide guantity, disposal dat and proposed
precautionary measures — Not applicable
What are the possibilities of recovery and recycling of wastes? — Mot
applicable

Siack  emission Tietails:
{All the stacks alached

toproCess umits,
Boilers,captive HIWED
plant, D.G.

Sess, Incinerator both for
existing and proposed
activity). Flease indicate

the specific  section
towhich the stack @5
atimehed, E.g: Froess

section, D.G. Sel Hoiler,
Power  Plani,nci1erdlor
e1c. Emission rate (kyhr.)
for eachpollutant (5PM,
80, MNOeeic, shold be

specificd

| Emission Standard.

Details of Fuel 1o be red:

—_—

Stack number (proposed) i ]
Stack ansched 10 D. Gset
Capacity 1000 KVA
Fuel Type Diesel
Fuel Quantity (Diesel) 200 livhr**
, Height of stack{m)* As per CPCB norms

= Ahove the roof.

1

**gperation in case emergency only.

' WA Mo stmospheric emission [rom proposed project.
1] 5r. | Daily Consumption | . %
pa | B (TPDiKLD) | Chlorife | Sulp
Exisiing | Proposed | (Kealig) | A% |
Dieseld
1 | (forDG | 250vhe | 200 lithr = = =
set)

#i case of emergency only

28

Energy

Power supply:

DG sets:

-4
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Existing power requirement: -
Proposed power requirement: 15730 KW Hday

| Source of Fuel: from nearby vendars

Mode of Transporiation of fuel to site: By road

MNumber & capacity DG sets to be used (existing & proposed)
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Lansting= [ Mo 230 KYA DG sel

Propased- | Mo 1000 KVA DG set
[Xetails of the non-conventional renewable energy proposad 1o be

used : Mil
29 Gireen Belt Gresn belt area (5q. m.): 9000 sq.mt.
Development Kumber and species af trees 1o be planted: Trees will be planted as per
proposed Green belt area.
Mumber, size, age and species of trees 10 be cut, trees to be transplanied: -
MW | Details of Polluwon | | Sr. Existing pollution Propased 1o be
control system Mo, Control system tnstalled
| 1 Adr = -
I‘ | 2 Water CETP CETP up gradation
| 3 Moise - -
| 4 | Solid Waste CHWTSDF CHWTSDF
31 | Environmental Capital cost (With break up):--
| MManagement plan Ei_-!i-i_-:ns: {With break up):--
Budgetary Allocation & Cagital Od:M
. Investment Cost/Annum
(Rs. In Lakhs) | (RS- In Lakhs)
] Air Pollution .
l i
2 Water Pollution
l g e
3 Moize Pollution
Cantral N n
Environment 7
4 Monitoring 60 10
and Managsment
$ | Occupationgl Health = o
6 Green Belt 10 5
7 Solid waste %
| management
|| 8 | Chhers (Pl specify] 20 e
| | Tatal o0 20

32 | ElA Submitted (If vesi then | Period of data collected: Summer 2014
submit the salient [eatuoes) | Details of the primary data collection (i.e. location of the

sample collection, number of visit, etc): § locations

Details of the secondary data collection (i.e. Source and year of
i data): Secondary data collected from Forest Dept, PHC centers
| Potential hazard and mitigation measures: Mitigation measures

| include in Chapter 4.

| Conclusion of the ELA study: Impacts due 1o proposed project will
| b within manageable limits. Proposed project will be weat
| sdditional effluent load within MPCB standard,

3. The proposal has bee considered by SEIAA in its 99™ meeting & decided to accord
snvironmental cleararc- o the said project under the provisions of Environment Impact

fgsezement Motificain o

sonditions ;

5

= L et
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Mo additiona! lanc shall be used facquired for any activity of the project without
obtaining proper permission.

For controlling fugit ve natursl dust, regular sprinkling of water & wind shiclds at
appropriate distances in vulnereble areas of the plant shall be ensured.

The MPCE shoud prescribe a outlet eMuent COD limit of 250 mg/L for all
large/medivm cele industries and swictly ensure its compliance through 2 feld
officer.

The prescriptions of MoEF & CC Netification 5.0.4 (E) dated 1.1.2016 shall be
followed by the PP for inlet and outlet quality standards.

Necessary arrangement shall be made to adequate safery and ventilation arrangemment
in fumace area -

Proper Househeepirg programs shall be implemented.

In the event o 1l 1a lure of any poliution control system adopted by the unit, the unit
shall be imme fise v put out of operation and shall not be restarted until the desired
efficiency has been schieve,

A stack of adequate height based on DG set capacity shall be provided for control and
dispersion of pallusant from DG sew(If applicable)

A detailed scheme for raimwater harvesting shall be prepared and implemenied 10
recharge ground water.

Arrangement <hall be made that effluent and storm water does not gel mixed.

Periodic monitorng of ground water shall be undertaken and results analyzed to
ascertain any change in the quality of water. Results shall be regularly submitted to the
Maharashitra Pollution Contrel Board.

Leg of Moise ke el shall be maintained as per standards. For people working in the
high noise ares, requisite personal protective equipment like earplugs etc. shall be
provided.

The oversll naise lavels in and around the plant are shall be kept well within the
standards by providing noise control measures including acoustic hoods, silencers,
enclosures, et o9 all sources of noise generation. The ambient noise levels shall
confirm 1o the st 11dards prescribed under Environment (Protection) Act, 1986 Rules,
1989,

Green belt shall be developed & maintained around the plant periphery. Green Belt
Development shll be corried out considering CPCB guidelines including selection of
plant species and o consultation with the local DFQJ Agriculture Dept.

Adeguate safery measures shall be provided to limit the risk zone within the plant
boundary, i case of an accident. Leak detection devices shall also be installed ar
strategic places {or carly detection and waming.

Occupational health surveillance of the workers shall be done on a regular basis and
recard maintzined as per Factories Act.

The compery -nall make the arangement for protection of possible fire hazards
during manu’acunng process in material kandling.

{xviil) The project suthorities must strictly comply with the rules and regulations with regard

to handling and disposal of hazardous wastes in accordance with the Hazardous Waste
(Management and Handling) Rules, 2003 (amended). Authorization from the MPCB
shall be obtaine | {or collectionsfrestment/storage/disposal of hazardous wastes.
The comparnv ¢ oll undertake following Waste Minimization Measures :

s Metering «f Juantitics of active ingredients to minimize waste.

eReuse o I. producis from the process as raw materials or 85 raw material

substintes in Gther process.
o Maximizing Recoveries.
s Use af sutc mated material transfer system to minimize spillage.

-6-
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Regular mock diills for the on-site emergency management plan shall be carried out.
Implementation of changes / improvements required, if any, in the on-site management
plan shall be engured.

Scparate fund: shall be allocited for implementation of environmental protection
measures/EMP along with item-wise breaks-up. Thes= cost shall be included as part of
the project cost. The funds earmarked for the environment protection measures shall
not be divered for other purposes and year-wise expendilure should reported 1o the
MPCB & this department

The project management shall advertise at least in two local newspapers widely
circulated in the region around the project, one of which shall be in the marathi
language of the local concerned within seven days of issue of this letier, informing that
the project has leen accorded environmental clearance and copics of clearance fetter
are avgilab ¢ v i the Maharashira Poliution Contrel Board and may also be seen n
Website &t 2y . (ecanaharashura. gov.in

Praject managernent should submit hall yearly compliance reporis in respect of the
stipulated poos environment clearance terms and conditions in hard & soft copies 1o
the MPCB & this department, on 1® June & 1* December of each calendar year.

A copy of the clearance letter shall be sent by propanent to the concemed Municipal
Corporation and the local NGO, if any, from whom suggestions/representations, if
any, were receved while processing the proposal. The clearance lemter shall also be put
on the website of the Company by the proponent.

The proponent shall upload the status of compliance of the stipulated EC conditions,
including results of monitored data on their wehsite and shall update the same
periodically. |t shall simultaneously be sent to the Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels namely;
SPM, R5PY, 500, NOx (ambient levels as well a5 s1zck emissions) or critical seclorai
paramelers, mdwated for the project shall be monitored and displaved a1 a convenient
focation mear (e man gate of the company in the public domain,

The project proponent shall also submit six monthly reports on the staus of
compliance ot the stipulated EC conditions including results of monitored data (both
in hard conie: 1+ well 25 by e-mail) to the respective Regional Office of MoEF, the
respective Toral Office of CPCB and the SPCB.

(xxvii) The environm ¢nal statement for each financial year énding 31° March in Form-V a3

is mandated 1 be submitted by the project proponent to the concerned State Pollution
Control Board as prescribed under the Environment (Protection) Rules, 1986, as
amended subsequently, shall also be put on the website of the company along with the
status of compliance of EC conditions and shall also be sent to the respective Regional
Offices of MoEF by e-mail.

The environmental clearance is being issued without prejudice 1o the action initiated
under EF &ct or any count case pending in the court of law and it does notl mean that
project proponent has not violated any environmenial laws in the past and whatewer
decision under EP Act or of the Hon'ble court will be binding on the project
proponent Hence this clearance does not give immunity (o the project proponent in
the case filed against him, if any or action initiated under EP Act.

The Envirgnisanl depinment réserves the right to revoke the ¢learance il condiions
stipulated are ool implemented 1o the satisfaction of the depaniment or for that matter,
for any other sdminisirative reason.

Validity of Fovironment Clearance: The envitonmental clearance accorded shall be
valid for a period of 7 years &s per MoEF&CC Nosification dated 29 April, 2015,

L o
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T, In case of &nv deviation or alteration in the project proposed from those submiued 1o
this depariment “or clearance, & fresh reference should be made to the department 1o
assess the odecsacy of the condition(s) imposed and 1o incorporate additional
environmenti pestection measures required, if any.

. 8 The above stipulstions would be enforced among others under the Water (Prevention
and Contral «f Pollution) Act, 1974, the Air (Prevention and Control of Pollution )
Act, 1981, the [ avironment (Protection) Act, 1986 and rules there under, Hazardous
Wastes (Management and Handling ) Rules, 1989 and its amendments, the public
Liability Insurance Act, 1991 and its amendments.

9 Any appeal agorst this environmental clesrance shall lie with the Mational Green
Tribunal (W csic 11 Lone Bench, Pune), New Adminisirative Building, 1™ Floar, 13-,
Wing, Oppo-ite Council Hall, Pune, if preferred, within 30 days as prescribed under
Section 16 o1 the National Green Tribunal Act, 2010,

Copy to;

1. Shri T. C. Benjamin, 1AS (Retired), Chairman, SEAC-I, 602, PECAN, Marigold,
Behind Gold Adlabs; Kalyani Nagar, Pune = 411014, ,

2. Additional Sccretary, MoEF & CC, Indira Paryevaran Bhavan, Jorbagh Road,
Aliganj, New Delhi=1 10003,

3. Member Secretary, Maharashtra Pollution Control Board, with request 1o display a
copy of the ¢l-wance,

4. The CCF, Fegonal Office, Ministry of Environment and Forest (Regional Office,
Western Region, Kendriya Paryavaran Bhavan, Link Road No- 3, E-5, Ravi-Shankar
Nagar, Bhopa!- 462 016), (MP).

5. Regional (}Tice. MPCB, Ratnagiri.

6. Collector, Ramagiri

7. lA- Division. Monitoring Cell, MoEF & CC, Indira Paryavarsn Bhavan, Jorbagh
Road, Aligan, New Delhi-110003,

B. Select file (T0-3)

1# C uploaded on g‘glngr‘}ﬂlﬁ j
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Annexure-V
DETAILS OF TREATMENT UNITS/ACCESSORIES
SR TOTAL
NO. DESCRIPTION SIZE QTY MocC CAPACITY m3
1.2m x 5m x 1m SWD
1 |Screen chamber +125m FB 1 No. RCC 6
Flash Mixer & 'V' Notch | 6.25m x 4.2m x 2.5m SWD
2 Chamber +0.5m FB 1 No. RCC 66
3 |Primary Clariflocculator | 26m x 3m SWD +0.3m FB | 2 Nos. RCC 3186
4 |Bioreactor 1st Stage 55m x 13m x 6m SWD + 4 Nos. RCC 17160
0.5m FB
5 |Secondary Clarifier - | 26m x 3m SWD +0.3m FB | 2 Nos. RCC 3186
6 |Sludge Thickener 12m x 3m +0.3m FB 1 No. RCC 339
7 |Secondary Clarifier - Il 20m x 3m SWD +0.3m FB | 1 No. RCC 942
8 |Intermediate sump 10m x 10m x 2.7m SWD 1 No. RCC 270
+0.3m FB
9 [MCC Room 14.2m x 8m x 5m 1 No. RCC 85.2 m?
10 |Lime solution tank 2m x2m x Z”EBSWD +05M | 3 Nos. | Ree 24
, . 1.5m x 1.5m x 1.8 SWD+

11 |Nutrient Dosing tank 05m FB 4 Nos. RCC 16.2
12 |Sludge Drying Bed 35m x 18.5m 1 No. RCC 647.5 m?2
13 Pump a.nd other allied Suitable Lot RCC _

foundations

14 |Filter Foundation 14m x 20m 1 No. RCC 280 m?

15 |Road/Pathway 4m wide 1 Job Paver 2080 m?
block
SR.
NO DESCRIPTION CAPACITY/ SIZE QTY MOC

1 |Agitator for Flash Mixer Suitable 1 No. MSRL

2 |Agitator for Lime dosing tank Suitable 3 Nos. MS

3 |Agitator for Nutrient Dosing system Suitable 4 Nos. SS-316
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Agitator for Polyelectrolyte dosing

4 Suitable 2 Nos. SS-316
tank
5 Aspirators $ubmerged aerator for 30 HP 16 Nos. ss
1st stage Bio-reactor
6 Aspirators S_ubmerged aerator for 30 HP 4 Nos. ss
2nd stage Bio-reactor
235 m3/day slurry
7 |Belt Press Filter having 50 kg/m?3 1 No. SS/Polyester
solids
8 |PAC & Alum dosing tank 10 m3 each 3 Nos. HDPE
9 Polyelectrolyte dosing tank for belt 7 mé each 2 Nos. HDPE
press
. 1.5m3/hr @ 2
10 |PAC & Alum dosing pump kglem2 3 Nos. PP
: . 1000 LPH @ 2
11 |Nutrient dosing pump kglem2 3 Nos. SS 316
12 |Automatic Mechanical Fine Screen |4 to 6 mm spacing 1 No. SS 304
13 Floating Mixers for Equalization 25 HP 6 Nos. SS/FRP
Tank
. 500 m3/hr @ 13-
14 |Equalized effluent transfer pump 18 m head 2 Nos. Cl
500 m3/hr @10-12
15 [Sludge recycle pump 1st stage m head 2 Nos. Cl
16 |Primary Sludge transfer pump 20 m3/hr @ 8-10m 2 Nos. Cl
head
125 m3/hr @ 20-
17 |PSF feed pump 25 m head 5 Nos. Cl
18 |Sludge Transfer pump 25 m3/hr @ 6-8 m 2 Nos. Cl
head
. 10 m3/hr @
19 |PAC unloading pumps 5MWC 1 No. PP
20 |Pressure Sand Filter 3.25mx2m 4 Nos. MSEP
21 Cllarlflocculat.or mechanism for 26m x 3.3m 2 Nos. MSEP
Primary settling tank
9p [Scrapper Mechanism for 26m x 3.3m 2 Nos. MSEP

Secondary Clarifier - |
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Thickener Mechanism for sludge

23 . 12m x 3.3m 1 No. MSEP
thickener

o4 [Scrapper Mechanism for 20m x 3.3m 1 No. MSEP
Secondary settling tank - 11

o5 [Scrapper Mechanism for 20m x 3.3m 1 No. MSEP
Secondary Clarifier - 1l

26 ([Tube Settler for SST-I and Il Suitable 2 Nos. PVC

27 |Air compressor for Belt filter press Suitable 1 No. MSEP

28 |Activated Carbon Filter 3.25mx2.5m 8 Nos. MSEP

29 Odor control equipment for sludge Suitable 1 Job

tanks
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Annexure - VI

MNatural drain-1 which
passes from MIDc area 55R35-5 @ S5RS-6

Sonpatra River Kotwali

S5RS-4
FWRS-I 55R5-3
SSND-11-2

Natural drain-2 merged with sonpatra
river on North side

SWHD-I SSMD-I-1
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NH-66

S5MD-1-2

SSND-I-1
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TABLE-DETAILS OF SAMPLING LOCATIONS—- RIVER AND NATURAL DRAINS

Sr. No. Sampling Location Description(s) Code
01 Kotwali Nallah (Natural Drain-1) near CETP, the natural drain which passes from MIDC area and further SWND-I
meeting with river Sonpatra
02 River Sonpatra near Kotwali Village (after meeting with Kotwali Nallah) SWRS-I
03 Natural Drain-Il near Kotwali Village merging with Sonpatra river on north side SWND-II
04 River Sonpatra after confluence of above (I1) & (lIl) SWRS-II
TABLE-DETAILS OF SAMPLING LOCATIONS— SEDIMENTS IN RIVER ND NATURAL DRAINS
Sr.No. Sampling Location Description(s) Code
o1 River Sonpatra near Kotwali Village (Kotwali Nallah/Natural Drain-1), the natural drain which passes from SSRS-1
MIDC area and further meeting with river Sonpatra (Location-01)
02 River Sonpatra near Kotwali Village (Kotwali Nallah/Natural Drain-l), the natural drain which passes from SSRS-2
MIDC area and further meeting with river Sonpatra)- (Location-02)
03 Natural Drain-Il near Kotwali Village merged with Sonpatra river on north side SSND-II-1
04 Natural Drain-ll near Kotwali Village merged with Sonpatra river on north side SSND-II-2
05 River Sonpatra after confluence of Natural Drain-Il near Kotwali Village merged with Sonpatra river on SSRS-3
north side
06 River Sonpatra after confluence of Natural Drain-Il near Kotwali Village merged with Sonpatra river on north SSRS-4
side
07 River Sonpatra after confluence of Natural Drain-Il near Kotwali Village merged with Sonpatra river on north SSRGS
side
08 River Sonpatra after confluence of Natural Drain-Il near Kotwali Village merged with Sonpatra river on north SSRS6
side
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Kotwali Nallah (Natural Drain-l), the natural drain which passes from MIDC area and further meeting with

09 ) SSND-I-1
river Sonpatra

10 Kotwali Nallah (Natural Drain-1), the natural drain which passes from MIDC area and further meeting with SSND-I-2
river Sonpatra

1 Kotwali Nallah (Natural Drain-1), the natural drain which passes from MIDC area and further meeting with SSND-I-3

river Sonpatra
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE, KOLHAFPUR.

; 2052, — Udyog Bhavan,
Tel Mo (0231) 285 - ErT—— Near Collector Office,

?ﬁm"i it ﬂ_umum— Kolhapur - 416 003. _
st (0231) 265 Website-hilp:/impeb, mah.nic.in
rokghapur@mpch.gov.in &

*Your Service Is Our Duty”
No. MPCBIROIKOPIPDI 22 | D14 0002 Date: 14/ !ﬂ"mﬂ'

To,

Mis. LOTE PARSHURAM ENVIRONMENT PROTECTION CO-OP. SOCIETY LTD.
PLOT No. B-30, MIDC LOTE PARSHURAM

TAL. KHED, DIST. RATNAGIRL

Sub:  Proposed Directions under section 33 A of Water (Prevention &
Control of Pollution) Act, 1974, 31 A of Air (Prevention & Conlrol of
Pollution) Act, 1881 & Hazardous Waste (M, H & T) Rules, 2008 as
amended

Ref: 1, Show Cause Molice issued by the Board dated 22.07.2022,
2. Complaint received from Kotawali Citizans about CETP Pipeline
leaked on 03.10.2022.
3. Jaint Visit of MIDC, MPCB & CETP officials on 03.10.2022.
4. Proposal submilted by SRO Chiplun,
WHEREAS, you are operating your unit in ‘Pollution Prevention Area’ declared under
Waler (Prevention & Conlrol of Pollution) Act, 1974 & Air [Prevention & Conirol of Pollution)
Act, 1981 & Hazardous Waste (Management & TM) Rules, 2008 as amended.

AND WHEREAS, i is obligalory on your par lo provide adequale water and air
poliufion conirol devices and adequate health and safely & accidental precautionary measures
and lo operate it round o'clock =0 as lo prevent any sort of pollution in the surrounding area
and to achieve the standards laid down under the provisions of Environment (Protection) Act,
1688,

AND WHEREAS, Board Officials visited your unil on 03.10.2022 for investigation of
the complaint s per ref. no. (2) and cbeerved following non compliances.

1. You have failed to operate & maintain the Aeration lank of CETP with sufficient
bomass! culture. As there was biomass/ culture developed was noticed.

2. During visit one clasifier found not in operation.

3. You have fafled to provide full-fledged leakage proof pipeline with safety &
preventive measures as i was noficed thal CETP pipeline leakage, and heavy
foam and partial reated coloured effluent etc. was flowing into the Sonpatra river,
¥ou have Failed 1o operate the existing Effluent Treatrment Plant scientifically.
You have net provided Environmental, Heakth & Safely precautions lo prevent the
:;:rﬂﬂml'llal issues, it may cause serious harm 1o Environment & to human being

F

om B
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AND WHEREAS, after examining the record of your case, reports of officers of the
Board & making necessary enquiries, | am satisfied thal you are causing Environmental
Foliution problems in the surrounding area and knowingly & wilfully causing grave injury to the
environmeni thereby violating various Environment anactments.

NOW THEREFORE, in axercise of the powers conferred on the undarsigned by the
Board under section 33A of the by the Water (Prevention & Control of Pollution) Act, 1974 and
secltion 314 of Air (Prevention & Conirol of Pollulion) Act, 1981 it is proposed to issue the

foliowing directions (for avoidance of doubl. the directions include closure, prohibition or
regulation of your aclivilies)

1] Why competent authorilies shall nol initiate further legal action against your
industry?

Y¥ou ane directed o file your reply to these directions if any, within seven days from the
receipt of this notice, failing which Board shall consider issuance of appropriate legal directions
as may be deemed il in your case, which may please be noted,

FOR AND ON BEHALF OF THE BOARD

e PP T
{J. 5. Mmkﬂﬁ
Regional Officer,
M.P.C. Board, Kolhapur
Copy submitted for information,
1} Member Secretory, M.P.C. B, Mumbai.
2} Joint Director (Waler Pollution Control) Mumbai.
Copy o
Sub-Regional Officer, M. P. C. Board, Kolhapur

- He is directed 1o serve the directions to the above industry and submit the compliance
Report along with clear cut remarks accordingly within stipulated period.

F.
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L OTE PARSHURAM ENVIRONMENT PROTECTION CO-OP SOCIETY LTI.

/ -:4-:*\\ E,, P-30, Lote Parshuram MIDC, Khed, Ratnagin (Maharasnira)
3 = || (RTGMHDIGNL.(0)105/2000-2001 Year 2000)
i Email :celp lotei@rediffimail.com Telephone : 02356 - 272111/ GE22492524

LPEPS/2021-22/256 Date: 03.11.2022.

Tao,

The Regional Office,
Udyog Bhavan,

Wear Collector Office,
Kolhapur-416 003,

Subject: Reply to the proposed direction notice.
Reference: Your letter No. MPCB/ROK/KOP/PD/2210140002 dated 14.10.2021.

Dear Sir,
With reference to above subject, we have noted all point compliance reply are as follows:

1. You have failed to operate & maintain the Aeration tank of CETP with sufficient biomass/
culture. As there was biomass/ culture developed was notice.
We have provided aeration tank of Cap. 4290 m3 each (4 nos) & 2260 m3 each (2 nos). In
that aeration tanks [2°* Stage) aspirators and disc diffuser are provided with air blower of
Cap. 1250 M3/Hr. In other aeration tank (1" stage) get aspirators of Cap. 600 M3/Hr. are
provided. The biomass is acclimatized and developed in the aeration tanks. The biomass % in
aeration tank in 30 %. The MLSS & MLVSS ratio 0.70 to 0.75. This indicates good COD
reduction in aeration tanks.

2. During visit one clarifier found not In operation.

- Due to the preventive maintenance activity the clarifier No. 2{B) was not in operation. After
completion of maintenance the clarifier is take in to operation. We are attaching herewith
preventive mainténance sheet of clarifierAnnexure I.

3. You have falled to provide full-fledged leakage proof pipeline with safety & preventive

measures as It was noticed that CETP pipeline leakage, and heavy foam & partial treated
coloured effluent etc. was flowing into the S5on Patra River,
MIDC have provided the pipeline of 630 mm diameter with 30 mm thickness. This pipeline is
only used to carry & disposed of the treated effluent into the creek. The tréated effluent is
disposed in Karambavane creek & the point of disposed was decided by NIQ. MIDC 15
continuously maintaining the pipeline to avoid leakages. But due to unforeseen event the
pipeline got leakk leakage was rectified immediately. Now MIDC is in process prepared
preventive maintenance schedule to avold leakages in future for pipeline.

4. You have failed to operate the existing effluent treatment plant scientifically.

- We have provided full-fledge primary, secondary & terfiary treatment system. The ETP
Capacity detalls is attached Annexure II.
MIDC have appointed expert i.e., Aguachem engineers to take care of the CETP round the
clock. They have provided 25 no. of skilled man power along with supervisors. We have alsa
installed Online Continues Effluent Monitoring System & connected (o MPCB server, We
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LOTE PARSHURAM ENVIRONMENT PROTECTION CO-OP SOCIETY LTD.

b

"/r::\"" P30, Lote Parshuram MIDC, Ehed, Ratnagiri (Maharashira)
(RTGKHDIGNL.{O)105:2000-2001/Year 2000)

Email ;cetp_lotef@rediffmail.com Telephone : D2356 - 272113 | 8822492524

have developed a full-fledge environmental lab to check the sample in-house to ensures the
performance treatment system of each unit.

5 You have not provided Environmental, Health B safety precautions to prevent the
environmental issues, it may cause serious harm to Environment & to human being also.
We have provided apron, gum boot, hand ploves & mask to the operation. & SOP is
developed for safe operation of plant.

Hence, we request you to please not to take any legal against us.

Thanking Tou.
For Lote Parshuram Environment Protection Co-Op. Society Lt

S

-

_——HAuthorized Signatory,

Copy To: 1. Sub-Regional Office, MPCB, Chiplun
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IMLD IN-SITU TREATMENT PROJECT LAYOUT PLAN

Annexure - VIl

1 4 |

s 1

L] 1

7T |

L | 10

— e ——

EQUIPMENT DETAILS.

UNIT

MOoC

TOTAL CAPACITY

EFFECTIVE SIZE |

NOTES.
1) ALL DIMENSIONS AND LEVELS ARE IN METER

2) DIMENSIONS ANE NOT TO O SBCALED FROM

RECEIVING CHAMBER

SCREEN CHAMBE R(MANUAL)

SEDIMENTATION TANK

1.0M x 1.0M x1.9M

s;%%mm NOT BE USED FoR

T.0M x 1.0M x1.9M

CONSTRUCTION UNLESS APPROVED DY
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COMPETENT AUTHORITY

FLOATING RAFTER

1.0M x 1.0M x 0 3M
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222 O
88 3

2R 8%

ALTERNATE WETLAND CRATE
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+0.2M

OO METERS.
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IMLD IN-SITU TREATMENT PROJECT LAYOUT PLAN

2 | 3 100 — L

- o

NOTES

11 ALL DIMENBIONS AND LEVELS ARE #% METER

2) DIMENSIOND ARE NOT TO B SCALED FROM

3 Toels BN eeG SHALL NOT 85 LSED FOR
CONBTRUGTION UNLESS APPROVED BY
COMPETENT AUTHORITY

4 THE LEVEL ARE CONBIENING GROUND AS
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19.1 PROCESS DESCRIPTION

1.1 Screen Chamber : The raw sewage will be passed through the bar screen
chamber wherein the free, floating, coarse suspended solids having particle
size greater than 10-20mm will be trapped and removed Manually.

1.2 Collection tank/sump : The wastewater from screen chamber shall be
collected in a collection tank. Effective residence time shall be given for the
effluents to reside and achieve stable pH conditions whatever possible to
minimize fluctuations in the overall treatment as well as to minimize or avoid the
use of chemicals for neutralization.

1.3 Inlet Launder : Inlet launder cum distribution pipe is provided to assist equal
distribution of flow throughout the multiple number of trenches wherein the
secondary system is installed.

1.4 Floating rafter & wetland crates Clear supernatant from Sedimentation Tank
will overflow into this system uses the natural process of aeration through the
roots of plants helping the aerobic microflora to flourish in the rhizosphere. The
system is based on use of specific plants normally found in natural reed with
filtration and treatment capability. The filterable crates Treatment System is
sown with semi-aquatic & aquatic species of plant, where the wastewater flows
in horizontal as well as vertical manner to achieve the better efficiency for
treatment. These units/ systems are designed in a manner that it removes BOD,
phosphorous and oxidizes nitrogen and further disinfect and remove or
degrades the particles by precipitation, ionic exchange, and / or adsorption
processes. These units are arranged parallelly in alternate manner. The sub-
surface flow type, Phytorid system is proposed for the treatment which consists
of a basin that contains a suitable depth of porous media. The porous media
also supports the root structure of emergent vegetation.

IMAGE 11 : SITE PHOTOGRAPHS OF 1MLD IN-SITU TREATMENT PROJECT
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IMAGE 12 : SITE PHOTOGRAPHS OF 1MLD IN-SITU TREATMENT PROJECT
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IMAGE 14 : PHOTOGRAPHS OF INSTALLED EQUIPMENTS 1IMLD IN-SITU

LIME & ALUM DOSING SYSTEAM

AIR DIFFUSURES

IMAGE 15: PHOTOGRAPHS OF INSTALLED EQUIPMENTS 1MLD IN-SITU

TREATMENT PROJECT

SEDEMENTATION TANK

73

SOLAR PANNEL
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IMAGE 16 : PHOTOGRAPHS OF INSTALLED FLOW METER AND STORAGE OF

IMLD IN-SITU TREATMENT PROJECT

SECURITY ©CAaBINE

Trented Watery Tank

Freated Water Fipeline (o the IDrain

IMAGE 17 : PHOTOGRAPHS OF FLOATING RAFTERS OF 1MLD IN-SITU
TREATMENT PROJECT
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Annexure-IXA

ANALYSIS RESULTS OF WASTEWATER SAMPLES COLLECTED AT DIFFERENT STAGES OF TREATMENT OF CETP
DATE OF SAMPLING- 15.05.2023 (MORNING-11:30 AM to 12:15 PM)

Design Inlet to Outl.et t.)f Ou.tlet of Outlet of Outlet of Final Outlet o.f CETP Discharge
Sr. No. Parameters Values/Inlet CETP Equalization Primary Secondary Secondary (after tertiary Standards
Standards Tank Clarifier Clarifier-l Clarifier-ll treatment)

1 pH 5.5-9.0 7 7.5 6.90 7.3 7.6 7.3 6.0-9.0
2 Suspended Soiled - 131 117.0 47.0 46 61 41 100
3 TDS - 4864 5218 4971 4873 4741 4720 -

4 BOD 1200* 310 300.0 160.0 120 88 70 100
5 COD 2500* 934.4 960 548 197.2 200 192 250
6 Ammonical Nitrogen 50 6.68 6.48 2.92 1.80 2.04 2.32 50

7 TKN - 100.80 123.20 39.20 44.80 39.20 44.80 50

8 Nitrate Nitrogen - 3.88 3.09 2.68 3.71 5.02 11.55 50

9 Cyanide 2.0 2.20 1.80 240 1.40 1.50 1.20 0.2
10 Chromium Hexavalent 2.0 BDL BDL BDL BDL BDL BDL 0.1
11 Chromium Total 2.0 BDL BDL BDL BDL BDL BDL -

12 Copper 3.0 1.70 2.35 0.33 1.38 0.41 1.03 3.0
13 Manganese - BDL BDL BDL BDL BDL BDL 2.0
14 Lead 1.0 0.43 0.39 0.39 0.48 0.57 BDL 0.1
15 Nickel 30 BDL BDL BDL BDL BDL BDL 3.0
16 Zinc 15 0.15 0.25 0.05 0.13 0.14 BDL 15
17 Iron - 0.97 0.90 0.78 1.13 0.88 0.69 3.0
18 Arsenic 0.2 BDL BDL BDL BDL BDL BDL 0.2
19 Cadmium 1.0 BDL BDL BDL BDL BDL BDL 0.05
20 Oil & Grease - 5.8 5.4 48 BDL 2.8 BDL 10

Note-Concentration of all the values is expressed in mg/L, except pH; BDL-Below Detection Limit, * Design values of CETP and others are Inlet Standards as specified in CTO.
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DATE OF SAMPLING- 16.05.2023 (NIGHT-00:30 AM to 12:15 AM)

ANALYSIS RESULTS OF WASTEWATER SAMPLES COLLECTED AT DIFFERENT STAGES OF CETP

Design Inlet to Outl_et (_)f Ou_tlet of Outlet of Outlet of Final Outlet C{f CETP Discharge
Sr. No. Parameters Values/Inlet CETP Equalization Primary Secondary Secondary (after tertiary Standards
Standards Tank Clarifier Clarifier-l Clarifier-ll treatment)

1 pH 5.5-9.0 7.8 7.8 7 7.3 7.6 7.5 6.0-9.0
2 Suspended Soiled - 56 55 45 49 41 39 100
3 TDS - 3725 4228 4209 3789 3734 3711 -

4 BOD 1200* 210 220 180 68 64 60 100
5 COoD 2500* 636 660 567.2 208 200 180 250
6 Ammonical Nitrogen 50 3.58 3.16 1.86 1.90 1.17 1.08 50

7 TKN - 184.80 109.20 98.0 50.40 42.00 42.00 50

8 Nitrate Nitrogen - 8.53 11.55 10.90 8.83 12.03 15.40 50

9 Cyanide 2.0 1.80 1.60 1.20 0.80 0.80 0.60 0.2
10 Chromium Hexavalent 2.0 BDL BDL BDL BDL BDL BDL 0.1
11 Chromium Total 2.0 BDL BDL BDL BDL BDL BDL -

12 Copper 3.0 BDL 0.04 0.06 0.85 0.25 1.12 3.0
13 Manganese - BDL BDL BDL BDL BDL BDL 2.0
14 Lead 1.0 0.61 0.11 0.07 0.57 0.52 0.57 0.1
15 Nickel 30 BDL BDL BDL BDL BDL BDL 3.0
16 Zinc 15 0.07 0.42 0.03 0.12 0.04 0.07 15
17 Iron - 0.70 0.87 0.70 0.59 0.57 0.99 3.0
18 Arsenic 0.2 BDL BDL BDL BDL BDL BDL 0.2
19 Cadmium 1.0 BDL BDL BDL BDL BDL BDL 0.05
20 Oil & Grease - 4.8 4.8 5 BDL BDL BDL 10

Note-Concentration of all the values is expressed in mg/L, except pH; BDL-Below Detection Limit, * Design values of CETP and others are Inlet Standards as specified in CTO.
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ANALYSIS RESULTS OF WASTEWATER SAMPLES COLLECTED AT DIFFERENT STAGES OF CETP
DATE OF SAMPLING- 16.05.2023 (MORNING-11:45 AM to 12:15 PM)

sr. Design Inlet to Outl.et t.)f Ou.tlet of Outlet of Outlet of Final Outlet o.f CETP Discharge
No. Parameters Values/Inlet CETP Equalization Primary Secondary Secondary (after tertiary Standards
Standards Tank Clarifier Clarifier-l Clarifier-ll treatment)

1 pH 5.5-9.0 7.9 7.9 7.2 7.4 7.7 7.7 6.0-9.0
2 Suspended Soiled - 86 59 52 42 36 49 100
3 TDS - 3412 3739 3248 3188 3216 3276 -

4 BOD 1200* 210 200 210 70 68 74 100
5 COoD 2500* 660 648 672 200 186 184 250

6 Ammonical Nitrogen 50 6.16 3.92 3.22 1.35 1.54 0.89 50

7 TKN - 168 196 75.60 44.80 44.80 42.00 50

8 Nitrate Nitrogen - 22.30 10.30 9.60 12.50 9 11.05 50

9 Cyanide 2.0 2 1.80 1.60 0.90 0.80 0.80 0.2
10 | Chromium Hexavalent 2.0 BDL BDL BDL BDL BDL BDL 0.1
11 Chromium Total 2.0 BDL BDL BDL BDL BDL BDL -

12 | Copper 3.0 BDL BDL 1 1.65 0.39 0.82 3.0
13 | Manganese - BDL BDL BDL BDL BDL BDL 2.0
14 Lead 1.0 0.23 0.03 0.06 0.06 0.07 0.06 0.1
15 | Nickel 30 BDL BDL BDL BDL BDL BDL 3.0
16 | Zinc 15 0.02 0.02 0.09 0.12 0.02 0.02 15
17 Iron - 1.01 0.69 0.85 0.93 0.66 1.15 3.0
18 | Arsenic 0.2 BDL BDL BDL BDL BDL BDL 0.2
19 | Cadmium 1.0 BDL BDL BDL BDL BDL BDL 0.05
20 | Oil & Grease - 5.2 4.8 5.4 BDL BDL 22 10

Note-Concentration of all the values is expressed in mg/L, except pH; BDL-Below Detection Limit, * Design values of CETP and others are Inlet Standards as specified in CTO.
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DATE OF SAMPLING- 11:30 AM OF 15.05.2023 TO 09:30 AM OF 16.05.2023

ANALYSIS RESULTS OF WASTEWATER COMPOSITE SAMPLES COLLECTED AT DIFFERENT STAGES OF CETP

Sr. Design Values/Inlet Inlet to Outl_et (_)f Ou_tlet of Outlet of Outlet of Final Outlet o_f CETP Discharge
No. Parameters Standards CETP Equalization Primary Secondary Secondary (after tertiary Standards
Tank Clarifier Clarifier-l Clarifier-ll treatment)

1 pH 5.5-9.0 7.9 7.8 71 7.4 7.9 7.7 6.0-9.0
2 Suspended Soiled - 66 70 52 51 48 45 100
3 TDS - 3849 4117 4011 3987 3816 3811 -

4 BOD 1200* 190 210 190 60 62 60 100
5 COD 2500* 589.2 649.6 568 182.4 193.6 171.2 250
6 Ammonical Nitrogen 50 25.90 30 13.50 8.95 18.40 18.60 50

7 TKN - 106.40 106.40 119 47.60 28 42 50

8 Nitrate Nitrogen - 11.30 8.53 17.05 19.90 11.30 6.08 50

9 Cyanide 2.0 1.60 1.70 1.40 0.90 0.80 0.80 0.2
10 Chromium Hexavalent 20 BDL BDL BDL BDL BDL BDL 0.1
11 Chromium Total 2.0 BDL BDL BDL BDL BDL BDL -

12 | Copper 3.0 BDL BDL 0.31 0.54 0.16 0.52 3.0
13 | Manganese - BDL BDL BDL BDL BDL BDL 2.0
14 Lead 1.0 0.05 0.03 0.05 0.07 0.05 0.04 0.1
15 | Nickel 30 BDL BDL BDL BDL BDL BDL 3.0
16 | Zinc 15 BDL 0.02 BDL 0.01 BDL BDL 15
17 Iron - 0.69 0.86 0.98 0.84 1.27 1.06 3.0
18 | Arsenic 0.2 BDL BDL BDL BDL BDL BDL 0.2
19 | Cadmium 1.0 BDL BDL BDL BDL BDL BDL 0.05
20 | Oil & Grease - 4.4 4.8 4.8 BDL BDL BDL 10

Note-Concentration of all the values is expressed in mg/L, except pH; BDL-Below Detection Limit, * Design values of CETP and others are Inlet Standards as specified in CTO.
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ANALYSIS RESULTS OF WASTEWATER GRAB & COMPOSITE SAMPLES COLLECTED AT INLET AND OUTLET OF CETP
DATE OF SAMPLING-15.05.2023 & 16.05.2023

Grab Sampling Grab Sampling Grab Sampling Composite Sampling
15.05.2023-MORNING 16.05.2023-NIGHT 16.05.2023-MORNING 11:30 AM of 15.05.2023 to
Design 11:30 AM to 12:15 PM 00:30 AM to 12:15 AM 11:45 AM to 12:15 PM 09:30 AM of 16.05.2023 Discharge
Sr. No. Parameters Values/inlet Final Outlet of Final Outlet of Final Outlet of Final Outlet of Standards
Standards Inlet to CETP Inlet to CETP Inlet to CETP Inlet to CETP
CETP (after tertiary CETP (after tertiary CETP (after tertiary CETP (after tertiary
treatment) treatment) treatment) treatment)
1 pH 5.5-9.0 7 7.3 7.8 7.5 7.9 7.7 7.9 7.7 6.0-9.0
2 Suspended Soiled - 131 41 56 39 86 49 66 45 100
3 TDS - 4864 4720 3725 3711 3412 3276 3849 3811 -
4 BOD 1200* 310 70 210 60 210 74 190 60 100
5 COoD 2500* 934.4 192 636 180 660 184 589.2 171.2 250
6 Ammonical Nitrogen 50 6.68 2.32 3.58 1.08 6.16 0.89 25.90 18.60 50
7 TKN - 100.80 44.80 184.80 42.00 168 42.00 106.40 42 50
8 Nitrate Nitrogen - 3.88 11.55 8.53 15.40 22.30 11.05 11.30 6.08 50
9 Cyanide 2.0 2.20 1.20 1.80 0.60 2 0.80 1.60 0.80 0.2
10 Chromium Hexavalent 2.0 BDL BDL BDL BDL BDL BDL BDL BDL 0.1
11 Chromium Total 2.0 BDL BDL BDL BDL BDL BDL BDL BDL -
12 Copper 3.0 1.70 1.03 BDL 1.12 BDL 0.82 BDL 0.52 3.0
13 Manganese - BDL BDL BDL BDL BDL BDL BDL BDL 2.0
14 Lead 1.0 0.43 BDL 0.61 0.57 0.23 0.06 0.05 0.04 0.1
15 Nickel 30 BDL BDL BDL BDL BDL BDL BDL BDL 3.0
16 Zinc 15 0.15 BDL 0.07 0.07 0.02 0.02 BDL BDL 15
17 Iron - 0.97 0.69 0.70 0.99 1.01 1.15 0.69 1.06 3.0
18 Arsenic 0.2 BDL BDL BDL BDL BDL BDL BDL BDL 0.2
19 Cadmium 1.0 BDL BDL BDL BDL BDL BDL BDL BDL 0.05
20 Oil & Grease - 5.8 BDL 4.8 BDL 5.2 2.2 4.4 BDL 10

Note-Concentration of all the values is expressed in mg/L, except pH; BDL-Below Detection Limit, * Design values of CETP and others are Inlet Standards as specified in CTO.
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Annexure-IXB

ANALYSIS RESULTS OF SAMPLING- RIVER SONPATRA AND KOTWALI NALLAH/NATURAL DRAINS

. River Sonpatra near Natural Drain-ll near
Kotwali Nallah <\ - . .
Sr. . Kotwali Village (after Kotwali Village merging River Sonpatra
Parameters (Natural Drain-l) . . . . .
No. meeting with Kotwali with Sonpatra river on after confluence
near CETP .
Nallah) north side
1] pH 6.3 6.4 6.4 71
2 | TDS 1198 258 312 289
3|SS 12 15 13 12
4 | Ammonical Nitrogen 1.59 2.67 0.77 1.50
5| BOD 3.4 2.6 2.2 24
6 | COD 60 35.2 22.8 34
7 | Cyanide NA NA NA NA
8 | Dissolved Oxygen -- 5 5.9 5.6
9 | Nitrate Nitrogen 2.79 3.91 8.30 5.09
10 | Sulphide NA NA NA NA
11 | TKN 14 14 8.40 8.40
12 | Arsenic BDL BDL BDL BDL
13 | Cadmium BDL BDL BDL BDL
14 | Chromium Hexavalent BDL BDL BDL BDL
15 | Chromium Total BDL BDL BDL BDL
16 | Copper BDL BDL 0.16 BDL
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Kotwali Nallah

River Sonpatra near

Natural Drain-Il near

Sr. . Kotwali Village (after Kotwali Village merging River Sonpatra
Parameters (Natural Drain-l) . . . . .
No. meeting with Kotwali with Sonpatra river on after confluence
near CETP .
Nallah) north side
17 | Iron 0.79 0.43 0.65 0.69
18 | Lead BDL BDL BDL BDL
19 | Manganese BDL BDL BDL BDL
20 | Nickel BDL BDL BDL BDL
21 | Selenium NA NA NA NA
22 | Vanadium NA NA NA NA
23 | Zinc BDL 0.06 0.14 0.02
24 | Oil & Grease BDL BDL BDL BDL
25 | Phenol NA NA NA NA
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ANALYSIS RESULTS OF WATER SAMPLING- 01 MLD IN-SITU TREATMENT PROJECT
Date of sampling-15.05.2023, Mode of Sampling- Grab

Annexure-IXC

Inlet to In Situ

Inlet of 1st Row

Final outlet of 1st

Inlet of Third Row

Final Outlet In Situ

Sr. No. Parameters roiect ( After Row (After Outlet of Third Row roiect
prol Sedimentation) Sedimentation) proj

1 pH 6.7 6.3 6.4 6.6 6.5 6.5

2 TDS 133 131 132 129 148 136
SS 14 11 12 11 12 11

4 | Ammonical 1.54 1.66 1.78 1.52 2.19 2.08
Nitrogen

5 BOD 1.8 2 1.8 2 1.8 1.8

6 COD 32.8 20 15.2 18 13.6 16

7 Cyanide NA NA NA NA NA NA

8 Dissolved Oxygen 54 59 6 54 59 6

9 Nitrate Nitrogen 1.97 1.90 2.44 212 2.85 2.55

10 Sulphide NA NA NA NA NA NA

11 TKN 8.40 8.40 5.60 5.60 1.12 1.12

12 Arsenic BDL BDL BDL BDL BDL BDL

13 Cadmium BDL BDL BDL BDL BDL BDL
Chromium BDL

14 BDL BDL BDL BDL BDL
Hexavalent

15 Chromium Total BDL BDL BDL BDL BDL BDL

16 Copper BDL BDL BDL 0.17 BDL BDL
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Inlet to In Situ

Inlet of 1st Row

Final outlet of 1st

Inlet of Third Row

Final Outlet In Situ

Sr. No. Parameters . ( After (After Outlet of Third Row .
project Sedimentation) Row Sedimentation) project
17 Iron 0.87 0.59 0.65 0.69 0.59 0.66
18 Lead BDL BDL BDL BDL BDL BDL
19 Manganese BDL BDL BDL BDL BDL BDL
20 Nickel BDL BDL BDL BDL BDL BDL
21 Selenium NA NA NA NA NA NA
22 Vanadium NA NA NA NA NA NA
23 Zinc BDL BDL BDL 0.06 BDL BDL
24 Oil & Grease BDL BDL BDL BDL BDL BDL
25 Phenol NA NA NA NA NA NA
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ANNEXURE - IXD

ANALYSIS RESULTS OF SEDIMENT SAMPLES COLLECTED FROM KOTWALI RIVER AND NALLA

Location of sample

sr. SSRS-1 | SSRS-2 | SSND-Il-1 | SSND-Il-2 | SSRS-3 | SSRS-4 | SSRS-5 | SSRS-6 | SSND-I-1 | SSND-I-2 | SSND-I-3
No. Date 15/5/2023 | 15/5/2023 | 15/5/2023 | 15/5/2023 | 15/5/2023 | 15/5/2023 | 15/5/2023 | 15/5/2023 | 16/5/2023 | 16/5/2023 | 16/5/2023
Parameters 01 02 03 04 05 06 07 08 09 10 11
1| pH (10% Solution) 6.16 6.0 5.36 6.04 560 529 6.86 553 5.98 5.84 532
Electrical
2 | Conductivity(10% 37.0 23.0 55.0 110.0 25.0 0.53 58.0 90.0 0.56 94.0 183. 0
sol")
3 | Arsenic <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01
4 | Cadmium <0.01 0.05 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01
5 | Manganese 29.02 8.50 2.90 3.16 1.64 152 1.10 <0.01 58218 | 1076.92 15.10
6 | Copper 758 13.83 311 1.94 4.89 6.60 8.13 4.95 19.52 6.73 13.30
7 | Vanadium <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01
8 | Zinc 1.01 2.61 0.02 0.028 0.60 0.96 1.76 0.69 4.26 4.26 211
9 |Iron 0.233 <01 <01 <01 0.102 <01 0.261 <01 0.245 <01 <01
10 | Water Soluble <0.1 <0.1 <0.1 <0.1 <0.1 <0.1 <0.1 <0.1 <0.1 <0.1 <0.1
Fluoride
11 X\Aféi’i;g’o'“b'e 11.0 7.0 13.0 26.99 11.0 128.96 10.0 22.99 51.98 18.99 35.99
12 | Water soluble Nitrate | 0.149 0.118 1.671 0.133 0.174 0.165 0.493 0.427 0.527 0.286 0.108
13 | Ammonical Nitrogen 532 3.36 2.94 7.28 3.36 10.36 588 532 126 7.28 8.40
14 | 1Ol Soluble <05 <05 46.12 <05 <05 350 <05 <05 28.38 <05 36.12
Sulphates
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Location of sample
Sr. SSRS-1 SSRS-2 SSND-II-1 | SSND-II-2 SSRS-3 SSRS-4 SSRS-5 SSRS-6 SSND-I-1 | SSND-I-2 | SSND-I-3
No. Date 15/5/2023 | 15/5/2023 | 15/5/2023 | 15/5/2023 | 15/5/2023 | 15/5/2023 | 15/5/2023 | 15/5/2023 | 16/5/2023 | 16/5/2023 | 16/5/2023
Parameters 01 02 03 04 05 06 07 08 09 10 1
15 | Available Phosphorus 4.94 1.34 10.54 3.60 2.38 3.41 2.99 3.15 6.16 1.59 0.97
16 | Total Petrolium <100.0 <1000 | <100.0 <100.0 <100.0 <100.0 <100.0 <1000 | <1000 | <100.0 <100.0
Hydrocarbon
17 | Total Organic Carbon <0.2 <0.2 <0.2 <0.2 <0.2 <0.2 <0.2 <0.2 <0.2 <0.2 <0.2
18 | PAH* <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01 <0.01
19 | Phenolic Compound <100.0 <100.0 <100.0 <100.0 <100.0 <100.0 <100.0 <100.0 <100.0 <100.0 <100.0
20 | TVOCs <100.0 <100.0 <100.0 <100.0 <100.0 <100.0 <100.0 <100.0 <100.0 <100.0 <100.0
21 | Chromium 12.32 12.76 0.04 0.04 5.28 2.27 5.69 2.96 15.18 11.87 3.05
DETAILS OF SAMPLING LOCATIONS— SEDIMENTS IN RIVER ND NATURAL DRAINS

Sr. Sampling Location Description(s) Code

No.

01 River Sonpatra near Kotwali Village (Kotwali Nallah/Natural Drain-I), the natural drain which passes from MIDC area | SSRS-1

and further meeting with river Sonpatra (Location-01)
02 River Sonpatra near Kotwali Village (Kotwali Nallah/Natural Drain-I), the natural drain which passes from MIDC area | SSRS-2
and further meeting with river Sonpatra)- (Location-02)
03 Natural Drain-Il near Kotwali Village merged with Sonpatra river on north side SSND-II-1
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04 Natural Drain-Il near Kotwali Village merged with Sonpatra river on north side SSND-II-2

05 River Sonpatra after confluence of Natural Drain-Il near Kotwali Village merged with Sonpatra river on north side SSRS-3

06 River Sonpatra after confluence of Natural Drain-Il near Kotwali Village merged with Sonpatra river on north side SSRS-4

07 River Sonpatra after confluence of Natural Drain-Il near Kotwali Village merged with Sonpatra river on north side SSRS-5

08 River Sonpatra after confluence of Natural Drain-Il near Kotwali Village merged with Sonpatra river on north side SSRS-6

09 Kotwali Nallah (Natural Drain-1), the natural drain which passes from MIDC area and further meeting with river SSND-I-1
Sonpatra

10 Kotwali Nallah (Natural Drain-1), the natural drain which passes from MIDC area and further meeting with river SSND-I-2
Sonpatra

11 Kotwali Nallah (Natural Drain-1), the natural drain which passes from MIDC area and further meeting with river SSND-I-3

Sonpatra
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MONITORING RESULTS CARRIED OUT BY MPCB FROM APRIL, 2018 TO APRIL, 2023

2018

3r. No Sampling Date | 01.01.2018 08.1.2018 15.01.2018 | 22.01.2018 | 29.01.2018 Outlet
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Norms
1 pH 7.7 7.2 8 7.2 7.8 7.3 7.5 7 7.8 7.2 5.5-9.0
2 BOD 700 | 110 | 700 | 120 |1100| 360 | 1200| 140 |1000| 160 100
3 COD 2048 | 320 |2144| 352 4080 | 1136 | 3760 | 384 |3680| 392 250
4 SS 122 21 174 19 189 | 106 | 178 38 168 32 100
5 TDS --- --- --- --- --- - --- --- --- --- --

3r. No Sampling Date | 05.02.2018 12.02.2018 | 20.02.2018 | 26.02.2018
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 8.4 7.5 7.2 7.5 7.9 7.9 7.3 6.7
2 BOD 960 | 190 | 800 | 160 | 900 | 140 | 900 | 150
3 COD 3712 | 416 | 2880 | 328 |3920| 456 |3040| 320
4 SS 224 | 138 | 212 64 160 48 176 92
5 TDS --- --- --- --- --- --- | 5832 | 2944

3r. No Sampling Date | 05.03.2018 | 12.03.2018 | 19.03.2018 | 26.03.2018
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 7.2 6.9 7.9 7.6 7.7 7.3 8 7.5
2 BOD 1300 160 |1050| 145 | 860 | 150 | 1100 | 140
3 COD 4480 | 408 [4240| 432 |3200| 392 |4480| 488
4 SS 176 92 279 66 176 91 185 73
5 TDS 7034 | 2370 | 7860 | 3140 | 7384 | 3834 | 8772 | 4295
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3r. No Sampling Date | 02.04.2018 | 09.04.2018 | 16.04.2018 | 23.04.2018
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 6.7 7.2 7.5 7.6 7.6 7.8 7.7 7.3
2 BOD 1125 210 |1200| 120 |1250| 170 |1275| 110
3 COD 4160 | 328 [3920| 368 |4480| 432 |4640| 376
4 SS 180 70 176 48 158 48 212 72
5 TDS 8288 | 4908 | 6490 | 4174 | 7460 | 3827 | 7950 | 5040
3r. No Sampling Date | 02.05.2018 07.5.2018 14.05.2018 21.05.2018 28.05.2018
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 7.3 7.2 7.1 7.2 7.3 6.8 7.3 7.1 7.7 7.4
2 BOD 1400 | 140 |1025| 130 |1350.0| 105.0 |1175.0| 140.0 | 550.0 | 105.0
3 COD 3920 | 320 |3648| 384 |3360.0| 288.0 | 3580.0 | 352.0 | 2016.0| 272.0
4 SS 174 80 192 56 216.0 | 42.0 | 184.0 | 48.0 | 180.0 | 60.0
5 TDS 6340 | 4090 | 5568 | 3798 | 6236.0 | 2586.0 | 5106.0 | 2528.0 | 8260.0 | 4740.0
St No Sampling Date | 04.06.2018 11.06.2018 18.06.2018 25.06.2018
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 8.8 6.7 8.0 7.5 7.1 6.5 8.6 6.9
2 BOD 1200 | 160.0 | 1100.0 | 130.0 | 625.0 | 160.0 | 940.0 | 180.0
3 COD 3840 | 392.0 | 4160.0 | 376.0 | 2480.0| NA | 3840.0 | 632.0
4 SS 142 93.0 69.0 28.0 | 148.0 | 25.0 129.0 32.0
5 TDS 8614.0 | 4938.0 | 5854.0 | 3936.0 | 6262.0 | 3416.0 | 12700.0 | 4700.0
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3r. No Sampling Date 02.07.2018 09.07.2018 16.07.2018 23.07.2018 30.07.2018
' Parameter Inlet Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 7.3 7.4 7.3 7.0 7.7 7.0 7.8 6.8 7.7 6.7
2 BOD 1550.0 | 390.0 | 310.0 | 120.0 | 220.0 | 140.0 | 490.0 | 85.0 | 1200.0 | 120.0
3 COD 5360.0 | 1328.0 [ 1168.0 | 344.0 | 800.0 | 440.0 | 1824.0 | 264.0 | 5280.0 | 360.0
4 SS 210.0 181.0 | 137.0 | 111.0 | 180.0 | 94.0 | 175.0 | 110.0 | 240.0 | 136.0
5 TDS 12024.0 | 10216.0 | 4766.0 | 2288.0 | 3382.0 | 3364.0 | 4616.0 | 3274.0 | 15136.0 | 2600.0
3r. No Sampling Date | 06.08.2018 13.08.2018 20.08.2018 27.08.2018
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 7.6 6.8 7.6 7.0 7.7 6.8 7.9 7.0
2 BOD 460.0 | 120.0 | 260.0 | 90.0 | 440.0 | 110.0 | 440.0 | 100.0
3 COD 2048.0 | 336.0 | 1056.0 | 272.0 | 1728.0 | 288.0 | 1728.0 | 340.0
4 SS 180.0 | 100.0 | 120.0 | 44.0 | 118.0 | 114.0 | 140.0 | 65.0
5 TDS 7186.0 | 3360.0 | 4923.0 | 2670.0 | 6040.0 | 3208.0 | 7090.0 | 3105.0
St No Sampling Date | 04.09.2018 11.09.2018 18.09.2018 24.09.2018
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 8.0 7.4 7.9 7.3 8.2 7.7 7.3 6.5
2 BOD 460.0 | 120.0 | 440.0 | 120.0 | 480.0 | 110.0 | 540.0 | 38.0
3 COD 1440.0 | 352.0 | 1472.0 | 416.0 | 1600.0 | 320.0 | 2144.0| 128.0
4 SS 162.0 | 123.0 | 180.0 | 80.0 | 190.0 | 102.0 | 140.0 | 64.0
5 TDS 8429.0 |1 4061.0 | 7163.0 | 2636.0 | 4390.0 | 2798.0 | 6704.0 | 1653.0
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3r. No Sampling Date | 01.10.2018 08.10.2018 15.10.2018 22.10.2018 29.10.2018
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 8.0 6.8 8.1 7.6 8.1 7.5 7.6 6.7 7.8 6.7
2 BOD 480.0 | 120.0 | 480.0 | 290.0 | 3600.0 | 120.0 | 480.0 | 160.0 | 360.0 | 110.0
3 COD 1760.0 | 368.0 | 1664.0 | 880.0 | 11840.0 | 432.0 | 1728.0 | 440.0 | 1184.0 | 272.0
4 SS 160.0 | 80.0 | 185.0 | 130.0 | 188.0 | 160.0 | 140.0 | 120.0 | 154.0 | 82.0
5 TDS 5183.0 | 2187.0 | 8233.0 | 5290.0 | 18596.0 | 6133.0 | 4725.0 | 2460.0 | 7255.0 | 2147.0
3r. No Sampling Date | 05.11.2018 12.11.2018 19.11.2018 26.11.2018
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 7.4 6.5 7.7 6.8 7.9 7.1 7.2 7
2 BOD 360.0 | 80.0 | 480.0 | 240.0 | 460.0 | 190.0 | 340.0 | 190.0
3 COD 1136.0 | 212.0 | 1424.0 | 700.0. | 1888.0 | 512.0 | 1104.0 | 536.0
4 SS 118.0 | 76.0 | 164.0 | 112.0 | 148.0 | 116.0 | 136.0 | 112.0
5 TDS 5490.0 | 1686.0 | 7441.0 | 2429.0 | 5648.0 | 2966.0 | 6368.0 | 2746.0
St No Sampling Date | 03.12.2018 10.12.2018 17.12.2018 24.12.2018 31.12.2018
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 7.4 6.7 7.4 7 7.3 7.2 8.0 7.6 7.4 7
2 BOD 960.0 | 180.0 | 1000.0 | 170.0 | 700.0 | 190.0 | 900.0 | 180.0 | 380.0 | 180.0
3 COD 3680.0 | 576.0 | 3480.0 | 492.0 |2784.0 | 752.0 | 3880.0 | 464.0 | 2224.0 | 504.0
4 SS 142.0 | 110.0 | 1440 | 114.0 | 178.0 | 67.0 | 148.0 | 84.0 | 168.0 | 84.0
5 TDS 6264.0 | 2648.0 | 6346.0 | 2584.0 | 5670.0 | 2960.0 | 6124.0 | 2892.0 | 6468.0 | 2618.0
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2019
Sr. No Sampling Date | 07.01.2019 | 14.01.2019 | 21.01.2019 | 28.01.2019
Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 6.8 7.7 7.4 7.4 7.5 7 7.6 7.2
2 BOD 390 80 510 | 120 | 390 | 180 | 775 | 160
3 COD 2160 | 256 |2480| 368 |2144| 416 |2208| 592
4 SS 144 76 178 | 112 | 168 | 116 | 186 | 114
5 TDS 6348 | 2412 | 7216 | 2318 | 6986 | 2614 | 7318 | 2468
3r. No Sampling Date | 04.02.2019 | 12.02.2019 | 18.02.2019 | 25.02.2019
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 7.3 7.6 8 7.1 7.6 7.4 7.3 6.5
2 BOD 520 | 120 | 440 | 160 | 780 | 140 | 680 | 140
3 COD 2096 | 376 |2256| 412 | 2672 | 404 |2912| 388
4 SS 144 | 110 | 178 | 110 | 190 87 176 82
5 TDS 9819 | 2104 | 9842 | 2384 | 9181 | 2571 | 8242 | 2386
3r. No Sampling Date | 04.03.2019 | 11.03.2019 | 18.03.2019 | 25.03.2019
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 7.1 6.8 7.1 7.2 7.7 6.9 7.6 6.6
2 BOD 660 80 580 90 440 90 440 58
3 COD 2416 | 248 |2240| 260 | 1696 | 256 |1744| 204
4 SS 182 84 172 83 148 78 156 62
5 TDS 7668 | 1709 | 9389 | 1926 | 7246 | 2382 | 6446 | 2015
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3r. No Sampling Date | 01.04.2019 | 08.04.2019 | 15.04.2019 | 22.04.2019 | 29.04.2019
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 7.3 6.7 7.7 7.1 8 6.7 7.3 7.9 7.3 7.7
2 BOD 440 90 440 90 320 48 560 80 410 36
3 COD 2144 | 336 |2064| 392 |1216| 204 |2720| 252 |1984| 208
4 SS 168 71 168 84 144 76 164 68 168 54
5 TDS 9427 | 1795 [ 9237 | 1903 | 6260 | 1983 | 9277 | 1952 | 9434 | 1224
3r. No Sampling Date | 06.05.2019 | 13.05.2019 | 21.05.2019 | 27.05.2019
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 7 6.9 6.9 7.5 6.1 6.9 6.9 6.7
2 BOD 280 58 260 30 140 38 180 30
3 COD 920 | 204 | 808 | 112 | 400 | 120 | 528 | 132
4 SS 145 57 138 51 128 42 112 53
5 TDS 6179 | 1721 | 9896 | 1795 | 6124 | 1946 | 2867 | 1853
St No Sampling Date | 03.06.2019 | 11.06.2019 | 17.06.2019
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 6.8 6.6 7.2 7.3 7.5 6.5
2 BOD 420 40 510 68 390 68
3 COD 1576 | 156 |1728 | 212 1632 | 232
4 SS 138 43 124 46 136 44
5 TDS 9081 | 1366 | 6870 | 1907 | 7122 | 2094
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3r. No Sampling Date | 02.07.2019 | 08.07.2019 | 15.07.2019 | 22.07.2019 | 29.07.2019
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 7.3 7.1 6.7 7.3 7 7.1 7.3 6.9 8.3 6.7
2 BOD 800 70 360 90 440 90 340 88 290 80
3 COD 3232 236 | 1792 264 | 1824 | 252 |1376| 252 |1016| 256
4 SS 164 48 128 39 132 48 138 46 138 34
5 TDS 8254 | 2016 | 6052 | 2052 | 9327 | 2434 | 6295 | 2208 | 6242 | 2014

3r. No Sampling Date | 06.08.2019 | 12.08.2019 | 20.08.2019 | 26.08.2019
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 6.6 6.4 6.5 7.9 7.1 7.2 7.3 7.1
2 BOD 450 | 190 | 950 | 160 | 640 98 210 20
3 COD 1416 | 536 |2176| 468 | 1872 | 256 | 864 | 108
4 SS 128 84 138 78 136 38 147 26
5 TDS 9349 | 2561 | 8364 | 2284 | 5668 | 1486 | 6200 | 1470

St No Sampling Date | 03.09.2019 | 09.09.2019 | 16.09.2019 | 23.09.2019 | 30.09.2019
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 3.8 6.2 8.1 6 7.2 7.8 7.8 6.7 7.1 6.9
2 BOD 440 44 360 54 380 72 460 58 340 20
3 COD 2000 | 156 | 1664 | 188 | 1888 | 236 |1968| 188 | 1568 | 108
4 SS 132 48 160 48 180 86 188 86 128 32
5 TDS 2100 | 1450 | 3890 | 2140 | 2280 | 1660 | 3860 | 2040 | 3441 | 1343
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3r. No Sampling Date | 07.10.2019 | 14.10.2019 | 22.10.2019 | 30.10.2019
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 7.4 7.4 7.4 6.7 7.2 7.2 7.2 7.8
2 BOD 410 70 190 42 380 30 360 48
3 COD 1504 | 228 | 680 | 168 |1360| 112 |1176| 188
4 SS 120 42 110 36 148 34 116 38
5 TDS 5200 | 1514 | 2433 | 831 |2894 | 1214 | 8124 | 1167
3r. No Sampling Date | 05.11.2019 13.11.2019 19.11.2019 25.11.2019
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 7.4 7.7 8.1 8.2 7.4 7.7 7.8 7.8
2 BOD 310 20 360 70.0 260 42.0 | 255.0 | 38.0
3 COD 1224 | 92 1256 | 228.0 | 888 168.0 | 1360.0| 112.0
4 SS 122 44 128 56.0 114 440 | 142.0 | 44.0
5 TDS 7246 | 1412 | 7182.0 | 2231.0 | 7234.0 | 2036.0 | 4914.0 | 1679.0
St No Sampling Date | 02.12.2019 09.12.2019 17.12.2019 23.12.2019 31.12.2019
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 6.8 6.3 8.5 7.5 7.3 6.8 --- 6.3 7.6 7.8
2 BOD 210.0 | 480 | 180.0 | 62.0 | 280.0 | 40.0 --- 26.0 | 280.0 | 48.0
3 COD 596.0 | 160.0 | 532.0 | 204.0 | 824.0 | 124.0 | --- | 124.0 | 912.0 | 136.0
4 SS 116.0 | 440 | 126.0 | 52.0 | 112.0 | 30.0 --- | 34.00 | 130.0 | 44.0
5 TDS 4027.0 1 1292.0| 3918.0 | 1484.0 | 3984.0 | 1614.0 | --- | 1716.0 | 3986.0 | 1914.0
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2020
3r. No Sampling Date | 07.01.2020 14.01.2020 20.01.2020 28.01.2020
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 7.2 6.9 7.4 7.1 7.4 7.0 7.5 8.1
2 BOD 220.0 | 380 | 180.0 | 56.0 | 132.5 | 86.0 | 380.0 | 80.0
3 COD 800.0 | 164.0 | 504.0 | 204.0 | 552.0 | 252.0 | 1248.0 | 244.0
4 SS 126.0 | 42.0 | 114.0 | 48.0 | 122.0 | 58.0 | 138.0 | 48.0
5 TDS 3792.0 | 1874.0 | 3698.0 | 1768.0 | 4205.0 | 2357.0 | 9261.0 | 3363.0
St No Sampling Date | 03.02.2020 10.02.2020 17.02.2020 24.02.2020
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 6.8 7.2 7.6 7.6 7.9 8.2 7.3 6.8
2 BOD 180.0 | 60.0 | 190.0 | 70.0 | 220.0 | 60.0 | 210.0 | 80.0
3 COD 560.0 | 156.0 | 588.0 | 240.0 | 616.0 | 224.0 | 708.0 | 224.0
4 SS 108.0 | 49.0 | 138.0 | 84.0 | 124.0 | 72.0 | 146.0 | 98.0
5 TDS 5581.0 | 2057.0 | 9936.0 | 3372.0 | 8546.0 | 3037.0 | 7480.0 | 4670.0
St No Sampling Date | 02.03.2020 11.03.2020 16.03.2020
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 6.8 7.1 7.4 7.8 6.6 6.2
2 BOD 490.0 | 102.0 | 110.0 | 58.0 | 135.0 | 28.0
3 COD 1432.0| 260.0 | 312.0 | 164.0 | 368.0 | 120.0
4 SS 163.0 | 68.0 64.0 44.0 65.0 21.0
5 TDS 9949.0 | 5135.0 | 3040.0 | 1988.0 | 3840.0 | 2236.0
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3r. No Sampling Date | 06.05.2020 12.05.2020 18.05.2020 26.05.2020
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 7.1 7.2 7.3 6.5 7.2 7.6 7.5 6.1
2 BOD 240.0 | 80.0 | 230.0 | 40.0 | 575.0 | 77.5 | 325.0 | 42.5
3 COD 824.0 | 264.0 | 860.0 | 132.0 | 1264.0 | 208.0 | 888.0 | 116.0
4 SS 142.0 | 82.0 | 132.0 | 66.0 | 146.0 | 72.0 | 240.0 | 40.0
5 TDS 3840.0 | 1880.0 | 3420.0 | 1810.0 | 5160.0 | 1960.0 | 3810.0 | 2080.0
3r. No Sampling Date | 05.06.2020 10.06.2020 16.06.2020 22.06.2020 29.06.2020
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 7.4 6.5 7.3 7.5 7.4 7.2 7.5 7.1 7.3 7.0
2 BOD 310.0 | 46.0 | 240.0 | 80.0 | 255.0 | 87.5 | 255.0 | 85.0 | 180.0 | 40.0
3 COD 808.0 | 140.0 | 768.0 | 256.0 | 672.0 | 244.0 | 660.0 | 232.0 | 544.0 | 100.0
4 SS 118.0 | 36.0 | 124.0 | 40.0 | 120.0 | 68.0 | 180.0 | 58.0 | 120.0 | 28.0
5 TDS 4323.0 | 1882.0|3960.0 | 1680.0 | 2810.0 | 1680.0 | 2691.0 | 1820.0 | 2760.0 | 2036.0
St No Sampling Date | 06.07.2020 13.07.2020 21.07.2020 27.07.2020
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 7.4 7.1 7.2 7.4 7.2 6.9 7.2 6.9
2 BOD 215.0 | 51.0 | 185.0 | 650 | 2150 | 68.0 | 290.0 | 98.0
3 COD 636.0 | 140.0 | 484.0 | 176.0 | 736.0 | 156.0 | 680.0 | 196.0
4 SS 110.0 | 46.0 | 180.0 | 108.0 | 98.0 60.0 98.0 48.0
5 TDS 4860.0 | 2080.0 | 2846.0 [ 2010.0 | 3542.0 | 1480.0 | 4914.0 | 1792.0
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3r. No Sampling Date | 03.08.2020 10.08.2020 18.08.2020 24.08.2020
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 6.9 7.2 7 6.9 7 6.9 6.8 6.4
2 BOD 155 12.0 | 2350 | 14.0 | 260.0 | 28.0 | 190.0 | 58.0
3 COD 560 64.0 | 600.0 | 56.0 | 636.0 | 104.0 | 468.0 | 140.0
4 SS 72 30.0 80.0 48.0 | 184.0 | 350 | 125.0 | 84.0
5 TDS 4920.0 | 1580.0 | 6840.0 [ 2024.0 | 4010.0 | 1049.0 | 6480.0 | 2220.0
3r. No Sampling Date | 01.09.2020 07.09.2020 15.09.2020 21.09.2020 29.09.2020
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 7.0 6.9 7.1 7.5 7.0 6.5 6.9 6.6 6.9 6.8
2 BOD 180.0 | 22.0 | 2750.0 | 40.0 | 190.0 | 22.0 | 140.0 | 26.0 | 185.0 | 18.0
3 COD 520.0 | 92.0 |12480.0| 120.0 | 512.0 | 132.0 | 456.0 | 120.0 | 540.0 | 92.0
4 SS 84.0 36.0 276.0 48.0 98.0 | 350 | 114.0 | 56.0 | 122.0 | 76.0
5 TDS 6780.0 | 1890.0 | 18440.0 | 1840.0 | 2671.0 | 892.0 | 4356.0 | 1930.0 | 5240.0 | 2080.0
St No Sampling Date | 05.10.2020 12.10.2020 20.10.2020 26.10.2020
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 6.9 6.6 6.9 6.7 7.2 7.0 7.5 7.3
2 BOD 210.0 | 32.0 | 190.0 | 16.0 | 175.0 | 38.0 | 330.0 | 36.0
3 COD 540.0 | 96.0 | 500.0 | 60.0 | 468.0 | 140.0 | 840.0 | 132.0
4 SS 135.0 | 72.0 | 144.0 | 75.0 | 1340 | 56.0 | 1150 | 74.0
5 TDS 6840.0 | 2059.0 | 9976.0 | 1840.0 | 2836.0 | 1634.0 | 4504.0 | 1024.0
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3r. No Sampling Date | 03.11.2020 09.11.2020 17.11.2020 23.11.2020
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 7.5 6.5 7.5 6.8 7.4 7.1 7.4 6.6
2 BOD 280.0 | 480 | 310.0 | 22.0 | 260.0 | 28.0 | 260.0 | 28.0
3 COD 904.0 | 172.0 | 792.0 | 80.0 | 696.0 | 132.0 | 720.0 | 132.0
4 SS 104.0 | 76.0 | 108.0 | 48.0 | 112.0 | 58.0 | 102.0 | 36.0
5 TDS 4092.0 | 2040.0 | 6044.0 | 1248.0 | 6276.0 | 1836.0 | 4372.0 | 1208.0

3r. No Sampling Date | 01.12.2020 07.12.2020 14.12.2020 22.12.2020 28.12.2020
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 7.4 6.8 7.3 6.8 6.8 7.2 6.8 6.8 7.3 7.0
2 BOD 290.0 | 16.0 | 210.0 | 40.0 56.0 48.0 28.0 28.0 | 6750 | 24.0
3 COD 800.0 | 48.0 | 568.0 | 112.0 | 172.0 | 148.0 | 176.0 | 176.0 | 1616.0 | 104.0
4 SS 110.0 | 32.0 | 110.0 | 48.0 80.0 | 122.0 | 39.0 39.0 | 1340 | 72.0
5 TDS 4484.0 | 1240.0 | 4400.0 [ 1764.0 | 1622.0 | 1030.0 | 2106.0 | 2106.0 | 5860.0 | 1736.0
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2021
3r. No Sampling Date | 04.01.2021 11.01.2021 19.01.2021 25.01.2021
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 7.3 7.6 7.3 7.2 7.6 7.4 7.4 6.7
2 BOD 575.0 | 98.0 | 450.0 | 68.0 | 480.0 | 32.0 | 470.0 | 46.0
3 COD 1544.0 | 264.0 | 1088.0| 188.0 [1160.0| 112.0 | 1152.0 | 160.0
4 SS 124.0 | 68.0 | 115.0 | 76.0 | 103.0 | 56.0 | 124.0 | 36.0
5 TDS 4074.0 | 2080.0 | 6598.0 [ 2048.0 | 3960.0 | 2024.0 | 5015.0 | 1628.0
St No Sampling Date | 02.02.2021 08.02.2021 16.02.2021 22.02.2021
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 7 7.2 6.9 7 7.2 7.8 7.2 7
2 BOD 280.0 | 60.0 | 280.0 | 60.0 | 330.0 | 86.0 | 290.0 | 42.0
3 COD 952.0 | 228.0 | 840.0 | 156.0 | 842.0 | 236.0 | 827.0 | 127.0
4 SS 110.0 | 59.0 96.0 42.0 | 106.0 | 56.0 86.0 35.0
5 TDS 2980.0 | 1860.0 | 3638.0 | 2020.0 | 3460.0 | 4386.0 | 4426.0 | 2022.0
St No Sampling Date | 01.03.2021 08.03.2021 15.03.2021 22.03.2021 30.03.2021
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 7.1 6.9 7.2 5.8 7.7 7.2 7.4 7.2 7.5 7.3
2 BOD 270.0 | 32.0 | 260.0 | 24.0 | 1950 | 28.0 | 190.0 | 18.0 | 130.0 | 68.0
3 COD 686.0 | 154.0 | 673.0 | 82.0 | 635.0 | 149.0 | 530.0 | 77.0 | 371.0 | 176.0
4 SS 68.0 52.0 | 112.0 | 48.0 55.0 18.0 86.0 44.0 | 250.0 | 17.0
5 TDS 3454.0 | 1768.0 | 3558.0 | 1880.0 | 2802.0 | 1816.0 | 3400.0 | 1986.0 | 1414.0 | 1338.0

99




353

3r. No Sampling Date | 05.04.2021 12.04.2021 19.04.2021 26.04.2021
' Parameter Inlet | Outlet | Inlet | Outlet| Inlet | Outlet | Inlet | Outlet
1 pH 7.1 7.6 7.2 7.6 7.4 7.4 7.2 7
2 BOD 675.0 | 76.0 90.0 12.0 | 340.0 78.0 56.0 20.0
3 COD 1844.0 | 240.0 | 297.0 | 46.0 | 939.0 | 234.0 | 164.0 | 97.0
4 SS 108.0 | 82.0 | 108.0 | 18.0 104.0 84.0 | 106.0 | 44.0
5 TDS 9860.0 | 1880.0 | 2880.0 | 980.0 | 16120.0 | 2040.0 | 4080.0 | 2010.0
3r. No Sampling Date | 03.05.2021 10.05.2021 18.05.2021 26.05.2021
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 7.3 6.4 7.2 7.2 8.5 8.0 8.1 7.6
2 BOD 165.0 | 86.0 | 560.0 | 68.0 |1200.0| 160.0 | 2200.0 | 170.0
3 COD 420.0 | 231.0 | 1645.0| 196.0 | 4236.0| 481.0 | 7712.0 | 594.4
4 SS 106.0 | 68.0 | 1540 | 78.0 | 162.0 | 112.0 | 218.0 | 124.0
5 TDS 5892.0 | 2040.0 | 5632.0 | 2090.0 | 9980.0 | 3060.0 | 12858.0 | 3210.0
St No Sampling Date | 01.06.2021 07.06.2021 15.06.2021 22.06.2021 29.06.2021
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet| Inlet | Outlet
1 pH --- 6.9 7.2 7.1 7.1 7.4 7.1 --- 7.5 7.5
2 BOD --- 70.0 82.0 68.0 90.0 76.0 68.0 --- -- --
3 COD --- | 239.6 | 288.0 | 236.0 | 213.6 | 238.0 | 193.0 --- 759.0 | 171.0
4 SS --- 19.0 42.0 36.0 35.0 24.0 31.0 --- 31.0 20.0
5 TDS --- 14082.0 | 2028.0 | 2026.0 | 4578.0 | 2796.0 | 2056.0 | --- |3200.0|2022.0

100




354

3r. No Sampling Date | 06.07.2021 13.07.2021
' Parameter Inlet | Outlet | Inlet | Outlet
1 pH 6.9 7.1 7.4 7.2
2 BOD -- -- 550 --
3 COD 891.0 | 118.4 | 1860 --
4 SS 34.0 12.0 92 10
5 TDS 4856.0 | 2696.0 | 6504 | 2058
3r. No Sampling Date | 02.08.2021 09.08.2021 23.08.2021 30.08.2021
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 7.2 6.6 6.8 6.4 7.17 6.58 7.7 7.5
2 BOD 450.0 | 105.0 | 350 40 170.0 | 5455 | NA NA
3 COD 1840.0 | 340.0 | 1176 | 109.2 | 901.60 | 162.80 | 1738.4 | 344.8
4 SS 54.0 28.0 34 21 42 20.0 89 73.0
5 TDS 8460.0 | 2386.0 [ 4518 | 2058 | 3838.0|2668.0 | 8632 | 2256
St No Sampling Date | 07.09.2021 13.09.2021 20.09.2021 27.09.2021
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 7.5 7.3 8 6.6 6.9 6.9 7.6 7.1
2 BOD 60.0 | 340.0 | 600 35 11050.0| 36.0 | 1300 | 340
3 COD 194.0 | 1128.0 | 1788 | 104.8 | 3403.0 | 114.8 | 3720 | 992
4 SS 118.0 | 146.0 | 42 13 156.0 | 40.0 306 214
5 TDS 3410 | 6954.0 | 7528 | 1512 | 16840 | 2350.0 | 20124 | 4550
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3r. No Sampling Date | 04.10.2021 12.10.2021 18.10.2021 25.10.2021
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 7.1 7.2 7.3 6.5 7.2 7 7.3 7.3
2 BOD 300.0| 105.0 | 120 54 11200 130 | 190 | 170
3 COD 877.0| 268.0 | 364 | 164 |[344.0| 413 | 568 | 502
4 SS 34 34.0 40 24 36.0 28 44 40
5 TDS 5667 | 3460.0 | 5368 | 2546 | 5087 | 1776 | 6286 | 2154
3r. No Sampling Date | 01.11.2021 08.11.2021 16.11.2021 22.11.2021 29.11.2021
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 7.1 7 7.3 7.4 7.5 7.4 7.1 7.2 - 7.3
2 BOD 170 | 130 | 130 28 180 | 120 | 130.0 | 80.0 --- 68
3 COD 4944 | 280 | 394 | 92.8 | 541 | 268 | 417.2 | 242.8 | --- | 228.8
4 SS 44 34 44 62 38 32 44 32.0 --- 42
5 TDS 6570 | 2060 | 4938 | 1880 |4508 | 2078 |4242.0|2012.0| --- | 2060
St No Sampling Date | 06.12.2021 13.12.2021 20.12.2021 | 27.12.2021
' Parameter Inlet | Outlet| Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 7.6 7 7.4 7.4 7 7 7 7.3
2 BOD 490 56 500 155 30 23 58 40
3 COD 1591.2| 188 |1598.4 | 486 | 104 | 76.4 | 190.8 --
4 SS 162 32 274 142 32 24 54 58
5 TDS 13316 | 1668 | 13288 | 3466 | 486 | 764 | 1692 | 1692
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2022
St No Sampling Date | 03.01.2022 10.01.2022 19.01.2022 | 25.01.2022
) Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 7.3 7.2 7.8 7.5 7.2 7 7.4 7.3
2 BOD 60 27 250 32 43 23 51 62
3 COD 195.6| 79.6 | 788 92 143 | 69.6 |160.8| 202
4 SS 32 28 166 28 194 72 58 78
5 TDS 2386 | 1118 | 12040 | 1520 [2310| 1494 | 1860 | 1884
St No Sampling Date | 08.02.2022 14.02.2022 | 21.02.2022 | 28.02.2022
) Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 7.2 6.5 7.4 6.1 7.4 6.4 7.1 6.4
2 BOD 92 80 80 19 185 17 170 40
3 COD 258 | 2444 |1357.6| 164.8 | 408 | 74.8 | 541 | 248
4 SS 144 76 116 84 146 48 148 82
5 TDS 2884 | 1402 | 2782 | 1298 | 3269 | 1135 | 4532 | 2291
St No Sampling Date | 07.03.2022 14.03.2022 21.03.2022 28.03.2022
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 7.7 7.1 7.6 6.3 7.5 7.4 7.6 7.5
2 BOD 1850 85 2800 86 4600 26 2300 86
3 COD 4428 | 234.4 | 7740 | 236.8 | 9192 | 105.6 | 5104 | 217
4 SS 138 72 216 58 220 46 220 38
5 TDS 30078 | 5290 | 31240 | 2415 | 30142 | 2314 | 21478 | 1426
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3r. No Sampling Date | 04.04.2022 11.04.2022 18.04.2022 25.04.2022
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 7.7 7.4 7.5 7.4 7.5 7.3 7.1 7
2 BOD 1800 90 1250 35 2800 86 1650 26
3 COD 5356 | 217 | 3288 | 143.6 | 7176 | 244 | 5104 | 160
4 SS 184 29 240 52 182 68 94 47
5 TDS 28872 | 2056 | 20114 | 1804 | 22874 | 2963 | 20134 | 2068
3r. No Sampling Date | 02.05.2022 09.05.2022 17.05.2022 23.05.2022 30.05.2022
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 7.9 7.1 7.6 7 7.6 7.8 7.8 7.2 8.2 7.1
2 BOD 1800 28 925 4.8 1700 22 2700 26 1750 12
3 COD 5744 | 139.6 | 2435 70 4236 | 117.6 | 6224 | 132 | 5260 | 62.4
4 SS 146 54 88 34 192 44 202 116 120 58
5 TDS 21241 | 1368 | 13114 | 1087 | 12800 | 1980 | 19719 | 1581 | 18384 | 1248
St No Sampling Date | 06.06.2022 13.06.2022 20.06.2022 | 27.06.2022
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 7.6 6.9 7.9 7.2 7.4 7.5 7.2 7.4
2 BOD 2400 12 1050 90 950 85 | 1700 | 105
3 COD 6408 | 139.2 | 2417 | 250 | 2760 | 230 |3960| 264
4 SS 320 49 166 -- 240 68 184 78
5 TDS 29366 | 766 | 10481 | 963 |6965| 766 |5914| 1571
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3r. No Sampling Date | 04.07.2022 11.07.2022 18.07.2022 | 25.07.2022
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 7.6 7.1 7.4 7.4 8.2 7.2 7.3 7.3
2 BOD 1600 | 160 | 1550 | 105 |2100| 38 220 | 120
3 COD 5572 | 415 | 4920 | 268 | 6784 | 120 |3192| 232
4 SS 196 84 184 82 178 64 238 37
5 TDS 14326 | 2628 | 14226 | 2360 | 4818 | 1948 | 4879 | 1486
3r. No Sampling Date | 01.08.2022 | 08.08.2022 22.08.2022 29.08.2022
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 8.1 7.6 8.3 7.4 7.4 6.7 7.6 7.7
2 BOD 1200 | 76 950 48 850 36 775 74
3 COD 3452 | 219 |3544 | 157 | 2932 | 109 |2128 | 208
4 SS 184 78 186 48 162 26 260 | 124
5 TDS 4918 | 1748 [ 9273 | 1037 | 16928 | 649 | 9123 | 2456
St No Sampling Date | 06.09.2022 | 12.09.2022 | 20.09.2022 | 26.09.2022
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 7.7 7.9 7.4 7.6 7.3 7.6 7.2 7.3
2 BOD 600 12 1600 72 |1450| &4 38 135
3 COD 1704 | 56.4 | 4464 | 203.6 | 4072 | 220.8 | 148 | 374.4
4 SS 168 23 188 56 212 48 81 24
5 TDS 8479 | 1550 | 9458 | 2137 | 6278 | 1650 | 6218 | 3112
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3r. No Sampling Date | 3.10.2022 10.10.2022 17.10.2022 25.10.2022
' Parameter Inlet | Outlet | Inlet | Outlet| Inlet | Outlet | Inlet | Outlet
1 pH 7.4 7.3 7.3 7.2 7.8 7.8 6.8 7
2 BOD 110 42 2000 90 2200 90 [1200| 90
3 COD 300.8 | 128.4 | 4040 | 208.8 | 3288 | 228 |3560| 432
4 SS 149 19 65 54 66 39 65 54
5 TDS 10906 | 1527 | 19837.5| 2490 | 18784 | 15435 | 6549 | 3753
3r. No Sampling Date | 07.11.2022 14.11.2022 21.11.2022 | 28.11.2022
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 7.9 7.2 8.1 7.5 7.6 7.9 7.4 7.4
2 BOD 1200 78 3600 56 110 | 380 105 105
3 COD 4020 | 240.8 | 12960 | 176 | 284 | 1187 |276.8 | 276.8
4 SS 74 56 215 12 47 82 78 78
5 TDS 17784 | 2478 | 16071 | 4046 | 2320 | 4620 | 1761 | 1761
St No Sampling Date | 05.12.2022 12.12.2022 19.12.2022 26.12.2022
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 7.8 7.5 7.5 7.2 7.9 7.2 8.1 7.1
2 BOD 2200 88 350 70 1600 60 600 50
3 COD 6316 | 234 |1212.8| 242 | 5980 | 232 |2512| 142.8
4 SS 233 20 51 18 137 47 94 72
5 TDS 14925 | 1272 | 6236 | 3887 | 14951 | 1818 | 8979 | 664
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2023
3r. No Sampling Date | 03.01.2023 09.01.2023 16.01.2023 | 23.01.2023 30.01.2023
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 7.4 7 8.1 7.5 7.7 7 8.1 7.4 7.5 6.8
2 BOD 600 70 2400 | 220 | 440 8 280 70 1200 80
3 COD 1824 | 228 | 6492 | 739 |1710| 228 | 932 | 228 | 5920 | 244
4 SS 82 23 144 137 24 124 48 228 191 13
5 TDS 5935 | 5935 | 15638 | 12612 {9368 | 859 | 4875 | 4309 | 22152 | 2214
St No Sampling Date | 06.02.2023 13.02.2023 20.02.2023 27.02.2023
' Parameter Inlet | Outlet | Inlet | Outlet| Inlet | Outlet| Inlet | Outlet
1 pH 7.3 6.9 8.1 6.3 8.2 6.5 7.1 6.8
2 BOD 560 80 700 60 700 30 1500 20
3 COD 2656 | 209.6 | 2764 | 216 | 3508 | 99.2 | 5240 80
4 SS 114 32 65 44 103 18 194 14
5 TDS 18562 | 3349 | 10668 | 1091 | 11854 | 1299 | 17608 | 946
St No Sampling Date | 08.03.2023 13.03.2023 20.03.2023 | 27.03.2023
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 8 7 7.6 7.9 7 7.4 7.4 7.2
2 BOD 480 60 1200 | 105 | 550 24 800 40
3 COD 5872 | 222 | 5536 | 237.6 | 2388 | 84.8 |2032| 160
4 SS 117 37 127 176 | 132 66 85 12
5 TDS 18412 | 2534 | 20120 (39150{9222 | 873 | 8281 | 1241
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3r. No Sampling Date | 03.04.2023 10.04.2023 17.4.2023 24.04.2023
' Parameter Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
1 pH 7.9 7.4 7.2 7 7.6 7.5 7.5 7.5
2 BOD 900 40 660 30 900 40 550 22
3 COD 3000 | 128 |2168 | 91.2 |2118 | 130.4 | 1840 | 109.2
4 SS 62 93 90 17 38 14 96 11
5 TDS 12976 | 677 | 9873 | 592 |3212| 1576 | 4046 | 1514
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MAHARASHTRA POLLUTION CONTROL BOARU
REGIONAL OFFICE, KOLHAPUR.

s
TEL, Mo, (0231) 2652854, m UpyoG BHAVAN,
e 2660448 Sommemmpr:  NEAR COLLECTOR OFFICE
Fax No. (0231) 2652952 e ™ KOLHAPUR - 416 003,
E-MAL: == WEBSITE;HTTP:MPCB, MAH.NIC.IH
ROKOLHAPURIOIMPCE.GOV.IN
Mo, MPGB/ROKOPISCNI ./ /¢ Date: 231807 12

Mz Lote Parshuram Environment Protection Co-operative Society,

. Plot No. P — 30, MIDC Lote,
Ta. Khed Dist. Ratnagir.
3

Sub : Show Cause Notice. l

Ref : 1) Consentgranted by the Board.
2 Visit of Board Officials, on 02.11.20

e L

EI!."-"".—_F-:-. :

WHEREAS, your CETP location falls in "Pollution Prevention Area’ declared unde!
ater (Prevention & Gontral of Pellution) Act, 1974 & Air (Prevention & Control of Pollution
\of, 1881 & Hazardous Wasle (Management Handling & Transboundry Movement) Hules
£ G0E,
' AND WHEREAS Board has granted consent to your Common Effluent Treatmen:
Piant to discharge trade effluent in "Water Pollution Prevention Area’ subject to carlal
- terme & conditions more precisely defined under section 26 of the Water (P & CFP) Ao,
1974 & under section 21 of the Air (P & CP) Act, 1881 & Hazardous Waste (Managemean
Handling & Transboundry Movement) Rules, 2008,

AND WHEREAS it is mandatory on your part to provide full-fledged treatment plant
% operate the same round the clock 2o as to meet the standards prescribed by the Boar:
under the provisions of the Water (P& CFP) Act, 1974, Air (P & CP) Act, 1887 & Hazardous
Waste (MH & TM) Rules, 2008.

AND WHEREAS, during the visit of Board Officials to your plant on 02.11.2017 it
was observed that -

€ i You were not operating CETP fully. The dosing unil, sludge holding
\-ﬁ sank connected o decanter, pressure sand & carbon fillers ware na’

in operation

9 Thers was arangement to dispose the effiuen! bypassing [
pressure sand & carbon filters,

3. The floating aeralors provided at equalization 'ank were et w
operation (out of eight only one was in operation).

4. Youwere discharging the effluent from oxidation tank to final dispasal
nnint withait nassinn¥08n sand & carbon filiers
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You were discharging the healed effluent bypassing the online
menitoring pil.

There was no flow meter to measure inlet affluent guantity.

¥ou werae not using the final holding tank (o slore (he reatad offiue 1
before disposal of the same but using it to store the untreated effluent
The results of JVS collected by Board Officials are not meseting the
standard prescribed in consent.

You have not sent sludge to the CHWTSDF since May, 2017. The
sludge generation quantity was very less than the consented quantity.

10. You have not taken adequate measures to control the smell nuisance

genarating through operations of CETP

11 You are nol sending top ten defaulters list to MPCB since, July - 2017

Theretore, you are hereby directed (0 show cause as to why legal action under
arovisions of the Water (P &CP) Act, 1974 & Air (P 8CP) Act, 1981 & Hazardous Waste
(Management Handling & Transboundry Movement) Rules, 2008 shall not be initiated
against your unit and all your member industries.

Your reply/ objection should reach this office within 7 days from receipt of this notice
faling which; the Board will have no option than to initiate appropriate further action as
deem [l in your case, which may please be noled.

T
{Dilip Khedkar)
Regional Officer, Kothapur

Lopy subrmitied for information and necessary action

o Member Secretary, M. P. C. Board, Mumbai
e JO (WPC) M. P. C. Board, Mumbai,

Lopy 1o:

Sub Regional Officer, MPC Board, Chiplun .- for necessary follow up and report
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LOTE PARSHURAM ' NVIRONMENT PROTECTION CO-OF. SOCIETY LTD.

I3 srslowrmen MRS, Whest, Matwgied [ Maknrashisa)
VDN ML) 1 0572000- 2001 / Year 2000)
Eusail oo 0 leteda pediMmailcooa Tebephone 02356 - 172113
DATE: 12.01.2008
Ta,
Regional Officer,

Maharashtra Pollution Cont ol Foard,
Udyog Ehavan, Near Collector Cifes,
Kolkapiic.

Subject: Show Cause nothce @
. Referonoe; Show Cause not oz i oaod vide letter MPCE/RO/KOFSSCNS 61/18 dated 09.01. 3018

Dear Siv
With reforence to above pootw e winh to update the compliance polnt wite as follows:

1. You wers not operating CETP fully, The dosing unit, sludge holding tank connected to
dpcanter, pressure s & carbon filtears wera not in operation.
We have made 2570 fully operational, The dosing unit made operational round the
clock. The decant. | - aaerationn in batch process.

2. There was arrangeman 1o dispose the effluent bypassing the pressure sand® Carbon
filters.
The sand bed ar oo von bed filter are taken on-ing and all effluent is now pass through
the sand bed ano ta oon bed filer,

3. The floating serater: p evided st sgualisation tank were not in opeération [Out of eight

only one is in operation
. All the asratar In 294l sation tanks are in operation.

4. ¥You were discharging e effluent from oxidation tank to final disposal point without
passing from sand and cvbon fiteers,
The sand and cobo bed filter aré now taken on-line and effiuent frem the oxidation
tank is passed th ougt the sand and carbon filter,

5. You waora discharging the treated effluent bypassing the online monitaring pit.
The online efffuent —onitoring system was under callbration process so, the effluent
wills nol passing @ore g the gnline manitoring pit.

B. There was no flow mete o measure inlet effluent quantity.

The indet flow wa. =)o kated an the bash of pumping hours, we are in process to install
the flow meter to e odune the inlet effloent quantity.
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7. You were not using the /inal hoiding tank to store the treated effluent before disposal of
the same but using 11 1o «ore the untreated efflugnt,
Due to the excar oo process some tanks are demolished, Hence, to avoid the
breakdown In .o treatment plant we used the final heslding tank to store the
untreated efflue £ i f.a tank before feeding to bioreactor,
B 'Mrlmﬂ;ﬂlwn-lmedhyMmﬁrhkmmmmlmmm
E-LH
We are at the fira e of expansion of CETP. After expansion we will et the gutlet
prescribed stand.rd 2oms as por consent,

3. You have not sent shudgs ta the CHWSTDF singe May 2017.The studge genaration quantity
as very less than the consented quantity,
Due to expansio wox the siudge drying bed was demolished, after that we built the
new sludge dry g rens Now, we have started the disposal of sludge to CHWTSDE. In
the expansion the niw balt press filter &5 also purchased and will be installed In a month
time.

10, You have not taken i Guate MBASUREs to control ﬂnuuﬂmhnu-mmlﬂwum
nperations of CETP,
W have taken o1 steps ta control the odowr, The odour of i sludge maindy due to
the retention th 2 i siudge hiofding tank. The installation of naw filker press will reduce
the retention tin2 ¢ - sdge holding and also there will be drastic reductian in the smel|
sifmultaneous iy

11 You were not sendic e o son defaulters list to MPCR shnce, July 2017,

We have now inceo o1 the freqguencies of the VS, We have also Incresse the frequency
of analysis and « 1 close watch an outiet of member industry. We will provide the
defavlters istic . o pesiod of time.

Thanking ¥eouw.

Yours Faithfully

For, Lote Enviranmant Prote tic - o-Operative Sodety
S
Authorl- ad -lim

C.C. 1) Sub-Regional Officer, W.onarashtra Pallution Cantrol Board, Chiplun
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366 .
MAHARASH POLLUTIO NTROL BO
MMM
Tel. N 1) 1652952, - Udyog Bhavan,
: mmﬂlmﬂﬂ % Near Collector Office,
Fax No. (0231) 2652952 Kolhapur - 416 003,
o MPCR/ROMKOR 20612008 Date: o7 fep- 2018,

Ta,

W Loge Parshuram Enviranmient Protection Co-operative Sooiely,
Plat Mo, P— 30, MIDC Laote Parshumm,

Tl Kled, Dist: Ratnagiri.

Sub:  Proposed Directions umder section 33 A of Water {Prevention &
Control of Pollution) Act, 1974, 11 A of Air (Prevention & Control of
Pollution) Act, 1981 & Hazardous Waste (M, H & T) Rules, 2008 ns
amended.

Reft L. Visit of Board Officer to your anit on 02-11-2017.
- Show Cause Motice issued by Bonrd vide No. MPCB/ROVIKOP/

SON/G1/18 dud. 09-01-2018.
1. Your reply to Show Cause Notice vide No. LEPS/MPCBRD1T- 18
038 dtd. 12-01-2018.

.........................................

WHEREAS, your CETP location fulls in *Pollution Prevention Arca declared under Waler
{ Prevention & Control of Pollution) Act, 1974 & Ajr {Provention & Caontrol of Pollution) Act, 1981
& Hazardouns Waste (Management b inndling & Transboundry sovement) Rules, 2008 1

AND WHEREAS Board has granied consenl 1o your Commen Efflucnt Treatment Plant 1o
discharge trade efffuent in "Waled Poliution Prevention Area’ subjuct 1o sertain ferms & conditions
maore precisely defined under sechion 26 of the Water (P & CF) Axt, 1974 & under section 21 of the
Air (P & CP) Act, 1981 & Hozardols Waste (Management Handling & Transboundry Movement)
Rutes, 2008,

AND WHEREAS, it is obiigatory on yaur pan to provide full-fledged treatment plant &
operate the same round the clock so as to meet the standards prescrited by the Roard under the
arovisions of the Water (P& CP) Act, 1974, Air (P & CP) Act, 1981 & Hazardous Wasle (MH &
TM) Rusles, Z008.

AND WHEREAS, Board Officials visited your plant on 02.11.2017. During the visit,
follewing non compliance was .

| Yau were not operating CETP fully. The doging unit, shudge holding tank connected 1@
decanter, pressurc sand & carbon filters were not in operation.

2 There was arrangenient to dispose the effluent bypassing the pressure sand & carbon
filters.

1 The floating asrators provided at equalization tank were not in operation (out of eight only
e was in operalion).

4, Vou were discharging the cffluent from oxidation tank to final disposal point without

passing from sand & carbon filters.

You were discharging the treated efftuent bypassing the online monitoring pit

b, There was no flow neter to measure inlet effluent quantity.

L]

a
a
-2
.
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T You were not using the final holding tank to store the treated effluent before disposal of
the same but using it to store the untreated effluent.

B The resulis of TVE collected by Board Oificials are not mesting the standard prescribed in
consent.

9. You have nof sent sludge w the CHWTSDF since May, 2017. The sludge gencration
quenntity was very less than the consented guantity.

19, You have not teken adequate measures to control the smell puisance generating through

wperations of CETP.
1. You are nol sending top ten defaulters list to MPCB since July - 2017,

AND WHEREAS, vour reply 1o show cause notice 15 nol satisfacion.

AND WHEREAS, during the visit of undersigned along with Shri More, F.O. at night on
15-01-201F it was observed that vour ETP was not in operation and you were discharging untreated
effivent through pipe ling lo the dispasal point.

AND WHEREAS, you have failed to provide the top ten defaulting units resulis to MPCR
in spite of cortinuous follow up with you since last six months.

AND WHEREAS, the results of JV5 collected by Board officials excesding the standards
prescribed in Consent.

AND WHEREAS, after examining the record of your case, reports of officers of the Board
& making necessary enguiries, | am satisfied that you are causing Envirenmental Pollution
problems in the surrounding area and knowingly & willfully causing grave injury to the
ginvironment thereby vielaling various Environment enacimenis.

NOW THEREFUORE, in exercise of the powers conferred on the undersigned by the Boord
under section 33A of the by the Water (Prevention & Contral of Pollution) Act, 1974 and scation
J1A of Air (Prevantion & Control of Pollution) Act, 1981 it is proposed to issue the following
directions {for avoidance of doubl, the dirsctions include closare, prahibition or regulation of your
activilies).

¥ Why your CETP ghall not be closed down forthwith?

1} Why competent aulhorities shall not be directed to disconneet your walerelectricity supply
till you comply with the provigions of the said Acis?

Ny Why your all member industrias shall not be directed 10 stop manufacturing activities ?

You are directed to file your reply to these directions if any, within seven days from the
receipt of this notice and attend the hearing on 15-02-2018 ot 3.00 PM failing which Board shall
consider issuance of appropriate final directions as may be desmed fit in your case, which may
plesse be noted.

FOR AND ON BEHALF OF THE BOARD

(Difip Khedkar)
Regional Officer

Copy.ta:
ub-Regronal Officer, M.P.C.Board, Chiplun.
- He is directed to serve the directions to the above industry and keep the follow up
and report the complinncs accordingly.
2) Master file,

R Camrilagid e e
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LOTE PARSHURAM ENVIRONMENT PROTECTION CO-OP, SOCIETY LTD.

Mahorashirn)

P-30, Lote Porsharam MIDE, Khed, Ratmopind |
{ RTC K HENG ML) D OST2MN-2000 £ Yenr 2000
Emailk @ cefp_lotefmirediiimall et Telephone = 01336 - 271113

C%\":u

Date: 28.03.18

To, e

The Regional Officer, gl o e
Udyog Bhavan, - - ¥,
Near Collector Office,
Kolhapur - 416003, Nr S )

Subject: -Proposed Directions reply
Reference: Your letter dated 07.02.2018 received on dated 20.02 18

Dear Sir,
With reference to above subject we wish to file our point wise com pliance as follows:

1. You are not operating CETP fully. The dosing unit, sludge holding tank
connected to decanter, pressure sand & carbon filters were not in

operation,
- We have made CETP fully operational. The dosing unit made operational

round the clock. The decanter is operational in batch process.

2. There was arrangement to dispose the effluent bypassing the pressure
sand & carbon filters.
- The sand bed and carbon bed filter are taken on-line and all effluent is

now passing through the sand bed and carbon bed filter,

3. The floating aerators provided at equalization tank were not in operation
(out of eight only one was in operation).
- All the aerator in equalization tanks are in operation.

4. You are dhﬂhlml!‘lﬂ the effluent form oxidation tank to final disposal
point without passing form sand & carbon filters.
- The sand and carbon bed filter are now taken on-line and effluent from the

oxidation tank is passed through the sand and carbon filter

5. You were discharging the treated effluent bypassing the online
monitoring pit.
- The online effluent monitoring system was under calibration process so

the effluent was not passing through the online monitoring pit.
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6. There was no flow meter to measure inlet effluent quantity.

The inlet flow was calculated on the basis of pumping hours, we are in
process to install the flow meter to measure the inlet effluent quantity

7.¥ou were not using the final holding tank to store the treated effluent

before disposal of the same but using it to store the untreated
effluent.

Due to the expansion process some tanks are demolished. Hence, 1o
avoid the breakdown in effluent treatment plant we used the final holding
tank to store the untreated effluent in the tank before feeding to bioreactor.

The result of JVS collected by Boards Officials are not meeting the
standard prescribed in consent.

- We are at the final stage of expansion of CETP. After expansion we will
meet the outlet prescribed standard norms as per consent.

You have not sent sludge to the CHWTSDF since May, 2017. The
sludge generation quantity was very less than the consented
quantity.

Due to expansion work the sludge drying bed was demolished, after that
we built the new sludge drying beds. Now, we have started the disposal of
sludge to CHWTSDF. In the expansion

10. You have not taken adequate measures to control the smell

nuisance generating through operations of CETP.
We have taken various steps to control the odor. The odour is of sludge

mainly due to the retention time in sludge holding tank. The installation of
new filter press will reduce the retsntion time of sludge holding and also
there will be drastic reduction in the smell simultaneously,

11. You are not sending top ten defaulters list to MPCB since July -

2017.
We have now increased the frequencies of the JVS. We have also

increase the frequency of analysis and keeping close walch on outlet of
member industry. We will provide the defaulters list in a shor period of
lime.
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% LOTE PARSHURAM ENVIRONM
| 'l.“-_.._.._-' ) P M Lok Tarstisiroms MTTH, Khied, Harn
__-__-:,;'-__’I;J T I ™ B | ST P |

- Fomadl & ey Inredi red it oesan

Thanking You.

For Lote Parshuram Environment Protection

Co-operative Society,

_,-..ﬁ"'f T )
Authorized Signature

¢ CC: The Sub-regional Officer, M.P.C.Board, Chiplun
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE, KOLHAPUR.

TEL, No. [0231) 2652952, - v UDYos BHAVAN,

BED et e
2ea0das e~ .  MearCoOLLECTOR OFFICE,
Fax NO. (0231) 2652952 TR T T
E-MAIL: " o OLHAPUR- 416 003.
W HTTP: MAH.NIC.
ROKOLHAP MEGCE,GOV.IN e—— WEBSITE:HTTP://MPCB.MAH, NIC.IN

Date: 500/ 0% 1] §

No. MPCBIROIKOPISCN! | 3004 /26011 §
To,

Mis Lote Parshuram Environment Protection Co-operative Sociaty,
Plat Mg, P = 30, MIDC Lote,

13 Khed Dist Ralnagir

Sub : Show Cause Notice.

Ral : 1) Consant granted by tha Board
2] Visit of Board Officials, on14.03.2018

WHEREAS, your CETP localion lalis in ‘Polluton Prevention Ared’ declared under Wates
[Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Conirgl of Pollution) Act 1881 & Hazardous
Waste (Management Handling & Trangboundry Movement) Rules, 2008

AND WHEREAS, Board has granted consent 1o your Common Efiuent Treaiment Plant 1o dischange
irade affiuent in "Waler Pollution Prevention Area’ subjecl o certain lerms & conditions more precessiy
defined under section 26 of tha Waler [P & CP) Act, 1974 & under section 21 of the Air (P & CP) Act, 1881
& Hazardous Waste (Manageman! Handiing & Transboundry Movemant) Rules, 2008

AND WHEREAS, 1 is mandaiory on your pan to provede full-fliedged treatmant planl & oparale ihe
same rourd the clock 5o as 1o meel the standards prescribed by the Board under the pravisions of the Water
(P& CP) Act, 1974, Alr (P & CP) Act, 1981 & Hazardous Waste (MH & TM) Rules, 2003

AND WHEREAS, during the visit of Board OHiclals to your plant on 14.03.2018 1 was cbsarved
that -

Diuring thi wisit equalizalion aeralion was nol in operation

Tartiary treatment, sand and carbon fiter was not found in operaton
There was disposal of untreated! partiaily treated effluent into Creex
Online moniloring was nol found in cperaton

Thercfore, you are hereby directed to show cause as to why legal action under provisions of the
Water (P ACP) Ao, 1974 & Air (P &CP) Act, 1987 & Hazardous Waste (Management Handing &
Transboundry Movement) Rules, 2008 shall nol be initiated against your unit and all your member indusinas

' ' failing which
Your reply/ objection should reach this office within 7 days from recespt of this notice _
the Board will have no aption than o initiate appropriate further action as deem il in your case, which may
please be noted.

Bota N

(Ditip Kifedkar)
dﬁ,--ﬂigiunﬂ Officer, Kolhapur
Copy submitied for information and necessary action :

« Member Secratary, M. P. C. Board, Mumbai
= JO(wWPCM P.C Board, Mumoai

Copy to:
Sub Regional Officar, MPC Board, Chiplun - for necessary follow up and repa
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Date: 30.03.18

To,

The Regional Officer,
M.P.C.Board,

Udyog Bhavan,

Near Collector Office,
Kolhapur - 416003,

Subject: Show cause notice reply
Reference: Your letter received on date 20.03.18

Dear 5ir,

With reference to above subject we wish to file cur point wise compliance as
rollows;

1. During the visit equalization aeration was not In operation.

- To avoid failure of aerator, the aerator was stopped for some hours
to give the rest as a preventive care. During visit as the aerator was
stopped as per schedule so it was not in operation, Now we have
decided to stopped the aerator one by one s¢ as to provide the
continuous aeration.

"16 2. Tertiary treatment, sand and carbon filter was not found in operation.
S"r/ - We brought the sand and carbon filter in to the operation
| immediately.

3. There was disposal of untreated/ partially treated effluent into creek.
- Now the sand & carbon bed filter brought into the cperation
hence there will not be any disposal of partially treated effluent
into the creek
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4. Online monitoring was not found in operation.
- The process of calibration of Online effluent monitoring system in
Programme hence it was not found in operation.

Thanking You.

For Lote Parshuram Environment Protection
Co-cperative Society,

- " | “Fu_
Aul:hr nature

L0 The Sub-Reqgional Officer, M.P.C.Board, Chiplun
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MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010437/24020781/24014701 —— Kalpataru Point, 2* - 4" Floor
Fax: 24023516/24024068/24044531 - ' Opp. Gine Planet Cinema,
Website: www.mpeb.gov.in ﬁ Near Sion Circle, Sion (E)
Mumbai- 400 022.
No.MPCBIDWPC)B- ) & Date : 24 0 119

Ta,
Mi=. Lote Parshuram Environment Protection Co-op Society Lid,,

P-30, Lote Parshuram MIDC,

Tal.- Khed, Dist.- Ratnagin.
Sub : Proposed directions u/s 33A of the Water (Prevention & Control

Of Pollution) Act, 1974,
Ref : 1. Directions issued by MPCB from time to time.

2 Order dated 13/12/2018 passed by the Hon'ble National Green
Tribunal, Principal Bench, New Delhi in the Original Application
No.1038/2018 — in the matier of News ltem published in "The
Asian Age” authorad by Sanjay Kaw litled "CPCB to rank
industrial units on pollution levels®

WHEREAS, the Common Effluent Treatment Plant was introduced with an
enthusiasm approach to solve the problem of pollution caused by effluent discharge by small
scale industries. These industries lack technical expertise and are not financially viable for
implementation and maintenance of pollution control devices. The main object of the CETP
is to solve the problem of cost, lack of trained staff and space to reduce the problems of
monitoring and to organise the disposal treated wasle and sludge.

AND WHEREAS, the non-conforming CETPs have now become threat to the
environment due to various reasons and fail to cater their primary goal, The majority of CETP
Managements have failed 1o conirol administration of CETPs, they don't have proper vigilance
on their member industries. The industries are changing their production activities from lime
o time without intimating to the CETP Associations leading to receiving excess load at inlet.
The major flows such as maintenance of the hydraulic flow, online measurement, effluent
quality, sludge quality, unit design, maintenance and working issuas with Laboratory facilities
wera cbserved in the CETPs. The similar kind of outputs were also given by member instifutes
appainted by MPCB for assessment of the CETPs in Maharashtra. Hence, the Industries
Association/CETP Associations have failed to perform their duties of extending support to the
non-viable and small scale industries for overcoming on technological and financial

constraints.

AND WHEREAS, the Ceniral Poliution Control Board had issued directions w's
18(1}(b) of the Water (Prevention & Control of Pollution) Act, 1874 that nol to permit
expansion/establishment of the industrial units in the areas where the associated CETPs are
not complying with the required standards and where such CETPs do not have adequale
hydraulic load capacities. AND WHEREAS, these directions were brought to the notice by
the Maharashtra Pollution Control Board vide Circular dated 21/08/2015 to all the concem

including MIDC.
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You shall submit your reply within 8 period of 15 days from the da
direclions, failing which, the Board will have no iiti
against your Corporation, which please note.

Copy submitted 1o :
1. Hon'ble Chairman, MPCE, Mumbai - for favour of information.
2. Divislonal Commissioner, Konkan Division, Konkan Bhavan, CBD Balapur, Navi-Mumbai.

Afor favour of information.

Copy to
1. Joint Director(WPC)Law Officer ,MFEB.Mumbui-—fnf information and necessary follow

up.
2. Regional Officer, MPCB, Kolthapur / sub-Regional Cfficer, MPCB, Chiplun - for
information and necessary action.
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vou shall submit your reply within a period of 15 days from the date of receipt of ihesa
directions, failing which, the Board will have no option than to initiate legal action
against your Corporation, which pleasa note.

Copy submitted 1o
1. Hon'ble Chairman, MPCB, Mumbai — for favour of information.
2 Divisional Commissioner, Konkan Division, Konkan Bhavan, CED Belapur, Navi-Mumbai.

Copy to:
1. Joint Director(WPC)/Law Officer MPCB, Mumbai-for information and nacessary fallow

up.
2. Regional Officer, MPCB, Kolhapur / Sub-Regional Officer, MPCH, Chiplun - for

information and necessary action.
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LOTE PARSHURA M ENVIRONMENT PROTECTION CO-OF. SOCIETY L11.
P30, Lot Parsharsm MIDC, Khed, Rataagiri { Maharashirz)
A TG/K HDIGNL.(0)105/2000-2001 / Year 2000)
Email ;% ip_leto@redilfmail.eom  Telephone : 02356 - 272113

LEPS | mpc ] 151y 3

To, Date:; 01.02.19

The Hon. Member Secretary, # =~
M.P.C.Board, Kalpataru Pointil 4 | -

Sion = Mumbai.
Subject: Reply to the :irupug rsteTe received through letter No
MPCRB/ID (WP )/B-316
. Reference: Proposed directions received -through letter No. MPCB/ID
(WPC) /B-31b
Dear Sir

With reference to above subject we wish to submit cur reply as follows:

Lote Parshuram CETP was established in the year 2003 with the installed capacity
of 4.5 MLD. Presently total 205 Industries are member of CETP. Out of that 69
members are connected; 1% members are Zero Liquid discharge and other which
are engineering units which are not connected to CETP.

The overall effluent received from all connected industry approximately 3.0 MLD.
As the result of CETP was marginally exceeding the consented parameters, the
decisior of up-gradation w~as taken. As there was restriction on expansion of
existing industries, the deqsion of expansion was also taken at the same time and
. the capacity is increased from 4.5 MLD to 10 MLD,

- Recently we have completed the up-gradation along with expansion project.
Y Previous and present installed capacities of equipment’s are attached herewith
far your reference, See Annexure |.

The photographs of the CETP expansion are attached herewith for your
reference. See Annexure |l

Presently as per directive MIDC had taken over the operations of CETP since
March 2018. MIDC had appointed M/s Aquachem Enviro Engineers Pvt. Ltd for
operating CETP. Presently all CETP operations are carried out by them under
supervision of MIDC. .
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Now the up-gradation and expansion work is over. However as per our
,."' o observation, upgradation and expansion work are over and required treatment
systems are taken into opgrations. In this treatment operations, stabilization of
bioreactors is one of the main process which presently under progress and yet to
be stabilized. As the system is under acclimatization process there was marginal
increase in the outlet COD value. As per our past experience, stabilization of the
Process requires at least another 2 months to get fully stabilized,

Fresently our Inlet quality of effluent is ranging in between 2200 mg/L to 3000
mg/L. To control the inlet quality of the effluent we have taken various steps like
lock and key arrangement with strainer to prevent Tss coming into CETP (See
Annexure [ll), Increased the frequency of Vigilance at the industrial discharge
points, discipline on discharging hours based on MPCa consented quantities. This
Is glving positive results and 'mprovement in inlet effluent quality is seen,

. We are confident that within 3 couple of menth's period the Bio-reactors will be
completely stabllized and will able to achieve the COD & BOD as per the
consented parameter,

Hence we request You not 10 impose monitory penalization an us and give us
time for stabilization of the Bio-reactors 5o as to achieve desired results.

With Best Regards,

Lote Parshuram Environment Protection Co-op Society Ltd.

Copy to:

1. Hon'ble Chairman, M.P.C.Board, Mumbai.
2. Divisional l‘.‘:u.'-:'r'm-nlssil:nmt:rr Kokan Division, Kokan Bhavan, CBD Bels pur,
Navi = Mumbaij,
3. Joint Director WPC)/Law Officer, M.P.C.Boa rd, Mumbali,
- Regional Officer, M.P.C.Board, Kolhapur,
LS. Sub - Regional Officer, M.P.C.Board, Chiplun,
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MAHARASHTRA POLLUTION CONTROL BOARD

Teol: 24010437/24020781/24014701 — Kalpataru Point, 2 - 4 Floor
Fax: 24023516/24024068/24044531 Opp. Cine Planet Cinema,
Website: www mpeh qov.in i Mear Sion Circle, Sion (E)
Mumbai- 400 022.
No.MPCBAJDWPCYE- 8OF Date : 4 /02/ 20r9
e =

Ta,

Mis. Lote Parshuram Environment Protection Co-op Society Ltd.,
P-30, Lote Parshuram MIDC,

Tal.- Khad, DisL- Ratnagiri.

Sub : Directlons ws 33A of the Water (Prevention & Control
Of Pollution) Act, 1574,

Ref :. Proposed directions issued by the MPCB on 24/01/2018.

LSS LEE R Sl ot

WHEREAS, the Maharashtra Pollution Control Board has issuved proposed directions
on 24/01/2018 wherain, you were directed to deposit an amount of Rs. 2,00,000/- per day (i.e.
two paise | per Lit /day) towards the remediation cost to the environment as par "Polluters
Pay Principle * to the Divisional Commissioner, Konkan Division, Konkan Bhavan, CBD
Belapur, Navi —Mumbai.

AND WHEREAS, it has been observed that it was observed M/s. Lole Parshuram
Environment Protection Co-op Society Lid, P-30, Lote Parshuram MIDC, Tal.- Khed, Dist.-
Ratnagiri, is continuously non-conforming to the disposal standards. In view of the continuous
non-compliance, the Board has issued various directions, imposed Bank Guarantees,
increasad vigilance among individual industries and CETP from time to time.

ANC WHEREAS, it has bean observed that CETP ia having capacity of 10 MLD &
discharging 10 MLD partially treated indusirial effluent into the creek. As per recent JV'S
results did. 10/12/2018 (BOD- 170 mg/l, COD- 492mg/), 17/12/2018 (BOD- 150 mgd, COD-
752 mgl), 24/M12/2018 (BOD- 180 mgl, COD- 464 mg/) & 31/12/2018 (BOD- 180 mgll, COD-
504 mgil), the trend shows BOD, COD and other parameters are exceeding the consented
narms, which is violation of Consent conditions.

AND WHEREAS, despite of issuance of various directions issued by the Board, it has
been observed that you have failed fo comply with the said directions and also failed to
achiave the revised standards laid down by the Ministry of Environmant & Forest , Govt of
India for CETP and also failed to submil your reply fo the sald proposed direclions .

NOW THEREFORE, in view of continucus non-compliance, you are hereby directed
to deposit an amount of Rs. 2,00,000/- per day (Le. two paise / per Lit / day.) towards the
ramediation cost to the emdronment as per “Polluters Pay Principle’ to the Divisional
Commissioner, Konkan Division, Konkan Bhavan, CBD Belapur, Navi-Mumbai within 7 days
from receipt of thase directions, failing which, the Board will have no oplion than to initiate
appropriale legal action against your CETP, which please note.

{E. n, lAS)
Mam Secretary
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Copy submitted to:

1. Hon'ble Chairman, MPCB, Mumbai - for favour of information.

2. Divisional Commissioner, Konkan Division, Konkan Bhavan, CBD Belapur, Navi-Mumbali.
-for favour of information.

Copy to:

1. Joint Director(WPC)/Law Officer, MPCB, Mumbai—for information and necessary follow
up.

£, Regicnal Officer, MPCB, Kolhapur / Sub-Regional Officer, MPCE, Chiplun - for
infermation and necessary action.
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I"-30, Lote Parshuram MIDC, Khed, Ratnagiri { Mahurashira)
{ RTGAHHDVGN L) 105/2000-2001 / Year 2000)
Emuil : cetp_lotei@rediMoail.com  Telephone : 02356 - 272113

Date: 15.02.2019

To,

Hon.Member Secretary,

M.P.C. Board,

Kalpataru Point, 2™ - 4" Floor,
Opp.Cine Planet Cinema,

Near Sion Circle, Sion (E),
Mumbai — 400 022.

Subject: Our reply to the Directions received through letter No. MPCB/ID
(WPC)/B-608 dated 14.02.2019.
Reference: 1. Your letter dated No. MPCB/ID{WPC)/B-316 dated 24.01.2019
2.0ur letter LEPS /MPCB /18-19/35 dated 01.02.2019
3. Your letter no. MPCB/ID (WPC)/B-608 dated 14.02.2019

Dear Sir,

We are in receipt of your letter No MPCB/ID (WPC)/B-316 dated 24.01.2019 and
please note our reply to the same through letter No. LEPS/MPCB/18-15/35
dated 01.02.2019. (Annexure A)

Expansion work of CETP from 4.5 to 10 MLD is just completed. We would like to
bring to your notice that present incoming effluent volume to CETP is
approximately less than 3 MLD though capacity is expanded te 10 MLD.
Commissioning of Bio reactor is critical process for COD reduction and as
capacity of Bio reactor is high, stabilization of Bio Reactors will need
approximately 2 -3 month’'s time from now. As the total system is under
acclimatization process, there was marginal increase in outlet COD value. We
are sure that after stabilization of Bio Reactor COD values will be within the
specified limits. We are taking all possible steps to achieve the results at the
carliest. Sir, it is our humble request for granting us 3 months of time for
compliance.

With effect from 1* March 2018, CETP is operated by M/s Aquachem Enviro
Engineers Pvt Ltd under MIDC supervision. We have requested MIDC to involve
M/s Lote Parshuram Environment Protection Co-Op. 5oc. Ltd and Technical

Committee comprising of Large and Medium 5cale Industries actively, for which
MIDC has agreed.

136

LOTE PARSHURAM ENVIRONMENT PROTECTION CO-OP. SOCIETY LTD,



e —

We have constituted new Board (Annex. 2} as directed by the recent
notifications consisting of Industries having discharge more than 25 Cub. Mtr
per day. This changes will definitely show positive results in CETP operations. In
addition to this all the connected Industries are told to submit their method of
treatment and system details of treatment and list of further upgradations
planned. Technical Committee members along with MPCB/MIDC will audit such
systems.

We request you not to penalize and give us additional 3 months of time for
stream lining CETP operations. Also request you to grant us personal hearing as
soon as possible for submitting all necessary clarifications and till time please
keep your directions abeyance.

With Best Regards.

a--""'-'_ﬂ
_——
s
_—"Dy. Manager.
Lote Parshuram Environment Protection Co-op Society Ltd.

Copy to:

1. Hon'ble Chairman, M.P.C. Board, Mumbai.

2. Divisional Commissioner, Kokan Division, Kokan Bhavan, CBD Belapur,
Navi = Mumbai.

3. Joint Director (WPC)/Law Officer, M.P.C. Board, Mumbai.

4. Regional Officer, M.P.C. Board, Kolhapur.

5. 5ub - Regional Officer, M.P.C. Board, Chiplun.
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MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010437/24020781/24014701 o= Kalpataru Point, 2" - 4" Floor
Fax: 24023516/24024068/24044531 __FEmE_ Opp. Cine Planet Cinema,
Website: www. mpcb.gov.in ? Near Sion Circle, Sion (E)
Mumbai- 400 022,
No.MPCB/JD (WPC)/B-3398 (13— Date: 11/02/2018

Tao,

Mis Lote Parshuram Environment Protection Co-op. Society,
P-30, MIDC Lote Parshuram,

Taluka - Khed, District — Ratnagir.

Sub: Directions ws 33A of the Walter (Prevention & Control Of Pollution) Act, 1974,

Ref: 1) H'ble NGT Order dated 28/08/2018 in Original Application no 593/ 2017 in
Paryavaran Surksha Samiti & anr vis Union of India. And Order dated
12 03,2019 in the matter of Original Application no 710/2017.
2) CPCB's direction issued w's 18(1) (b) vide letter dated 13.08.2019
3) Various Directions mumunmmmpumcmwmm
regard o the compliance of Waler {Prevention & Control of Pollution) Act, 1974
from time to time.

WHEREAS. the Hon'ble National Green Tribunal vide order dated 28.08.2019 has
discussed the methodology developad by CPCB for assessment of Emvironmental
compensation in case of fallure of preventing the pollutants being discharged in water bodies
in the farm of untreated /partially treated effluent by concemed individualfAuthority.

AND WHEREAS, Hon'ble National Green Tribunal vide order dated 12.03.2018 in the
matter of Original Application no 710/2017, the State Pollution Control Beards are also
authorised to recover the environmental cempensation from the polluters of laying down their
awn scale which should not be less than the scale fixed by Central pollution Control Board.

AND WHEREAS, Hon'ble NGT, in various orders passed has clarified that, apart from
prosecution, the statutory authoriies under provision of the Environmental {Protection) Act,
1986, the Air (Prevention and Control of pollution) Act 1981 and the Water (Prevention and
Control of pollution) Act 1974, must in exercise of their incidental powers, prescribed scale of
compensation to be collected from the Polluters on “Polluter Pay's Principle”

AND WHEREAS , The team of Central Pollution Control Board (CPCB) during the

period March 2019 to May 2019 has mmmwmdmmm
and found that all WCETP;mmmplm,mdhndeimmmm[i}{b} of the

Water (Prevention & Control of Pollution) Act, 1974 vide ref (2).
AND WHEREAS, The Central Pollution Control Board (CPCB) has observad following
points,
a) CETP is not complying with prescribed discharge imits w.rt BOD, COD, NH3-N
and TKN.
by CETP is receiving effluent industrial units such as Chemical, Pharmaceutical,
Pesticides, Cosmetics etc. (70 units).
¢} The CETP has valid Consents and Authonization
Pagelofl
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d) It treals 2.8-3 MLD of effluent as agihqg%e :ﬁulgnad capacity of 10 MLD
a) Inlet to CETP standards is prescribed.
fi OCEMS are provided and connected to CPCE server. .

AND WHEREAS, the Central Poliution Gonlrol Board (CPCB) has Recommended/
Action Points as under,

a) mwwmmmmnﬂcmmmmmmdm“
standards immediately. Thereafter parformance avaluation sludy of CETP is to
be conducled through Government institution within four month.

AND WHEREAS, despite of Issuance of various directions issued by the Board, it has
been observed that you have failed 1o comply with the said directions and also failed to
achieve the revised standards laid down by the Ministry of Environment & Forest, Govt of
india for GETP vide netification no 5.0 (E) dated 1% January 2018.

NOW THEREFORE, hwﬂnrmam'&mtadfaﬂsardma&immﬂmﬂ
waler bodies have been polluted and lo prevent further deterioration of surface, sub-surface
and coastal waters and in exercise of the powers confermed upon me under Section 33A of
the Waler (Prévention & Control of Poliution) Act 1574, you ane hereby directed to-comply
with the following diractions. , -~
1 You shall submit corrective steps taken on the ohearvations and recommendations .
made by the team of CPCB during {heir inspection.
2. Why the CETP shall not be levied by MPC Board the environmental compensation
for untreatedipartially treated effluent discharge as mentioned in the Hon'ble NGT . ',
order dated 28/068/2019 in Original Application no 5932017 ‘in- Paryavaran
auraksha Samiti & anr ws Union of India, and Order dated 12.03.20189 in the
matter of Original Application no 710/2017.
You shall submit your reply/objections within a period of 7 days from the date of receipt
of these directions to this office if any, failing which the Board will ba constrained to issus
appropriate final directions including deposition of amironmanial compensation, as may
deem fit in your case, which may please be noled.

Copy submitted lo:
Hon'ble Chairman, MPCB, Mumbal - for favour of information.

Copy Lo
1. Joint Directer (WPC), MPCB, Mumbail — for information and necessary follow up.

2. Regional Officer, MPCB, Kolhapur / Sub-Regional Officer, MPCB, Chiplun: - They
are directed to serve the copy and take necessary follow up action.

Page 2 of 2
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LOTE PARSHURAM ENVIRONMENT PROTECTION CO-OF. SOCIETY LTD,

P30, Lote Parshiuran: MIDG, Khed, Wamagari { Mubaruzhirs)
[ RTG/KHINGNL (01052000200 { Year 2000)
Eirll. - elp_belieediMusileom  Telephone « 03350 27113

Date: 05.17.19

Sudject: Reply to the di rections received threugh letter Na. MPCE/ JD
(WPC)/B-1158 (12)
. Reference: Proposed directions receivad through letter No. MPCB/ D
(WPC)/B- 3393 (12)
Dear Sir,
With reference Lo above subject, please find herewith compliance veport w.r.t the
diractions received through letter No. MPCB/JD (WPCH/B-3398 (12) ana derails
abaut the Wnproveneinty done Jis Late Parshuram CETE.

We wish o update you Lhat CETP expansion from 4.5 o 10 MLD was comipteted and
v all the treatment systems are Laker Into cperations and perfarimance s

culnplyini as per standard,
a-."_*""fﬁ:.i :‘_‘1‘%’
- "

e v i
With Best Reyards, i{ﬁ,r Somtay : ‘l_.‘g

. G B o VL ey
e
.?--:.
= -

dord e g '!
"|' - ...*
i ¥

r.H‘:_l‘u__.-o"'-

Oy, Manager.
Lote Parshuram Envirenment Protection Co-op Society Led,

et
Copy ta:
L. Honw'ie Chalvman, WLP.C. Board, Mumbai,
2. Joint Director (WPC)/Law Officer, M.P.C. Board, Mumbal.
3. Regional Officer, M.P.C. Board, Kalhapur,
v % Sub— Regicnal Officer, M.P.C. Board, Chiplun.
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f’_\\i LOTE PARSHURAM ENVIRONMENT PROTECTION CG-OP. SOCIETY LTD.

Fddy Lote Parshnenm I, FChad, Rotwagivi { Mabiurusbicg)
i CEPCA RN (0052002060 | Yeur £l
Eand. © celp_lubegvedilimil com Telephiaue : 02356 - 272113

Lute Parshuram Enviranment Protection Co-op. Society Ltd.

P-30, mlDC Lote Parshuram,
| 3luka- Kned, District- Ratnagiri.

Data: 051142019

Lote Parsiuian CEIP wis established in 2003 with installed capacity of 4.5 MLD.
Contidering deviationis Tn (he Uperalion and propased expansions of Industries. CETP
Eafaision wias pranned from 4.5 Lo 10 ML,

Lote CETP treats 3 MLD of elliusnl a5 against the designed capacity of 10 LU,
.m: CLTP tutal disclurging members are 70 Nos.

-~ Mperution lnprovemsns in Lote CETE:

) Tecinlca! Conandtres: Tochnical committee was formed wiLh following objectives,

Qbjective is o provide Techaical guldance for effective oocrations of Lote CETP &
lrskstios.

Moot reulacly & provide puldance, Technleal expertise, Operatiooul lmproverments to
Lo CUTPos vall as il industries

Visits te indhusiries Lo pnovides Lechilcal help to control efflusnt generatin/dispasal.
st Lechinical sulaticns on any problems, ssues being faced by Indusikes,

Monitrng oo implementing various schemos with an olijective Lo upgiade the CETP
Opetdl Kons and el e stalulary feguiremients.

Creating awareness about Environment Norms and its impurtance,

visiull o1 Unline Strainer with Lock and Key arrandement on ludusiry’s  Treated
ﬁﬁﬂi wh (o CETW

Effluent discharging [ines are set-up above the ground.

Valves wre finad-on e lines along with Lock & Key.

Strudine Tied i etfluent discharaing lines for all discharging units.

Reputir clesdig and imaintenance of strainer with 40 mesh 5§ screen fixed un Uwe lines.

I asscd Fine i Soriues damaged or observing any devaslion.

G
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Istailed %Mﬂmﬂ_ﬂwﬂmmm CETE. Connected (o MPCE and CPCH
nLHm.wrﬂs.~,§cﬂu.ﬂeﬂs_ﬂﬂmmm

Installarion of SCADA System for Industries having more than 25 m3 effiuent gensratian.
CETF comectivity tirough enline with MPCE & CPCB
Freper sanpling uf sffluent of discharging unlts as par sop.
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e photographs:of CETP expansion sctivitios sre as follows,

- Reioval of 83 by wing Proper chamical dosing.
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03-09-2019 | 3.9 | 490 P 2000 [ 137 W00 [ 6.7 Ta9 156 48 1450
09-05-2019 |51 | 360711664 | T50 8122 [0 |5 188 (48 | TiA
16092079 | 7.7 ] g - 188 |TE@ T 178 2 T3% |8 | iseg
Iam-zir'ﬁr_"ﬁ'_-{ﬁﬁ'_'fﬂ""?ﬂ“ | 9528 6.7 |54 | 184 (86 | 2040
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Along witl) the perforance inipoved is rrubnwding and CETP treated efiluent Gutiall crech area is also
carried out, some philogaph atwached Below,

i CETP Develop Wit by ove poirg of view of Media:

News updates .
. o
j
TR e e T R o ' e g
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g 400

Ho aivy Enviresseotsl cenpensation la wiod ol date.

CETP Performuuice Evaluation Siudy Ly Government approved Institution - CETP performance

evaluation sty is planuisd and veitl be don by ICT, Mumbal. Purchase order is Issucd and sludy will start
from 25" Mov. 2005 and el be Competed Ly e, 2019,

147



401

MAHARASHTRA POLLUTION CONTROL BOARD

Tel:24024022/24020781/24010437 p— Reglonl Officer, Thane
Fax: 24093814 | 24044532 5" Floor, office complex Bldg
website:http:/fwww.mpcb.gov.in "I1=='F Near Mulund Check Naka,
E-mail: anquiry@mpcb.gov.in Thane-400604
~ NOMPCB/JD(WPC) Dir/B-201113-FT5-0061 Date: 13.11.2026
By RPADVemail
To,

M/s Lote Parshuram Environment Protection Co-op Society Lid.,
Plot No P-30, Lote Parshuram MIDC,
. Tal.- Khed, Dist.- Ratnagiri.

Sub: Directions ufs 33A of the Water (Prevention & Control of Pollution)
Act, 1974,

Ref: 1) Consent granted to your CETP
2} Directions lssued by the Board for instaliation of SCADA Automation
Control system vide etler No.did. 20/272076
3) Direction issued for short temm & long term measures vide letter
did 25/8/2016,
. A 4] Direction mssued lo indusitres for implementation of maonitonng
y “-’./l:/ protocol vide letter did. 11/08/2017.
' “ 0 B) Minutes of Personal Hearing extended to CETPs at HQ on

P
l 26/08/2019

A

e Parg Envire Direction issued to you vide letter dtd. 11/08/2019.
LT PP -~ n -
-*-*fﬂw;‘;.ﬁﬂﬁhh‘?‘fg’ Minutes of Personal Hearing extended to CETPs al HQ on |
=:-~ 25/08/2018, 26/0812018, 27/08/2018.
I—\.I'.,'F:'i:l

WHEREAS, the common affiuent treatment plant was introduced with an approach
i soive the problem of pollution caused by effluent discharge by small scale industries.
These small scale industries lack technical expertise and are not financially viable (o
provide full-fledged effluent treatment facilites. The main objective of having CETP to help
the small scale industries who cannot afford full-fiedged effluent treatment facilities and
can't afford trained staff and space to have organize disposal of ireated effluent.
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AND WHEREAS, you have been granted Conditional Consent and Authorization
under the provisions of the Water (P&CP) Act, 1974, and the Air (P&CP) Act, 1881 and
the Hazardous Waste (Managament, Handling & Transboundary Movement) Rules, 2016,
AND WHEREAS, it was obligatory on your part to provide adeguate and suitable treatment
& disposal arrangement so as to achieve the standards prescribed in the consent order.

AND WHEREAS, Board has issued direction gtd 20.02.2016 wherein it was directed
o you to install SCADA automation control system at CETP for the parameters flow and pH
of member industries generating effluent 1060 CMD and above, And, it was also directed to
submit proposal for ensuring installation of SCADA system at CETP and mamber industries
generaling effluent 100 CMD and above within three months in time bound manner.

AND WHEREAS, it is observed that you have not provided SCADA automation control
system thus not complied with the directions issued by the Board on 20.02.2016

AND WHEREAS, you are lacking in adminisirative control over CETP and don't have
proper vigiance on your member industries. The major flaws such as vanation in hydraulic
flow and pollution load, operation of OCEMS, sludge handling, finding and punishing the

defaulter member indusines

AND WHEREAS, Board has issued direction dtd 11/08/2019 and directed to comply
with specific parameters like NH3-N, TKN, Phenals, Cynide, Cu, Mn and Fe. o

AND WHEREAS, Maharashtra Pollution Control Board had issued vanous directions
lo you regarding improvement in operation and maintenance of CETP so as to meel

consented noms.

AND WHEREAS, Board is monitoring performance of your CETP by collecting regular
JVS from inlet and outlet of CETP. AND WHEREAS, it is cbserved that you have not
complying with the specific outlet standards prescribed in the consent order for disposal of

treated effluent.

AND WHEREAS, The Board has already taken policy dicission for financial assistance

for instaliation of common MEE for treatment and disposal of high COD effluent that financial
assistance will be extended upto 75% from the MIDC & MPCB and CETP association/
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e
industries have to contribute 25% but you are falled to submil such proposal along with
quantification af high COD effluent generation in your area.

AND WHREAS, tha CETP has failed to monitor and control of colour at source
therefore Board has issued circular on 13/11/2020 to control colour at source and no colour
shall be noticed at the inlet of the CETP.

NOW THEREFORE, in the exercise of the power conferred upon me by Board under
section 33(A) of the Water (P &CP) Act, 1974, you are directed to comply following
directions:

|, The industnes having effluent generation 26 CMD and more shall install online
monitonng system duly calibrated for pH, fliow, BOD, COD and 55 within one
manth. And the industries having effluent generation less than 25 CMD shall
mstall online monitoring system duly calibrated for pH & flow within Three
months. The same shall be further atached 1o the SCADA of CETP. CETP

shall monitor it regulady

. You shall ensure conlinuous data ransmission through OCEMS to MPCB and
CPCB server. The cabibration of OCEMS shall be carmed out regularly.

iHl.  The industries shall provide positive discharge facilities and they shall terminate
underground disposal mechanism to MIDC drains immediately. The outlet shall
ne securad with lock and key arrangements with strainer.

IV. The high COD effluent stream having COD & TDS Caone.> 5000 mg/ shall be
sogregated, treated and disposed separately without mixing to effiuent
discharging to CETP.

V. ‘You shall submit proposal for installation of common MEE for treatment and
disposal of high COD effluent stream within 15 days.

VI You shall operate CETP conlinuously and efficiently round o'ciock to meet all
consented standards including specific parameters. In no case, sub standards

quality effluent shall be discharged into environment
150 a
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.
Vil.  You shall ensure that the colour shall be treated at the source as per the Board
circular did 13/11/2020.

Vill.  You are directed to submit CETP data in compliance module daily.

You shall submit your compliance report to these diractions and progress of the
implementation of these directions within 7 days failing which, the Board will have no option
than to initiate further legal action including prosecution against you, which may please by

noted.
Cdmumcvur

(Ashok Shingare, is)
Member Secretary &

Copy submitted for information to:
Hon'ble Chairman, M.P.C. Board, Mumbai.

Lopy o

Jaint Director (WPC), M.P.C. Board, Mumba

Law Officer, MPC Board, Sion, Mumbai

Regional Officer, Kolhapur.- He is directed to ensure compliance of CETP.

Sub-regional Officer, MPCB, Kolhapur- He is directed to serve this direction to CETP &

L

-

Keep follow-up for compliance. ®
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;/" "\ LOTE PARSHURAM ENVIRONMENT PROTECTION CO-OP. SOCIETY LTD.
dl [ e Paesin s W IIC, F, Ratmmgied (11

LPEPS/2020-21/208 P Date: 02.12.2020,

Ta,
Sub-Regional Officer, MPCB,
Parkar Complex, 1st fioor, 5
Behind Nagar Parishad Office, Chiplun
Tal. Chiplun, Dist. Ratnagiri - 415 605

Subject: Directions u/s 334 of the water (Prevention & Control of Pollution) Act, 1974,
Reference: Your letter ng. MPCE/ID{WPC)/Dir/B-201 113-FT>-(U61 oated 13.11.2010.

. Déar Sir,

Lote Parshuram CETP was established in the year 2003.Presently total 205 industries are

member of CETP.Out of that 9 members are connected, 15 are Zero Liquid discharge and

other which are engineering units are not con nected to CETP.

The overall effluent received from all connected industry is 3-3.5 MLD. Now capacityafl CETP

is increased from 4 MLD to 10 MLD,

We also have increased the frequency of Vigilance to industrial discharge point.We alsg

maintain a log book for the time provided to each industry for discharge This hasdrastically

brought control on the inlet quality of the effluent. We have established full fledge lab for

the analysis of parameters like pH,.COD,BOD,TSS etc,

We have also installed Continuous Online Effluent Monitoring System at the inlet and outlet

of the CETP and connected to the MPCB and CPCB server .Qur these continuous efforts

brought down the outlet parameter near to the compliance.

We also wish to bring to your kind notice that our effluent receipt fram the member
. industry is only 3.0-3.5 MLD against the installed capacity is 10 MLD.Hence we request you

1o please make note of this quantity.

Our pointwise compliance reply is as follows:

1. The industries having effluent generation 25 CMD & more shall install online
manitoring system duly calibrated for pH, flow, BOD, COD, & S5 within one month,
And the industries having effluent generation less than 25 CMD shall install online
monitoring system duly calibrated for pH & flow within three months. The same
shall be further attached to the SCADA of CETP. CETP shall moniter it regularly.

Our member industry which generates the effluent quantity more than 25 CMD
has installed the Online Menitoring System which is duly calibrated for pH, Flow,
BOD, COD & 55,

We are also insisting our member industry having effluent generation less than
25 M*/D to install online flow & pH meter which will be attached to SCADA,

We assure you that within in 2 monthe period we will connect all small, medium

& large scale industry ta SCADA system.
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Z. You shall ensure continuaus data h&%lsslm through OCEMS to MPCB and CPCB
server. The calibration of OCEMS shall be carried out regularly.
We have installed OCEMS and is connected to MPCB / CPCB server. We will
assure you that we will carried out the calibration periodically.

3. The industries shall provide positive discharge facilities and they shall terminate
underground disposal mechanism to MIDC drains immediately. The outlet shall be
secured with clock & key arrangements with strainer.

All CETP members have provided possible discharge facility, The underground
disposal mechanism is already terminated. All industries are under lock & key
mechanism. The strainers are provided at the outlet of the discharge.

4. The high COD effluent stream having COD & TDS Conc.> 5000 mg/l shall be
segregated, treated & disposal separately without mixing to effluent discharging to
CETP.
- All the member industry has segregated the strong stream effluent & treatment
system is provided accordingly. The weak stream effluents having COD & TDS
. below 5000 mg/l is only treated in secondary treatment system of the treated
elfluent discharge to CETP.

5. You shall submit proposal for installation of common MEE for treatment and
disposal of high COD effluent stream within 15 days.

- Some of the member industries had already installed the MEE and soma are
under process of installation to treat the Strong Stream.

- CETP is recelving the inlet COD below 2000 mg/l from small scale industry which
is treated in existing system, So the installation of common MEE in CETP does not
seem to be economical and physible. However we will carried out the intemal
study and do the evaluation within three months,

6. You shall operate CETP continuously and efficiently round o'cdock to meet all

consented standards including specific parameters. In no case, sub standards

guality effluent shall be discharges into environment.

- We here by assure you that will be shall operate CETP continuously and
efficiently round o'clock to meet all consented standards including specific
parameters & in no case, sub standards quality effluent shall be discharges into

environment.

7. You shall ensure that the colour shall be treated at the source as per the board

circular dtd 13.11.2020.
We are making awareness in the dye & dye intermediates industry to reduced

the colour as per the circular dated 13.11.2020.

8. You are directed to submit CETP data in compliance module daily.
We assure you that we will submit the compliance module data on daily basis.
We request you to please grant us a period of one month to submit the data on
daily basis.
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Thanking You.

Eor Lote-Parshuram Environment Protection Co-op Society Ltd.

Authorised Signatory.

Copy to: Ain G
1. Hon'ble Chairman, MPCB, Mumbai.
2. Joint Director [WPC), MPCB, Sion, Mumbai.

Law Officer, MPCB, Sion, Mumbai.

Regional Officer, MPCB, Kolhapur.

sub-Regional Officer, MPCB, Kolhapur.

W
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MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010437/24020781/24014701 ey Kalpataru Point, 2™ - 4™ Floor

Fax: 24024068 / 24023515 — Opp. Cine Planet Cinema,
Website: hitp:// in MNear Sion Circle, Sion (E)
E-mail: jdwater@mpcb gov.in Mumbai-400 022.

NO.MPCBLID(WPC) Dir/B-2 I0/29 Fis. o raq Date: 27 ferJae2)
By RPAD/email
To,
M/s Lote Parshuram Environment Protection Co-op Society Ltd.,
Plot No P-30, Lote Parshuram MIDC,
Tal.- Khed, Dist.- Ratnagiri.

Sub: Directions wis 33A of the Water (Prevention & Control of
Pollution) Act, 1974.

Ref: 1) Consent granted to your CETP.
2) Directions Issued by the Board for installation of SCADA
Automation Control system vide letter No.dtd. 20/2/2016

3) Direction issued for short term & long term measures vide letter
dtd 25/8/2016.

4) Direction issued to industries for implementation of monitoring
protocol vide letter dtd. 11/08/2017.

5) Direction issued to you vide letter dtd. 13.11.2020.

WHEREAS, the common effluent treatment plant was introduced with an
approach to solve the problem of pollution caused by effluent discharge by small scale
industries. These small scale industries lack technical expertise and are not financially
viable to provide full-fledged effiuent treatment facilities. The main objective of having
CETP to help the small scale industries who cannol afford full-fliedged effluent treatment
facilities and can't afford trained staff and space to have organize disposal of treated
effluent.

AND WHEREAS, Board is monitering performance of your CETP by collecting
regular JVS from inlet and outlet of CETP. AND WHEREAS, it is observed that you
have not complying with the specific outiet standards prescribed in the consent order for

disposal of treated effluent.
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AND WHEREAS, Board has issued direction dtd 13.11.2020 wherein it was directed
that the industries having effluent generation 25 CMD and more shall install online
monitoring system duly calibrated for pH, fiow, BOD, COD and S5 within one month. And
the industries having effluent generation less than 25 CMD shall install online monitoring
system duly calibrated for pH & flow. The same shall be further attached to the SCADA of
CETP which shall be monitored regularly.

NOW THEREFORE, in the exercise of the power conferred upon me by Board under
section 33(A) of the Water (P &CP) Act, 1974, you are directed to comply fellowing
directions:

1. The industries having effluent generation and disposal to CETP shall have installed
SCADA. They shall install senser and Non-Returnable Valve(NRV) by 26.02.2021.
The copy of work order in this effect shall be submitted by 31.01.2021 to the Board.

2 You shall accept discharge of treated effluent from the industries which shall

complying following conditions.

()  Provided positive discharge with strainer, lock & key arrangement, NRY with
control equipment for discharge line.

()  Provided SCADA system duly calibrated for pH, flow, BOD, COD and §S5;

() Declared concentrated stream of effluent with quantity and modes of its
disposal (present & future).

(v) MIDC certification for confirmation on single disposal line o inlet of CETP
through manhole and not using water from any other source than dedicated
MIDC water supply.

4 The industries shall provide outiet with NRY & mechanism which in case of violation
of disposal standards will automatically shut the valve and prevent any further
effiuent flow into sumpfiniet of CETF and auto sampler at individual outiet of ETP
bafare 26" Feb 2021, The copy of work order in this effect shall be submitied by
41.01.2021 to the Board. The industries shall not be allowed to discharge the
effluent to CETP without compliance.

4. The industries shall submit internal Audit Report confirming pollution load fo be
traated in their individual ETP and related to CETP.

You shall submit your compliance report to these directions and progress of the
implementation of these directions within 7 days failing which, the Board will have no option
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than to initiate further legal action including prosecution against you, which may please by

(Ashok Shingare, ws)
Member Secretary

Copy submitted for information to:
Hon'ble Chairman, M.P.C. Board, Mumbai.
Copy to

1.
2 Law Officer, MPC Board, Sion, Mumbai.

3.

4. Sub-Regional Officer-Chiplun-He is directed to serve this direction to CETP/MIDC &

Joint Director (WPC). M.P.C. Board, Mumbai.

Regional Officer, Kolhapur - He is directed to ensure compliance of CETP.

Keep follow-up for compliance.
Executive Engineer, MIDC - He is directed to follow the directions.
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LOTE PARSHURAM ENVIRONMENT PROTECTION CO-0OP. mm
P38, Late Fervhursm MIDC, Kied, Reteagind | Maharashirs} i il
{ BTG CHING N0 )L 0S2000-2008 | Year 2000) s
Emall : eeip_kte@redifimaileom  Telepbone : 02356 - 173113 Seasswr: L=

g it
Dare: 01,04 2071 "

To,

Hon. Member Secretary,
MLP.C. Board,

Kalpatara Poiat, 2*.4™ Floar,
Opp. Cine Planet Cinema,
Near Sion Circle, Sion (E).
Mumbai-400 032,

Subyect: Duoctzous us 334 of the water | Prevention & Control of Pollotion) Act. 1974,
Reference: Yo letter no, MPCB IDx WPC ) Der B-210127F75. 0197 date 27.00.202)

Diear Sir,

DIRECTIONS regarding the ombine moutoring of the samuples a1 somee of the meivadual

Industries mcluding all the five (5) puameters pamely pH. Flow, BOD, COD. TS5 alowg with !
the positive discharge. lock mnd ey wongamnean, XRY, Aufo sampler and connected 1o CETP
twough SCADA with two {2) wey coupectivity, has been issued 1w oll industral aveas wirth
CETPs.

[hus 1s i reference 1o the directions ssied by MPCB. w Jamany 202 ). regmdeng e oalie
motitonng of the samples ® sonrce of the mdinvdual Industnes mchuchng all the five (5
puameters nauely pH. Flow, BOD. © 0D, TS5 aloog with the positive discharge. lock and ey
arangement. NRV. Awto sampler sl counected to CETP theongh SCADA with o (20 wan
conmectnaty. These directions have heen ened 1o all uehstral aseas werh CETPs

In the enbier chrections from MPCE jwamed couple of years back. of was clearly mentioned that
ouly pH and flow meter was 10 be wetalled for the 551 who are dischorging effluesm quantin
below 25 CMD  The saine was agn repented as per letter dated 23" November 2020

As pei varlier divections from MPCB CETP associntions have taken effective steps 1o improve
the performance. Moreover, each mdustiind aves ls a dilferent configumton * mex of mdush es
and efffuent collechion system. To somue sess there 1s oo dramage svstem OR uo proper sswerage ]
system provided by MIDC for seqregation of effluent fom differemt types of inidustries. Sotte
CETPs depend on tanker wwatem for watspontation of effuent. T such o sihanon. elabarate
online wonitoring systen, postive dischage, NRV, ante smppler and lock aud kev are
meaningless. Elaborate onluse monatonig svstom positive discharge. NEV, mito sampler snd
bock aud key needs to be msisted ou selective basis m consultanon with the CETP assovistions. '
paiticnlaly for sl scale mdustres -
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N\ LOTE PARSHURAM ENVIRONMENT PROTECTION CO-OP. SOCIETY LTD.

P-30, Loty Parsburam MIDC Kbed, Kotagied ( Mabarzshirsj
{ BT GACH NG N L) 10572000-2001 / Yenr 2004) "
Emall. : vvip loted rediffonileom  Telephone §0I3%6- 3T2113

Orfice bearers of CETPs and indwsarin! sssocintions have recently discussed the issie m a jomt
wiseting and we are of the view that having omlme momtoring with all the above five ()
parasiaters will not be viable both fiasncially aud opepstsonslly parmenbarly for the SSI Lnts.

Monitoring the pH and flow by CETP assocations may prove to be sutficient m majonty of

ALl o

Moreover. posi Covid lockdown, ihe 551 mnits are alieady birdened wath lack of man pows
finamcial ensis and almost o work orders.  Thos, 1 & popossible 1o o alead with sch
nnecessary directions, as itwill mdu ectiy lead to forceful shurdown of the Indusines.

Hepce, we request you 1o plesse review the above directions & arve relief 1o sumll scale
IndUsTEs.

Thankma you,

Yours fuldlly,

For Lote Parshuram Environmest Profection Co-op. Sociery Lid.

1
=i | ) !
F
Dr. Satish Wagh
Chalrman
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel:24010437/24020781/24014701 RS Kalpataru Point, 2"- 4™ Floor,
Fax: 24024068/ 24023515 JONARARIRA. Opp. PVR Cinema,
Website:http:/iwww.mpcb.gov.in Near Sion Circle, Sion (E),
E—mall: |dwater@mpeb.gov.in Mumbai — 400022
No. L0305 -FTs-005y Datu:&j'l’nﬂ!ni}
By RPAD/email
To,

Mi/s Lote Parshuram Environment Protection Co. Op Society Ltd.,
Plot No. P-30, Lote Parshuram MIDC,
Tal, Khed, Dist. Ratnagiri

Sub: Directions u/s 33A of the Water (Prevention & Control of
Pollution) Act, 1974,

Ref: 1) Consent granted to your CETP.
7) Directions lssued to industries for implementation of monitoring
protocol vide letter did. 11/08/2017
3) Direction issued to you vide letter did 27.01.2021.

WHEREAS, the common effluent treatment plant was intreduced with an approach
io solve the problem of pollution caused by effluent discharge by small scale industries.
These small scale industries lack technical expertise and are not financially viable to
provide full-fledged effluent treatment facilities. The main objective of having CETP to help
the small scale industries who cannot afford full-fledged effluent treatment [nuil‘rlias and
can't afford trained staff and space 1o have organize disposal of treated effiuent.

WHEREAS, the Maharashtra Pollution Control Board has granted you conditional
consent to operate for common Effluent Treatment Plant subject to certain terms and
condilions including important condition to maintain and operate the same properly o
as to achieve the consented standards.

AND WHEREAS, Board has is monitoring performance of your CETP by
collecting regular JVS from inlet and outiet of CETP. AND WHEREAS, it is observed
that you have not m‘nplﬁng with the spamfra outlet standards prescribed in the consent
ardar for dlﬁpusal of tmnt&d Bﬁluﬂnt
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AND WHEREAS, it Is observed that the poor operation and maintenance of CETP

is due to lack of skilled technical manpower, poor technical knowhow and administration
over the member industries.

NOW THEREFORE, in the exercise of the power conferred upon me by Board
under section 33(A) of the Water (P &CP) Act, 1974, you are directed to comply following
directions:

1. The CETP shall appoint skilled technical person as Chief Executive Officer,
Chief Operator at CETP with at least qualification of MSc (Environment
Science) or B.E. (Chemical) with five years of experience in relative field.

2. ThﬂﬂErFshmlappuiﬂﬂhiafChﬂnhiuﬁmathuamufﬂsn
(Chemistry/Envt. Science) with three years of experience in relative field.

3 The CETP shall appoint personnel for round the clock management of the
CETP and adequate number of vigilance teams.

4. The appointment/removal of CEO and chief chemist will be made with prior
approval of MPCB.

5. The CETP shall appoint adequate manpower for vigilance of member industries
for better compliance.

You shall submit your compliance report to these directions and progress of the
implementation of these directions within 7 days failing which, the Board will have no aplion
than to initiate further legal action including prosecution against you, which may please by

noted.
@MFIM
(Ashok Shingare, us)
Member Secretary

Copy submitted for information to:

Hon'ble Chairman, M.P.C. Board, Mumbai.

Copy to

1. Joint Director (WPC). M.P.C. Board, Mumbai.

2. Law Officer, MPC Board, Sion, Mumbai.

3. Regional Officer, Kolhapur- He is directed to ensure compliance of CETP.

4, Sub-Regional Officer, Chiplun -He is directed to serve this direction to CETP & Keep
follow-up for compliance.
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Sr.Mo

Harme of CETP

Lote Parshuram Envirgnment Pratection Co-Op.
Society Lid.

Total Mo of memiber Industries

214

Total Mo of Industries discharging effluent to
lEETP

76

TNo. of Industries ksue Purchase Order for

mwnsu.nnmw,ﬂw.uﬁa,mnﬁ

No. of Industrics Provided Two Way SCADA
gH, Flow, BOD, COD & 55

SHL.GHDUF.GHH.HDA.E:{EEl.us'ur..ﬁ_a.mnum

[No. of Industries Provided Non Returnable
[ Volve{NRV) & Sensar

No. of Industries Provided Positive Discharge
with Strainer, Lock & Key Arrangement, NRV
with control equipment

Th

Mo, of Industries declared concentrated
stream of effluent with quantity & mode of
disposal

5.I.ERC:UP,EH!F.DA.EICELUW.LB.IMUHL
VINATI had declared concentrated stream of
effluent diposed after treatmint th rough MEE

No of Industries obtained confirmation of
ingle disposal line 1o inlet of CETP and not
using any other source of water supphy than

dedicated MIDC water supply

76

’Hﬂ.uflndunriﬁ Provided Auto Sampler at
indivedual outlet

Manual Sampling Point at outlet of every
industry

10

Mo, of industries submitted Internal Auwdit
Report conflrming pellution load to be
ireated bn individual ETP and related ta CETP
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MAHARASHTRA POLLUTION CONTROL BOARD
SUB REGIONAL OFFICE, CHIPLUN

Tel No: (02355) 26145670 i, 224, Parkar Complex,
== BehindNagar Parishad,
Email: srochiplun®mpeb.gov.in i‘iﬂ'." Chiplun, Dist Ratnagiri-
Wehsite: httpd/mpeh.gov.in " Your Service is our Duey™  J1GGE0S
othoored Mo MP @ E!E:E"'-'-,]'ll bt '3—-*411‘1-&1*

To,

M/s. Lote Parshuram Environment Prolection Co- Op. Society,
Pl no- 30, MIDC Lote Parshuram Tq. Khed

Dist. Rafnagini,

Sub: MNon - compliances observed during the visit.

Ref. - 1, Complaint recaived from Shri Babajirao Jadhav, Jihadhyashkya, NCF

Ralnagiri regarding poliution of Lote MIDC dtd. 21-10-2021.

2. Complaint recelved from Shri Babajirao Jadhav, Jihadhyashkya, NCP
Ratnagiri regarding discharging polluted water in Nalla
ditd. 21-10-2021.

3. Complaint received from Dabholkhadi Sangharsh Samiti dtd. 31-10-2021.

4 Complaint received from Sarpanch Grampanchyayat Kotwali Tq. Khed
Dist. Ratnagiri did. 8-11-2021.

5. Board Officials visited on 29-11-2021 & 01-12-2021.

With reference io the above subject you are operating CETP in ‘Poliution Prevention Area
under the provisions of Water (Prevention & Contrel of Pollution) Act, 1974 & Air (Prevention &
Control of Pollution) Act, 1881.

This office is in receipt of complaint vide reference no (1). According to complaint
Board Officials has visited to your CETP. During the visit following non —compliances are cbserved:

« Online monitoring System found net in working condition, same is under
maintenance till date.

« CETP has stored approx.. 250- 300MT ETP Siudge in CETP premises. You
are hereby insiructed to dispose the same to CHWTSDF al earliest and
submit manifest copies fo this office.

e You have instaled SCADA System. however it is observed that most of
member industries have not instalied SCADA system & strainer etc in MIDC
Late Parshuram hence, you are hereby instructed to submit list of industries
which have not installed SCADA system and you are also raquested lo take
follow-up of the same.

« You are hereby instructed to improve operation and Maintenance of CETP

You are further directed to submit your reply fcompliance report according to these
directions, failing which Board will be constrained to issue appropnate legal directions, which may

pleasze be noted.
F g sl TN

(S. V. Auti)
Sub-Regional officer,
Chiplun

o

The Regional Officer, M. P. C. Board, Kolhapur.
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LOTE PARSHURAM ENVIRONMENT PROTECTION CO-OP, SOCIETY LTD,

30 Laode Marshoram NIDC, Khed, Hatang e | Wiaharnshira)
i RTGEHINGMN L) 08 E000-2001 / Year IO

Fmail, 1 eetp_loleE redifTmail. com [elephome @ 02356 - 272110

LPEPS/2021-22/489 Date: 07.12.2021

To,

The Sub-Regional Officer,
M.P.C. Board,

224, Parkar Complex,
Behind Magar Parishad,
Chiplun.

Subject: Reply to non-compliance observed during the visit dated 02.17.
Reference: Your letter No. Outward No. MPCB/TB/692/21 dated 02.12. 2011

Dear Sir,

With reference to above subject, we have noted all point compliance & our reply is as
follows:

1. Online monitoring system found not in working condition, same is under
maintenance till date.
Due to the storm high voltage line crossing acrass the cabin was fall on the online
menitoring system. This cause short circuit and online monitoring system got
damage. We have already informed Board about this. Our old Online Monitoring
System of Outlet treated water is working and parameters also visible on local
display. We will be connecting that outlet treated water system to the MPCB & CPCB
server as soon as possible. New online monitoring system purchase order for inlet
has already given to Nevco Engineers Put. Ltd. We will intimate board immediately
after installed of Online Monitoring System. Copy of Purchase order is enclosed for
your reference. 5ee Annexure |

2. CETP has stored approx. 250-300 MT ETP sludge in CETP premises. You are hereby
instructed to dispose the same to CHWTSDF at earliest and submit manifest copies
to this office.

- We could not able to send waste to MWML as there is still raining this year. The
sludge contains moisture and due to raining the it is very difficult to sun dry. We will
intimate board time to time by submit manifest. The total sludge will be send in a

month period.

3. You have installed SCADA system: however, it is observed that most of member
industries have not installed SCADA system & strainer ete. in MIDC Lote-Parshuram
hence, you are hereby instructed to submit list of industries which have not
installed SCADA system and you are also requested to take follow-up of the same.

(=(s)
— Pl vemfy k e
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LOTE PARSHURAM ENVIRONMENT PROTECTION CO-OFP, SOCIETY LTD.

30, Lote Parshoram MIDC, Khed, Ratnagin ( Maharashira]
{ BTG DG N LD 052 000-2040] [ Year IO

Foamakl, @ eeip lote@ redilTmail.com felephonme @ O3S - 27200

Copy to:
The Regional Officer, MPCB, Kolhapur.

We are constantly informing the member industries which have not yet installed
SCADA system. In this regard we have also informed all companies by sending letter.
We are enclosing a list of industries who have not installed SCADA System. See

Annexure Il

. You are hereby instructed to improve operation and maintenance of CETP.

Lote Parshuram EnvironmentProtection Society's CETP Plant has been with MIDC
since March 2018 and they have given it to Aquachem Enviro Engineering for

Operation & Maintenange.
We hereby assure you that as per your guidance we the CETP along with MIDC will

improve operation & maintenance of CETP.

For Lote-Parshuram Environment Protection Co-Op. Society.

Thanking You.
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE, KOLHAPUR.

Tol. No. (0231) 2652952 : e "Udyog Bhavan,
2660448 | o-rr e ' Near Collector Office, l
Fax No, (0231) 2652952 Kolhapur - 416 003. |
E-mail: Website: http://mpeb.mah.nic.in
olh m
- “Your Service is Our Duty”
MPCB/RO/KOPISCN! 2 2.0 72200 14 Date: 22lo%]2022
To,

M/s. LOTE PARSHURAM ENVIRONMENT PROTECTION CO-OP.SOCIETY LTD
P - 30, LOTE PARSHURAM MIDC,
TAL. KHED, DIST. RATNAGIRI.

Sub: Show Cause Netice for non-compliances of consent conditions

Rel 1. Complaint received from President Pabholkhadi Parisar Sangharsh
2 Visit of Board Officials dated 15/07/2022.
3. Proposal received from SRO Chiplun.
WHEREAS you are npm'atlm'ng your ir;:l.::l;alr-,r in F'nl!utmn Prevention Area’ declared
under Water (Prevention & Control of Pollution) Act, 1974, Air (Prevention & Conirol of
Pollution) Act, 1981 & Hazardous Waste (M & TM) Rules, 2008 as amendad.

AND WHEREAS it was obligatory on your part to obtain valid consent from the Board
for appropriate products and to previde adequate waler and air pollution control devices, so
as to prevent any sor of pollution in the surrounding area and to achieve the standards laid
down under the provision of Environment (Protection ) Act 1986,

AND WHEREAS, Board Officlals visited on 15.07 2022 m o CETP and cbserved
following non complances,

1. You have nol provided adequate measures to control foul smell nuisance. At the ime of
visit smell noticed in CETP Premises.

2 You have not provided operating existing effluent treaiment plant scientifically &
Disposing substandard efluent into karbavane Creek

4, During visit, the treated efffuent cutlet is discharged intdf creek observed brownish
colour while effluent stored in online probe chamber is colourless. It may be misleading
to conditions Impesed in Board consent.

4 Wl is informed by CETP Management that inlet COD of CETP exceeding the consent
standard, (Refer condition imposed in your CETP conseni), it seems that member
industry disposing high COD / substandard effluent o CETP, it affect on O & M of axisting
CETP , :

5 You have not provided Environment, Health & Salely precautions lo pravent the
environmental issues , | may cause serious ham te Environmant & to human being

also,
" f =
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421 .

Therefore, you are now directed lo show cause as lo why legal action under provisions
of the Water (P &CP) Act, 1874 & Air (P &CP) Act, 1981 & Hazardous Waste (Managemenl
Handling & Transboundry Movement) Rules, 2008 shall not be initiated against your unit.

Your reply/ objection should reach this office within 7 days’ time, failing which; the
Board will have no option than 1o initiate appropriate further action as deem fit in your case,

which may pleasa ba noted.
FOR AND ON BE F OF THE BOARD

(J. 5. Salunkhe)
Regional Officer,
Maharashtra Pollution Contral Board, Kolhapur.

Copy to:
1. Director of Industries, Safety & Health (DISH) Officer, Ratnagiri,
2. Sub-Regional Officer, M.P.C. Board, Chiplun.
- He is direcled to serve the direction to the ml.'lus-u'r and keep vigll & report the

compliance accordingly. -
\ﬁ
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LOTE PARSHURAM ENVIRONMENT PROTECTION CO-OP SOCIETY LTD.
P30, Lote Parshuram MIDC, Khed, Ratnagic (Maharsshibn)

(RTGMHOAGNL.IOJ1052000- 2001 Yaar 2000} ;
Emall :eetp lolef@redifimallcom Telephone : 02356 - ITH12 | 8822482524

T LPEFSTIOEEIETISN Date: -25 07,2022

To,

The Regional Office Kolhapur,
Maharashtra Pollution Control Board
Udyog Bhavan,

Mear Collector Office,

Kolhapur 416003

Sublect: - Reply to the show cause notice no. MPCR/RO/KOP/SCN 2207220014
did. 22.07.2022

Dear Sir,

With reference to above subject we have noted all points and our compliance reply is as
follow.
1. You have not provided adequate measures to control foul smell nuisance. At the
time of visit smell noticed in CETP Premises.
We have made arrangements of Fogger for sprinkfing the Spray. This gpray is capable to
remaae the odour and smell. We will increase the dosing 50 25 to remove the total smell,

2. You have not provided operation existing effluent treatmant plant scientifically &
disposing substandard effluent into karbavane Creek.
The operation and maintenance part is handied by MIDC. They have recruited the Aquachem
engineers which are cxpert in the operation and maintenance of CETP. The average COD
disposed 1o the Creek is of betow 250mg/L

3. During visit, the treated effuent outlet is discharged into creek observed brownish colour
whila effluent stored in oaline probe chamber is colourless. It may be misleading 1o
conditions imposed n Basrd consent.

The effluent which discharge to the creek is somewhat faint brown in colour. This efffuent
passes through the Continuows Online Monitoring System.

4. It is informed by CETP Management that inlet COD of CETP oxcecding the consent

standard, {Refer condition imposed In your CETP consent), it seems that member industry
disposing high COD/substandard effluent to CETP, it affect on O & M of existing CETP.
The COD received at the indet of CETP are always well within the Consented limit so that it
Eoes uplo the 2200 mg/fL. But the present CETP 5 capable to take the load of the parameter
COD, We are having lock and Key srrangements along with the strainer al every discharge
polnt of member industry

(Page No. 1)
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5. You have not provided Eovironment, Health & Safety precautions to prevent the

Thanking You

environment issues; it may cause serious harm to Environment and to human being also.
We have provided fully fiedged Primary, Secondary and tertiary Effluent Treatment systems
to treat the efffuent received fram the Member indusiry.

To avoid the odour nulsance the spray,/Toggers are installed on the sludge drying bed.

Thee acoustic Is provided as APCS 1o DUG set.

We have installed Alr Quality Moenitoring System in CETP premises to check amblent air
quakity.

To avoid fire incidences, Fire extinguisher are installed.

And also work Is going on 1o set up/finstall boards w.r.l. environment and safety Bt various
paints.

We request you not to take any Legal action sgainst us.

for Lots Parshuram Environmaent Protection Co-Op Sodietytsd T

——

Autharized Signatory

Copy to:
1) Sub Reglonal Officer, MPC Board, Chiplun.
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MAHARASHTRA POLLUTION CONTROL BOARD

REGIONAL OFFICE, HGLHAPUEJ, -
a5k = og an,
Tel Mo (0231) 265 “ anm— Hace
Fax Mo, (0231) 2852652 TE:. — Kalhapur - 416 003. A
E-rrail ) Webafa:hipmpch mahunic.n
rokpihapur@mpeb gov.in L d
“Vour Service Is Our Duty”
No. MPCBIROIKOPIPD! 2.2.1 014 8002 Date: 14 10 [ 2022.

T

\':l. LOTE PARSHURAM ENVIRONMENT PROTECTION CO-OP. SOCIETY LTD.
PLOT Ma. B-30, MIDC LOTE PARSHURAM

TAL. KHED, DIST. RATNAGIRL

Suby wmummmnﬂ%mtm;
Control of Pollution) Act, 1974, 31 A of AF {Prevention & Contro! of
Pm:#a.iﬂiarllﬂmmml.H&ﬂHum.zﬂﬂﬂﬂ
amended.

fal 1. Show Cause Molice issued by the Board dated 22.07 2022
2 Complaint received from Kotawsl Citzens about CETP Pipeline
leaked on 03,10.2022.
3. Joint Visit of MIDG, MPCB & CETP officials on 03.10.2022
4. Propossl submitied by SRO Chiplun

WHEREAS, you sre opesig you i Poliion Preveton Are’ decaed undr
Water [Prevention & Contrel of Pollution) Act, 1974 & Alr [Prevention & Coniral of Pollution)
At 1981 & Hazardous Waste (Management & TM) Rules, 2008 as amended.

AND WHEREAS, it is cbiigalory on your parl fo provice pdequate waber and air
mmmmmmuummﬂmmm&mumm precauticharny measunes
and o cperate it round o'clock so as to prevent any sort of pollution in the surrounding area
mﬁmmmmm down under the provisions of Enwvironment (Protection) Act,
1

AND WHEREAS, Board Officials visfled your unit on 03102022 for imeastigation of
thie camalaint s per raf. no. (2) and observed following non compliances.

1. You have fafed o operate & maintain the Aerabion tank of CETP with sufficient
blomass/ culture. As there was biomass! cultie developed was noticed

2. During visit one clarifier found not in operation.

3 You have felled to provide full-fledged wakage procl pipeling with safely &
prevenlive messures 85 Il was noliced thal CETP plpeline leakage, and heavy
foam and partial treated coloured effuant ele. was Nowing info the Sonpalra river.

4, You heve Faded lo operale the sxsting EMuent Trealment Flant scien|ifically.

3. Twmmmﬁwﬁmﬂ.mﬂhiﬁﬂmmmumm
mmm,tmuﬂuuﬂwnhmtnEmﬁmnmﬂamwm

) F
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EWWHEREAB.HMWMMmdmwm.nmﬂMHM
&mmﬁﬂﬂiﬂgwumﬁm.lmmmwmmﬂ&ﬂmmm

Poliution problems in the surrounding area and knowingly & wilfully causing grave injury ta tha
srviranmenl thareby violating various Environment enaciments.

NOW THEREFORE, in exercige of the pnwmmmrldmﬂuunmﬂumdwum
mdmﬂmmaun{mwmm:m;Wufm}mmnnﬂ
gection 31A of Air (Prevention & Control of Act, 1881 it is proposed to Issue the
tollowing direclions (for avoidance of doubt, the directions Include closure, prohibition or
ragulation of your aclivities)

] mmmmmmmwmmmmmm
industry?

¥ou are directed to file your reply to these direclions il any, within seven days from the
recaipt of this natice, fadling which Board shall consider issuance of appropriate legal direchons
a5 may be deemead ft in your case, which may plaase ba noted.

FOR AND ON BEHALF OF THE BOARD

2
; he
Reglonal Officer,
M.P.C. Board, Kolhapur
Copy submitted for information

1} Marnh-l-rsmﬂnmhl,l-';.ﬂ. B, Mumbai.
2) Joint Director (Water Pollution Control) Mumbal,

Copy lo:
Sub-Regional Officer. M. P. C. Board,

- He Is direcled 1o serve the directions to the above industry and submil the compliance
wmmmmmwmmm period.

.
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___..-F"'
— | OTE PAREHUH!\M ENVIRONMENT PROTECTION CO-0pr SOCIETY LTI
_-'-1 P-30, Lote Parshuram MIDC, Khed, Ratnagin (Maharashira)|

| (RTG/KHIDIGNL.(O]105/2000-2001 Year 2000)

- Emall :cetp_lotedredifimail.com Telephone : 02356 - 272113 SE2T4I15T4
LPEPS/2021-22/256 Date: 03.11.2022.
Tao,
The Regional Office,
Udyog Bhavan,
Mear Collector Office,
Kolhapur-816 D03.

subject: Reply to the proposed direction neotice.
Reference: Your letter Ko, MPCB/ROK/XOP/PDY22 10140002 dated 14.10.2022.

Diear Sir,
With reference to above subject, we have noted all point compliance reply ane as Folborws

1. You have falled to operate & maintain the Aeration tank of CETP with sufficient hiomass/
culture. As there was blomass/ culture developed was notice.
We have provided aeration tank of Cap. 4290 m3 each {4 nos) & 2260 m3 each (2 nas), In
that aeration tanks (2°* Stage) aspirators and disc diffuser are provided with air blower of
Cap. 1250 M3/Hr. In other aeration tank (1% stage) get aspirators of Cap. 600 M3/ Hr. are
provided. The biomass 15 accimatized and developed in the agration tanks. The biomass % o
aeration tank in 30 %. The MLSS & MLVSS fatio 0.70 to 0.75. This indicates good TOD

reduction in agration tanks.

2. During visit one clarifier found not in operation.

. [ue to the praventive maintenance activity the clarifier No. 2(B) was not in operation. After
eomaletion of maintenance the clarfier is take in to operation. We are attaching herewith
preventive maintenance sheet of clarifierAnnexure I.

3. You have failed to provide full-fledged leakage proof pipeline with safety & preventive

FEEsUres a8 it was noticed that CETP pipeline leakage, and heavy foam & partial treated
coloured effliuent etc. was flowing Into the Son Patra Riwver.
MIDC have provided the pipeline of 630 mm diameter with 30 mm thickness This pipeding is
only used to carry & disposed af the treated eifluent into the creek. The rreated effluent is
disposed in Karambavane creek & the point of disposed was decided by NI MIDC
continuously maintaining the pipeline to avoid leakages. But due to unforeseen svent the
pipeline got leak leakage was rectified immediately. Now MIDC is in process prepared
preventive maintenance schedulbe to avoid ieakages in future for pipeling

4. You have failed to operate the existing effluent treatment plant scigntifically.
we have provided full-fledge primary, cecondary & tertiary treatment system. The ETP
Capacily details s attached Annexure i
MIDC have appointed expert Le, Agquachem engineers 1o take care of the CETP round the
clock. They have provided 25 no. of skilled rman power along with supervisors. e have ala
installed Onfine Continues EMluent Monitaring System & connected to MPCE server. We
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" i
!_,-:-=-r.§: LOTE PARSHURAM ENVIRONMENT PROTECTION CO-OF SOCIETY LT
i s £.30. Lots Parshuram MIDG, Khad, Ratnagirl (Maharashira)
f 1HTMHDIGHL.1UI-1£IHIUW-1W1r‘|’u':r 2000
N, Emall ‘cotp_lotedredifimall.com Telephone 02356 - 272113 1 9822492524
have developed a full-fiedge environmental lab to check the sample in-howse 1o gnsures the
perfarmance treatment system of each unit.
5. You have not provided Environmental, Health & safety precautions to prevent the
environmmental issues, it may cause sérfous harm to Environment & to human being also.
We have provided apron, gum boot, hand gloves & matk to the operation. A SOP is
developed for safe operatson of plant.
Hence, we request you to please nol to take any legal against us.
F Thanking You.
For Lote Parshuram Environment Protection Co-Op. Society Ltd,——_
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Copy To: 1. Sub-Regional Office, MPCB, Chiplun
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MAHARASHTRA INDUSTRIAL DEVELOPMENT CORPORATION
(A Government of Maharashira Undorlaking)

[
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MAHARASHTRA POLLUTION CONTROL BOARD

REGI OF OL
Tel. No. (0231) 2652952, - Udyog Bhavan,
2660448 Bl Near Collector Office,
Fax No. (0231) 2652052, e Kolhapur - 416 003.
E-mail; S Website:http:/impeb.mah.nic.in
rokolhapur@mpeb.gov.in
“Your Service is Our Duly™
MPCE/RO/KOP/SCNI 2 2ol 24 em 2 Date: 2.5)01] 20623
To,

M/s. LOTE PARSHURAM ENVIRONMENT PROTECTION CO-OP.SOCIETY LTD.

PLOT NO. P-30, LOTE, PARSHURAM, MIDC,
TAL. KHED, DIST. RATNAGIRI.

Sub:  Show Cause Notice for non-compliances of consent conditions

Ref 1. Complaint received from President Qabholkhadi Parisar Sangharsh
Sarmiti.
2. Telephonic Complaint received from Shri, Adv. Raj Ambre, Sarpanch
Gram panchayat Aawashi & other Awashi citzens
3. Visit of Board Officials dated 15/07/2022.
4. Show cause Notice issued on 22/07/2022.

5. Proposed Directions issued on 1411 0V2022
8. Propesal received from SRO Chiplun.
i [}
WHEREAS you are operating your indusiry in ‘Pollution Prevention Area deciared
under Water (Prevention & Control of Poliution) Act, 1874, Air (Prevention & Conlrol of
Pollution) Act, 1981 & Hazardous Waste (M & TM) Rules, 2008 as amended.

AND WHEREAS it was obfigatory on your part to oblain valid consent from the Board
for appropriate products and to provide adequate water and air poliution control devices, 50
as to prevent any sort of pollytion in the surrounding area and to achieve the standards laid
down under the provision of Environment (Protection ) Act 1886,

AND WHEREAS, Board Officials visited on 15.07.2022 your unt and observed
follcwing non complianceas.

1. You have not improved the operation and maintenance of existing CETP units.

2. You have not improved ETP as operation of the secondary system is not up 1o the
mark. In the asration tank, sufficient biomass/ culture (MLSS) is not developed.
Also inlet COD of effluent is exceeding prescribed consented standards thereby
Sludge accumulated in CETP recelving tank.

3. You are transporting sludge and disposing off it on Kaccha pits al new locations of
D sump without cblaining permission from the Board,

4. You have not provided scientific RCC & leake proof storage pits. The chances
of contamination of ground water & seepages could not be ruled out due
to such type of llegal & unscientific disposal of sludge.

5. Due to unscientific disposal of sludge to nearby residents are facing smell
nuisance problem especially during night time elc.

&, You have not provided adequate measures to control foul smell nuisance. Al the
time of visit smell noticed in CETP Premises .

Therefore, you are now directed to show cause as to why legal action under provisions
of the Water (P &CP) Act, 1974 & Air (P &CP) Act, 1881 & Hazardous Waste (Managemant
Handling & Transboundry Movement) Rules, 2008 shall not be initiated against your umit.

£
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Your reply/ objection should reach this office within 7 days' time, failing which; the
Board will have no aption than to initiate appropriate further action as deem fit in your case,

which may please be noled.
FOR AND G%TTHE BOARD
1 — il
’ ol
. 5. Eilunk?:f 53
Regional Officer,
Maharashtra Pollution Control Board, Kolhapur.
Copy

to:
1. Director of Industries, Safety & Health (DISH) Officer, Ratnagiri.
2. Sub-Regional Officer..M.P.C. Board, Chiplun.
- He is directed to serve the direction lo the indusiry. and keep vigil & report the

compliance accordingly. f
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LOTE PARSHURAM ENVIRONMENT PROTECTION CO-OP SOCIETY LTD.

P-30, Lote Parshuram MIDC, Khad, Ratnagiri (Maharashtra)
(RTGKHDIGNL.{O}105/2000-2001/Year 2000)

Email :cotp_lotei@rediffmaillcom Tolephone : 02356 - 272112 | S822497524

LPEPS/2023/35 Date:30/01/2023
Ta, a5
The Regional Officer S
Maharashtra Pollution Control Board B
Udyag Bhavan, Near Collector Office o :;-:.'.;"
Kolhapur \&; i
e o

S e by T

Subject: Reply to the Show Cause Notice received vide No MPCB/RO/KHP/SCN/23012a0021 RToe
dated 24.01,2023

Dear Sir,

With reference 1o above Show Cause Notice, we wish to file our compliance as follow:

1. You have not improved the operation and maintenance of existing CETP units.

- ‘We have provided full-fladge primary, secondary & tertiary treatment sysiem. The ETP
Capacity details is attached Annexure |. I
MIDC have appointed expert i.e., Aquachemn enginesrs to take care of the CETP round the
clock. They have provided 25 no. of skilled man power along with supervisors. We have also
installed Online Continues EfMfuent Monitoring System E connected to MPLE server. We
developed a full-fledge environmental lab to check the sample in-house to ensures the
performance of treatment system of each unit,

2. You have not improved ETP as operation of the secondary system is not up to the mark.
In the acration tank, sufficient blomass foulture (MLS5)% not developed. Also inlet COD
of ¢ffluent is exceeding prescribed consented standards thereby Sludge accumulated (n

CETP recelving tank.
- We have provided seration tank of Cap. 4290 m3 each (4 nos) & 2260 m3 each (2 nas). I

that aeration tanks (2™ Stage) aspirators and disc diffuser are provided with alr blower of
Cap. 1250 M3/Hr. In other agration tank (17 stage) get aspirators of Cap 600 M3/Hr. are
provided. The biomass is acclimatized and developed in the aeration tanks. The bipmass %
In aeration tank in 30 %. The MLSS & MLVSS ratio 0.70 to 0.75 This indicates good COD

reduction in agration tanks

3. You are transporting sludge and disposing off it on Kaccha pits at new locations of D
sump without obtaining permission from the Board.
We wish to update you that Every year we are having practice to remove the Primary Siudge
sgttled in the Collection tank of CETP. For the drying/fstorage of sludge, we do not hawe any
space. Hence we appited to MIDC for grant of additional land.
MIDC has allotted us the 10000 sg. Meter of grea of Plot no P-31 (D-sump) for the
storage/drying activity of ETP sludge during the menth of October 1o May of every year,
MIDC letter copy is enclosed for your reference. Annexure 11
During renewal of Consent to Operate we had alsa requested Boatd 1o please grant us
permission for use of MIDC plot P-31 {D-sump) for storage /Drying of ETF Sludge
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LOTE PARSHURAM ENVIRONMENT PROTECTION CO-OP SOCIETY LTD.

P.30, Lote Parshuram MIDC, Khed, Ratnagin {(Maharashiral
(RTGAHHOIGHNL.(O)105/2000-2001/Year 2000
Email :cetp_lote@redifmail.com Telephone : 02355 - 272113/ 98 22492524

4. You have not provided scientific RCC & leake proof storage pits. The chances of
contamination of ground water & seepages could not be ruled out due to such type of

illegal & unscientific disposal of sludge.
- Asthere is a temporary storage area, we fay down the Pastic sheet of 150 micron to avasxd
the seepages. We also ensure to seal the gap in between two plastic sheet $o a8 10 avoid

sEEpages.
Now we will request MIDC 1o give us the permission for construction of RCC & pity. After

getting the same we will construct the RCC pits.

5. Due to unscientific disposal of sludge to nearby residents are facing smel nubsance
problem especially during night time etc.
We are continuously Spraying the antibacterial spray on tha Sludge removal 1o avoid the
smell nufsance. For the same we have procure a sprayer and ong person 1S deputed for
carrying out the spraying activity.

6. You have not provided adequate measures to control foul smell nuisance. At the time of
visit srmell noticed in CETP Premises.

. W are now in the process of instaliation of Fogger system on the Drying bed and in the
surrounding of CETP. We will update you once it gets installed

A% wa have comphied all the points, we réguest you not v take any legal pction againsy us

Thanking You,
For Lote Parshuram Environment Protection Co-op Society Ltd

Authorized Signatory

Copy To: 1. Director of industries Safety EHealth (DESH) Officer Rarnagirl
2. Sub-Regional Officer, M,P.C. Board, Chiplun.
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+ We have provided Common Effluent Treatment Plant with the design capacity 10
MLD, which is sufficient to treat incoming industrial effluent.

« This Common Effluent Treatment Plant consists of two equalization tanks having
capacity 6912 m® wherein the effluent is received by gravity from the common

collection network.
« The current average incoming influent flow is in the range of 3600m’ /day %

CETP was designed for 10000 m*/day hydraulic load. / A;if‘ R
5 - Ei ol ;\..'., -:\
(B s ' Ol
e " j;j
Design Capacity of CETP- % v
&afia 't
4 ; W - [ incoming EFHu:nt_ |
Sr. No. Unit Design Capacity Quantity
| 3600 M /d
1 Common Efffuent Treatment 10 LD fday
Plant w [ g = —_E . )
Wastewater [Effluent) Quality-

Following values based on the analysis carned out in our laboratory -

. s
' : Parameters Unit Value
No. e 54
1. Flow m3/day 1600 m3
2. pH : 5.5-9.0
a. Suspended Solids mg/lit 400
Bio-chemical Oxygen Demand. | :
4, 3 days at 270C mg/lit , lﬂﬂﬂ_
5. Chemical Oxygen Demand mg/lit 3 2000
i 6. Ol & Grease mg/flit 20
Treated Effluent Quality-
= : B T i
; Parameters Unit Value
Mo j | 31 e
1 Flow i mi/doy | 3600 m3 |
Sl oH T 6585 o
& Suspended Solids ! mg/lit Not 1o exceed 100 ‘
H-IHhE_;il:ld D_u'r.ﬂen Demand. | = | Tk
4, 3 days at 270C . mg.ﬂ-ut =t | Hot .n:r f:::eed_‘lm
5. | Chemical Oxygen D:m&l"ld ' m.g,!’l'll | Mot to mgei::!-ﬂ
B, Oil & Grease mg/lit | Not to exceed 10

L | f R | .
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Design Criteria for major units of proposed CETP

Sr Uinit Mo, of Units Capacity
1 Egualization Tank i 3d56m 3jeach)
2 Flash Mixer 1 BE ma
3 Primary Clarillocculator 1 1593m3
4 | 1si stage Biolog:cal Reacior 4 4290 disach)
1st stage Secondary

1592m3
. Setling Tank ’ e
& |2nd stage Biological Reactor 2 4519m3{each]
3 2nd stage Secondary ] ad3m3

Settling Tank
§ Sludige Thickener 1 98.22kg/m1/day
g intermadiate Sump 1 270m3
11 Belt Press 1 222m3day
12 Pressuns Sand Filter 4 B.29m3 (each)
' ’ Carbon charge proved per column

13 Activated Carbon Filter B 8200kg
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Annexure - XII

RO B BL Inagionth gy, Date =4 jex)ln o

i
[] RN AT AT [
’ Lot 1 aishuram Environmend Protection Co-Op Society

B ] e Parghuranm MIDC Khod
T Elowd Diwt- Ralnsgin

“aili - Prosscution nobor unded section 4 344 of ine VWaler { Prevesi it o
Coniral of Pativhon) Act 1874 raud wilh saction 24, 26026 of the Wile
{Frevontion and Control o Fullution} Act, 1974

e - 1) Closure Deechon ssued by he Board wioo eter daled 4802009

{ it Conddsnal Drection issued by (he Boaid on 236R2008

! '. : i) It Diechon issued by the Boaid vwde otor dated 12002010

; & wiRepan of Rogional Offices, Kolbagun vads 1etler dated 16272003 and
| y T RDA

JMERFAS the Board had granted you consenl o gperate under sechc: &6 of
g uts (Prevendion and Control of Foliutant Act. 1174 and undkss gechon 21 of The
A iFrevention and Conlrol al Pollutior} Act, 1887 and fuihoration unoe Rule © of e
Harnmdrns Wastes (Maragement Handiing and Tiane-boursiary Movement | Rules
008 (o a pefiod uplo 3WBR0N wide consent  No o BUMIN PaIFR-
i Hu.lr-..!:mn-’ﬂf_TPfEiE-HF‘-E:-’.ﬁdln'f:f.:- 125 dated 20032010

| AND WHIDREAS . i was oblgatory on vour pan 10 provide adequale and wakabie
spmpranengide ireatmaenl a8 & wartanked wan reference o the afftuant generalion and

W rwsate ol A the same cotmuoesly sooae lo achove gualily of treabed

bt 1 the desiked standads AND WHEREAS your Comman Effiuent Troabmeal

T wenled m he “Polluton Praventian Area” under the Water (Prevenine and

tie ' r | Poliution] Bcl 1974 and under A (Pievention and Control of Pollution) Adt,

' ] AT VWEHERLEAS, the Hon ble High Coun has lakcn senous view about tha non

l a o oL oe of atl ".:.E_Tl':. im WA Potilicn Mo 104 of SO10 s ':‘U'l"!.E"“ﬂ I'"aison Ry 58D
' b 1T 4 by passing vanious orders in these matios. AND WHEREAS, Nicholas Almaida
et Wil Polibon No 17 of 2011, for non lenchioning of CETPs @ the Siate of
Kizmasivlea

SO VHEREASA the Sub Regona! tHice Oaplun kas mepored hat prmiany

sung ek aE wed @ Cinfagan.  DeEsiEeD ane S [ o EFE LU whaeh  noeds
e spnEnt by adding aodeail BioTENschd A anTEii A ARTI WHEREFAS, of hos hisin
L rpporbod thai e g B0 evel = aboul 400 mgin.  wdich has ¢ {arm
aowr el 250 mglit by providing full-fedged op gradation of CETH
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abd WHERFAS the CETH pytied resuits pec mob magting e phescrbsa
crvienisa]  dardleeds AND WHEREASA 1hn Iicakdge hoasn GEen ODSenced mom the
giapiea o ogrrme b GETP o daamibavane Coesk (Dabiol Croes) whieh & 00 =g
'S i iarehey pnt are dacharmeng pollutod gileeert o the eroak and sea and
EaM P ERT (e d el St

AR WHEREAS, U offscer of the Board af Ghiplun has collecied JVS resuits m
fhes cmoiaths of Ty 2012 e Jdnn 2013, wisch shews that the most of the JVS esulls ure
prcehy e shandaos préscobed o he consent crder and standards lad doen
iwden e proneiona of (e Emaronment (Protechion) Rule 1688, AND WHEREAS, the
Gib Henamad (s, clvplun has collected somplas under geclion 21 of e Wabkm
o ge odegy piul Conpeol of Poligtions Agt 1874 b sssess the quality af pour (et
@tent n BOVORE0Y and B Sl SamMpes was ananokd &1 the Goard Laboraiony. T
sl of tha | ES samplos collechisd on 14IB5013 and 3111052013 respacireely, winch
ghows Tt RO 145megyl. COD 324 mg & LLS samples wepon coliactad on 31102512
show ol parametars such as chioride 342 5, sulphaie 314 and Tolel Dmsohved sohds
2775 which are oxcoeding the staadards stpulated in Tthe consent orde: The said
resiibe waaes sormenumecabied 10 you by the Sub Regional Qffcor, Chiplun  vade lener
daatel 11112013 AMD WHEREAS, il shows total neghgant managemeant of CETF an
your et cantribuing water pollution problam in the ntarby area  AND WHEREAS,
ei= il i g ml AT CireciEme I oy e Bt @ 0ol SonoLs aboeal g
o ipann wt a T e saad dhirechons and 1"!1:]'.21]‘.- O e I ST eCIngg oR0E

PE /! |HEREFORE, you ane called upon a3 0 why prosecution shab nol ba
founchisd agamst you  before the appropnate coun of law. ugainst who are defectly
eduge and respunsible for mismanagement and non operatan of all e CETP units
etfeciely ana iheratiy cousing senous pollution problem in the surounding ares

‘it tpply 0 this prosecubion notice shall rouch within 15 days bme trom (ne
pamane ] Lo | LB 13.4”“ wetmicly, th Board will haveg nn IJE.I-:I:HEI than 10 T prosm i
agauinit 5. which ploase be noled 3

Copy I

11 J0 (WG, MPCE, Mumba - fior miormanon
71 Regional Citicer. KofhapuefSub Roglanat Oficer, Ghplun = for infonmalon and
nTEssary lobmy up
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1)

2)

3

4)

5)

B)

7)

453

AT : - KHED

Maharashtra Pollution Control Board,
Kalpataru Point Bldg.. 3" Floor,
Sion-Matunga Scheme Road No 8.

Opp. Cine Planet Cinama, Near Sion Circle.

Sion (East), Mumbai — 400 022
{Represented by Shri 5.B.More
I'C Sub-Regional Officer- Chiplun,
2™ Floor, Parkar Complex, Chiplun,
Tal, Chiplun, Dist. Ratnagiri

Vis

gt bt Rl ot gl gl et il gt

R.C.C.

NO.2) {2016

Complainant

M/s Lote Parshuram Environment Protection Co. Soc. Ltd

Piot No.P-30, CETP
MIDC Lote,Tal. Khed, Dist. Ratnagiri

(Summons to be served on Shri. Satish Wagh

}
}

Chairman, M/s Lote Parshuram Environment Prolection Ca Soc Lid

Shri. Satish Wagh, Chairman, CETP
Plot No.P-30,
MIDC Lote,Tal. Khed, Dist. Ratnagiri

Shri. D.K. Shenoy Vice Chairman, CETP
Clo M/s Gharda Chemicals Lid.

D-1/2, B-1/7, MIDC Lote Parshuram,

Tal. Khed, Dist. Ratnagiri

Shri. Prashant Joshi, Director, CETP
Clo M/is Mystical Polypack, Plot No A-8,
MIDC Lote,Tal Khed Dist Ratnagiri

Shri. Milind Bapat, Director, CETP
Cio M/s Nandadeep Chemicals
Plot No B-44, MIDC Lote,

Tal Khed, Dist Ratnagiri

Shri. Milind Bartakke, Director, CETP
Clo M/s Padma Plast, Plot No C-20.
MIDC Lote, Tal Khed Dist Ratnagiri

Shri. Gautam Makharia, Director, CETP
Clo M/s Shree Pushkar Petroproducts
Plot No B-102,103 MIDC Lote

Tal Khed, Dist Ratnagin
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B) Shri. Vishwas Khadilkar, Director, CETP
Clo Mis A B Mauri (1) Ltd, Plat No D-7/2,
MIDC Lote, Tal Khed, Dist Ratnagiri

g B et

2) Shri. Rajesh Tiwari, Director, CETP
Cio M/s Coromandel Agrico Pyt Ltd,
Plot No D-2, MIDC Lote.
Tal Khed, Dist Ratnagiri

et Rt et e

10)  Shri. Sushil Kambli, Director, CETP
Cio M/s Mystical Container
Plot No A-10, MIDC Lote,
Tal-Khed, Dist-Ratnagiri

ot Rt et et

11)  Smt. Sucheta Lad, Director, CETP
Cfo M/s OK lce Factory
Plot No B-70/4, MIDC Lote
Tal-Khed, Dist-Ratnagin

12) Smt Anjali Ogale, Director, CETP
Clo M/s Super Pack Industries,
Plot No W-5(A), MIDC Lote
Tal Khed Dist Ratnagiri

Tt St Nl gl Mt St g S

13)  Shri. Sharad Ramkrushna Phaujdar
C.E.T.P. Manager
Plot No.P-30, MIDC Lote,
Tal. Khed, Dist. Ralnagin

g Bl il il

e Accused

Complaint under Section 41 (27} 44,
45A r.w. Section 33A, 24/ 25/26 of the

Water (Prevention and Control of

Pollution) Act, 1974 (with Act No, 53
of 1988).

MAY IT PLEASE YOUR HONOUR :-

The complainant abovenamed most respectfully begs o submits as  under -
1) THAT, the complainanmt is the Maharashtra Pollution Control Board
(Hereinafter referred o as " the Board” for the sake of brevity) constituted under
Section 4 of the Water (Prevention & Control of Pollution) Act, 1974 and shall
also be deemed to be the State Board for prevention & control of ar poliubon
under section 5 of the Air (Prevention & Control of Pollution) Act, 1981 The
State Board is a body corporate having perpetual succession and a commaon seal
with the powers to sue or to be sued. The Complainant Board is representad by
its Sub-Regional Officer at Chiplun, under whose jurisdiction the Common
Effluent Treatment Plant is situated. He is a Public Servanl under Section 50 of

the Water (Prevention & Control of Pollution) Act, 1574,
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2) THAT, the complainant states that. the Common Effluent Treatmant Plants
( hereinafier referred as “the CETP” for the sake of brevity), are mainly provided
in order to facilitate compliance of the environmental standards by Small Scale
Units located in the clusters. The Government of India, Ministry of Environment
& Forests, New Delhi had initialed scheme for providing Cammaon Effluant
Treatment Plants. The CETPs are set up by the association of industries and

represenied by a set of persons amongst themselves

3) That, the Accused No.1 is a Lote Parshuram Environment Protechion Co
Soc. Ltd. which is a co-operative sociely and constituted under the provisions of
the Co-Operalive Sccieties Acl and engaged in the acliviies of common
collection, treatmenl and disposal of effluent generated by the member industnes
in MIDC Lote, having capacity of 6 MLD CETP. The medium and large scale
industries in the said area are also allowed to become the members of the said
society for discharge of their effiuent for the purpose of hydrolic load only, after
giving fullfledged treatment to their effluent. The sad CETP s situated in the
“Water Poliution Prevention Area” declared under the Maharashira Walter
(Prevention and Conlrol of Poliution) Rules. 1983 The accused Na 1 158 lhae
registered co-operalive Scciety. Accused No 2 & 3 are the Chairman, Vice
Chairman of the Accused No.1, Accused MNosd to 12 are its Direclors and
Accused No. 13 is the Manager of the accused No 1-CETP treatment unit They
are the persons in charge of and responsible for the conduct of busness of
accused No.1 and in that capacity they are held responsible for securng fhe
compliance of consent conditions for prevention & control of waler pollubon as

well as proper dispasal thereof in compliance of the said condilions

4) THAT, the Complainant slates that Sechtion 24 of the said Acl prescrbes
prohibition on the use of stream or well for the disposal of the polluting malters
etc and under section 25/26 of the said Act, Consent of the Board is necessary (o
establish or to take steps lo establish any industry, operalion or process ar any
trealment and disposal system or any addiion thereto. which s lixely 1o

discharge their sewage or trade effluent into a stream or well or sewer or on land
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or 1o bring into the use any exisling, new or altered outlet far the discharge of

sewage or begin to make any new discharge of sewage

5) That. the Complainant states that the accused No 1 has laken sieps o
establish its Common Effluent Treatmen! Plant at Lole has aobtaned s fist
consent 1.e. Consent to Establish under the provisions of the Waler (Prevention &
Control of Pollution) Act, 1974 wide letter MNo BO/RATN-9/E/CC-85 Dated
02/03/2001. The consent is granied for a period tll commissioning of (he
Common Effluent Treatment Plant Alter erection of CETP they have appled 1o
the Complainant Board for grant of Consent to Operate and the complainant
Board has granled consent to operate 1o the Accused No 1 wide letter
No.BOICC/CETP/Kolhapur/RTN-31/0/CC-508 dated 2H07/2003 Further  thay
have applied to the complainant Board for grant & renewal & consen! 10 operale
& the Complainani-Board had granted consen! ig operale 1o lhe Accusers
No 1.0/BOUDIWPCYEIC No KP-14/RICC.-MPCB/14 10227 dated 10/11/2014
The said consent inter-alia provided fellowing terms and conditions
1. The Consent to Operate is granted for a peniod up to 3111212016
2. The daily quantity of industral effluent to he treated shall not exceed &
MLD
3. The daily quantily of domeslic effluent to be Ireated from the ndusines
shall not exceed 0 80 m®
Schedule - I (B)
The Consent is valid for collection. storage and trealment of trade and

sewage effluent conforming to the inlet standards specified hereunder -

| Sr. H‘ﬂ; o F;;tram&ters Standards prescribed by Board (If anyl
. NS J— 551060
[ 2 | Temperature =i T o
3 ~l Oil & Grease 20 mg!
4 | Phenolic Compound {as CsH.OM) | 5 mg/
| 8 | Ammanical Nitrogen (as N) 50 mgil
g | Cyanide (as CN) | 2 5 mgl
7 Hexavalent Chromium (as Cr+6) | 2 0 mg!
[ B  Chromium Total (as Cr) [ 2 mgh
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J_f_ g Copper (as Cu) [ 3 ma/l
10 Lead (as Pb) ! 1 mg/l
" | Mickel {as Ni) 3 0 mg/l
43 | Zinc (as Zn) 15 mgll
13 | Arsenic (as As) 0.2 mgfl
14 Mercury (as Hg) ] 001 mg/
%] Cadmium (a5 Ca1 i gk
16 Selenium (as Se) 0 05 mg/
17 "~ Fluoride (as F) 15 mgll
18 Boron{asB) | - 20mgA
Radioactive Materials- 107
18 a) Alpha Emiters, Ho/mL
| b) Bela Emiters HoimL | 10"

In case of SS1 unit BOD of maximum of 1000 mg/l, and COD of maximum
2000 mgfl, will be allowed. In case of others primary and secondary reatment s
requirad.

NOTE : i) These standards apply lo the Small Scale Industres (e ictal
discharge upto 25 M?
ii) All Small Scale Units generaling effluent quantity more than 25 M'iday and
Medium & Large Scale Unils irrespeclive of the guantily of effluent will have lo
achieve the standards as prescribed in the letter of Consent issued o them
individually under the Water (Prevention and Control of Pellulion) Act, 1874, Au
(Prevention and Control of Pollution) Act, 1981 and Hazardous Wasie (M & H)
Amendment Rules, 2003 before discharging the effluent into CETP
Schedule - | (C)
Treatment and Disposal for Combined Industrial and Domestic Effluent :

a) Treatment :- The said society shall make arrangement far the

treatment of effluent so as to mee! the lollowing standards -

Sr. No. Parameters Standards prescribed by Board (If any)
Y. B pH 551090
Tk ol :I'_Erl-'lﬁrétafe - | 40°C in any Section of the stream within 15
k= . | m Downstream fram the effluen! outlet
3. 100 mgh

BOD 3days27°C
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d.
' Suspended Solids
E |  COD
6 Qil & Grease
— _ -
Tolal Residue Chlorine
8. Ammonical Nitrogen (as M)
- T K Nitrogen
10 | Arsenic (3s As)
T i |
Mercury {as Hg)
12| Lead (as Pb)
13. B R o
Cadmium (as Cd)
e Chromium Total (as Cr)
15, Copper {as Cu)
% | Zinc(as Zn)
= e

Selenium (as Se)
Mickel (as Mi)

 Boron (as B)

i 20 Percent Sodium

I ————I it V[

| 21 | Cynide (as CN)
22 Flucride (as F | 1~
23 Sulphide (as S)
24 Phenolic Compound (as

T CeHsOH) = |
23 Hexavalent Chromium (As

Cr+B6}

26 Pesticides

Mote :- i} All efforts should be made to remave colouwr and unpleasan! odowr as

far as possible

ii} If the CETP is not able to achieve the outlel paramelers then all the members
and the said Sociely would be indrmidually and jointly respansible and hable for

legal actions under the provisions of section 47 of the Waler [Prevention ane

Contral of Pollution) Act, 1974
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100 mgi
250 mg/l
20 mgi
1 mg/
50 mghl
100 mg/|
0.2 mg/l
001 mgdl
1 mg
2 mao/l
£ mgfl
4 mgh
15 mgy!
205 mgfl
3 mgfl
Ml
Mil
0 2 mgil
15 mgfl
5 mgfl
9 mg-'-i

0.1 mgh
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ili} Disposal :- The treated effluent shall be connecled to the sewerage sysiem
provided by MIDC and finally discharged into Karambavne Creek at a point to he
specified by National Institution of Oceancgraphy

7] CONDITIONS UNDER HW (M & H) RULES, 19_[!9 & AMENDMENT

RULES, 2003.

{1 The applicant shall handle hazardous wastes as specified helow

HE e cm—

I T ! 5 i
| 5r.No. | Type of Waste Catego uom Treat 2 e | I
| gory Emnidiy reatmen iISpDsa

I ' CETP Sludge
i 1| from waste 347
! treatmeni

Chemical _ CHWTSD

T/Da:
| Sludge. oil and | 34 B MRy 3
‘ 2 grease |
skimming |

L residues

6) THAT, the said sociely shall comply walh lhe provisions of the
Environment (Protection) Act 1986 and the Rules made there under from ime 1o
time including Hazardous Wastes (Management & Handhng) Rules 1888 &
Amendment Rules 2003 and Manufaclure. Storage and import ol Hazardous
chemicals Rules 1989 An office copy of consent to operale dated 10/11/2074
which is self-explanatory is enclosed herewiln and marked as an Annexure- ||

respectively

7) THAT, the Complainant slales Ihat since the accused-CETP had failed to
maintain and ocperate their trealmentl planl properly and thereby discharged
effluent not meeling the standards prescribed in the consent into the creek  The
Complainant Board has issued various Show Cause Nolce [ Duechon under
section 25/28 of the Water (Prevention and Conlral of Pallution) Acl, 1574 ime 1o
time to the Chairman of Accused Nol for poor operabon and mamtenance of
CETP. The copies of the directions are enclosed herewlh and marked as an

Annoexure-ll.

The tabular sheeat of direclions ssued and complhiance made 15 a5 below
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SR.NO. | DIRECTION Contents.
ISSUED B

01 SCN vide No To provide full fledged
MPCB/ROMKOP238/ | effiveni treatment plant and
12dd 25012012 | tomprove O & M

02

| 0o Dated | effiuent of hgh COD
| 04/04/2012 sirgams from the
industrigs beyond
consented firal ar

otherwise permitted for
tme being You shall
sirictly observe lock and
key provision to ensure
lhat the CETP is not
getting overload resulting
inta non parformance or
sub-standard parfarmance
You shall alsa not collect
| the penal charges form
| indusines discharging high
COD beyond tolerance
imit of CETP discharge
You shall install online flow
meler, pH meler & TOC
analyzer al the inlal and
cutlel with data logger and

proposal  lor  making
improvement/up gradation
n  your CETP wath
enhancement of capacity if
any. so as to acheve the
outlel parameters of CETP
along with bar charl within
15 days from the date of
____receipl of these directions,
3. You shall discontinue
receiving pre-treated
affluents from he concermed
individual indusinal wnit afler
giving pricr nolice (o slop all
manufactunng activilies
when the CETP finds that the
effluents being sent by an
individual industrial unit into
the CETP inl&l wall not bein a
position to treat it for the
purpose of meeting with the
CETF outlet norms because
of an individual industnal unit
into the CETP inlet are
carrying such high poliution
load

indusirial unit in the MIDC, |
which & member of CETP |
having s own effluent
reatment plant shall mol carry .
on any manufaclunng actwity |
whenever its effluant |

realment plant 5 not I

207

4 You shall ensure that any | CETP

' COMPLIANCE MADE

' Terhary Treaimen! provided in
July 2013 alang with existing
Primary and Secondary
Treatment

MPCB/JD(WPCY22Z | 1. You shall not accepl the | CETP has piovided lock &

Key affangement 1o oullel
chamber CETP & nagi
collectng penal charges from
the industres discharging high
COD CETP has prowiced
Dnling flow meter. pH maler
only tor outhel Inlet pH s
checked  manually TOC
analyzer al the inle! and outlet
with data logger and real lime
display nol provided

2 You shall submil a concrele |

( Alter  sssuing of  direchions
| CETF has replaced 200 na's
diffusers o ncrease the
effectiveness of biareactar

| Pretreated from 551 and afles

| full-fliedged treatment fram
| LSIMST unit and due o lock
and kay arrangemeniMPCE
wviggelance CETP (i rscs!
receiving prefreated effiuent

communicaled 1o
member ndusiry that thay
shall stop  thew produchion
when ETP notl  functismirg
property

functioning for any reason



MPCBIJD(WPC)EB-
T38R8 Dated
15.12.2012

il —
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L]

whatsoever  whether  for |
mamienancg,  fEpairs or |
otherwise

5 You shall call upun vﬂur

members a] siop
[ manufaclurimg aclities
whanever CETF 15 not

| functiening for any reasen

| & You shall ensure that yuu
and cancerned MIDC as well
as the concerned large scale
and medium scale unitg shall
make necessary
arrangemants for prowviding
sumps for storning effluents
being recewved from the

. indiidual industry for the
purpns& of treatment in the
I::'.ETF

[7 You shall ensure
every indusinal uril having its
own ETFP shall have a |
separale electnc meater for ils |
effluent ireatment plant

that

8  You shal furreh  an
imavocable bank guarantese
of Rs 05 lakhs ensunng the I
comphance of the above |
directicns/consent condilions, |
which shall be vahd for penod
ol ane year. 1o be submitied
wihtin 15 days time lo the |
respective Regonal Officer |
MFPCB .
1. Esiablsh  appropnate |
web mile gwing all (ke
delails

Z Furmsh an frevacable BG
of Rs. 2 5 lacks

MPCB/ROMKOP444
32
24.12.2012

Dalad « melar

1. To prowide ontne flow
pH meler, TOC
:arr-alleEr fo outlel with dala
Inggar and real me display
by March 2013

CETP bhas commuricalon

"1, Onkne

CETPF informs {0 ils memipar
indusiries 1o stop ther
discharge 1o the CETP

| whengwer CETP s nol

funetigrung lor any feason
whalsoever

' The Large and Medwm Scale

imdusines have provickd
day holding tank

=)

i
'a” thE ITIEF‘III:I-E{ indusirnies o
provided separale  enerng,
meter for ks ETH

CETP has submilled
Guaranee Rs 5 Lakh
up ta ANDE20 15

Hank

wahid

Estabhzh (ke
www lolecetp com
1501 2013

ek il

(5|

| BG of 2 5 lacks not subrvitod

fiow meler pH
migler Provded T
analyzer yvet (o be prowiged

2. Evaluate the performance |
of individual unils of CETP by
ndependent exper! agency in
the time bound manner Bank
guaraniee of Rs 50000 vahd
for one year insuring the
compliance of said condiion

3 To prowvide the
[reatment 80 as [0 acheve
the out Ie slandard
prescnbed under EPA Bank
Guaraniee of 5 Lacs Vahd for
one  year nsuring  lhe |
compliance of the sad
condsbion

MPCEB/RO/KOPIAT2
8/13 did 24.01.2013

To improve the perfarmance i
of CETP so as to bring the

208

larfary

2 -Tﬁ‘IE_EH'pEHE. froome DR
Babazaheb AmBaciar
T-EI;hI'IDthII:ar umuersily  had
vistted fa CETP for  fhe
evalualon o the pedormanng
of individual unil . As per repard
CETPF  Associations
changes in thewr operatior 5
mamienance B nas
submilied vabi Ig
205062016

3 Terliary sysitem provicerd
B  submitted vald up in
J0M062015 but  shi
standards as per EPA s nnt
achigved

LEiFa e i

b T8 Bl

The improvement 15 ongoing

| MIDC has issued work ordes
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|_ | treated effluent withun ke "o Nis R B Engg P
permissinie lmil as Lid, Mumbai vids wark Ardar
prescribed in the consant gdid 26 05 2015
o 3 - order .
g ?I‘JP;}EIJT:.I!JHGFHESJ 1 Toconlinue ta improve the | Cleaning work of effiuen
aled 16.02.2013 | perormance of CETP soas | collection [ank s comniatad
| 1o bring the treated efffuent Aller issiing of direction
| within the permissible limit as | CETP has replaced 200 (L Tvs
prescrbed in the consent of diffusers lo incregse (he
order effectiveness of Dioreactor
However treated affiupn
resulls are ol withun the
| permigsible mil as prescribed
. | in the consent order
| 2 [ispose the sludge fram Sludge from Raw eflues 1ank
raw effluent collection tank 15 removed
and C sump as per
Hazardous Waste Rules
| 2008
7 MPCB/IRO/KOP/353 | 1 To continue to improve the | CETP assaciations made
53 dated 15.03 2013 | pedormance of CETP so as vigitance leam
o bring the treated effluent | CETP associaton incroasen
within _Ihu permissible hmit as | the lock and key arrangemen
prescriped in consent order | for disposal af eflgen)
Bioreactors are cleansd and
new aiffused aeralion aysiem
5 ngtailed which 13 work ng
well
The MLSS in the Bioreacior is
mainianad by Topping the
Good  Biomass  from  the
membear indusines
| The ETP Sludge 15 beng sen
_ R regularly to CHWTSDF
8 MPCB/ROMOP/244 | To upgrade the existing Full fledge Upgradaton s ya
7 dated 22.08.2013 | system and to improve 1o be carned out MIDC has
performance of CETP 1o issued work order did
achieve consented slandards 25 05 2015 to Mis Aguachem
as well as stop discharge of Enviro Engg Pwl Lid Tor
| substandard effluent inte | upgradation and expansicn of
| |Kerambawnecreek | CETF
g BO/PEL Divigion/B- | Motice for prosecution issued | For improvement. Baard has
813 dtd 04.03.2014 given opportunily io CETF 1o
Y | Iprove the performance
MPCB/RO/MKOP/125 | To provide ol separatorfod | Ol and skimmer yel o be
10 | B4 did 28/04/14 | skimming arrangement 1o | proveded
control O& G o Far
HW removed from collection | This HW sant to CHWESOF
tank found unscientifically
_near equalization fank y
Flash mixer found in non- | Flash mixer laken in operalion
operative condition | by CETP
On-line pH meter after pH meter after lertiary systam
| tertiary trealment found not in | faund in operation
cperation
Onlng D O meler for Online DO meter yel 1o be
bioreactor not provided provided however DO
| . analyzed in fheir in-house lab
| TOC anaiyzer at the inlef and | TOC analyzer at the inlst and
outhel with data logger and oullet with data logger ana
' | real ime display not | real time display  yel ta e
provided  prowded
Automatc sludge remaoval Aptomatic slucge remowal
| from clarifier not providen from clarifier not providerd
' Howewver presently remiayed
==t — | manually
" MPCB/RO/KOP/15/3 | For installation of continuous | CETP has nat inslallad ihe
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28.11.2014

MPCB/ROK/195 did

463
&

| onkne monitoring sysiem with
| data logger facility at inlet
[ and gutlet of CETP

| To upgrade CETP and
improvie Dperation and
maintenance

I

To remove siudge from
collection tank and dispose ta
CHWTSDF

For instaliation of continuous
online moniloring system with
| data logger facility at inlel

| and outlet of CETP

12 | 20.01,2015
13 MPCBIAS(TYTRIB-
1532 did 17.04.2015
14
e did 21.07 2015
& |
g)

MPCB/ROK/2402/15  To upgrade CETP and

improve Operation and
mamnterance

L_'-I"-r.n remgave sludge from
collechion fank and dispose (o
CHWTSOF

- same til date Funds for the
same allocaled n upgradaton
schamsa

For upgradation of CETI
MIDC has issued wark sodar
o Mis Agqua Enviro Ergg
Lid. Mumbai vide work ordes
| did. 26 .05 2015
CETP has removed sludge
from codlection tank and
disposed lhe same 1o
| CHWTSDF
CETP has not installed the
same fill date Funds for the
same allocated in upgradaton
scheme

For upgradaton of CETR
MIDC has issued work oroe
1o Mis Agua Emvro Engng P
Lid, Mumbarwida work oroe

. dig 26 05 2015 The wmek g
nol started yal

4
CETP has removed shringe
{ from collection tank Boaord
has instrucied o despose Hhe
| same to CHWTSDF

That, the Complainani states thatl, in spite of above directions. show

cause notice elc. issuved by the Board ws 33A of the Waler (Prevention
and Conltrol of Poliution) Act, 1974, the accused have failed to improve the
performance of operation and mainlenance of Accused No. 1 and thereby
discharging untreated / under treated effluent inlo the Karambavne Creek The
analytical results of joint vigilance samples of treated effluent from the CETF are
enclosed herewith and marked as an Annexure-lll

2) That, the complainanl has wisiled the accused CETP on 04/08/2015 for
the collection of sample u/s 21 of the Water (Prevention and Conltrol of Pollution)
Act, 1974 During his visit. he has served notice of his intention to collect the
sample w's 21 of the said Act upon the Accused No4 through Shri Sharad
Ramkrushna Phaujdar, Manager (CETP) of Accused No.1 Thereafler, the
complainant along with Shri. Sharad Ramkrushna Phaujdar, Accused Mo 4
During the inspection. it was observed thal the Ireaimenl facility compnsing of

collection & equalizations lank, neulralizalion lank with surface aeralion syslem

flash mixer, primary clarifier, Bio Reactor-l, Bio Reactor-Il with defused aeralion
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secondary clarifier, sand filter, carbon filter, oxidation tank, intermediate slorage
tank, sludge holding tank & decanter, The above system faund in operation
during inspection. The treated effluent sample was collected from final outlet
chamber. The pH of the treated sample was 7 to B an PH paper and temperaturs
25°C & the colour of collected sample was Dark Brown., The sample was
callected in a clean new plastic bucket having capacity 15 liters. Shri Sharad
Ramkrushna Phaujdar has not requested for division of sample, therefore sample
was collected in a clean new plastic carbouy having capacity 5.0 liters. The
officers of the Complainani-Board Have carefully mark on the vellow labal
bearing code No. SROCH/LESIO5/2015 of 2015 dated 04/08/2015 and has
sealed the container with Red colour sealing wax with impression of seal 311

The above said sample bearing Code No.SROCH/LES/D5/2015 of 2015 dated
04/08/2015 was sent to the Board Analyst by the Complainant and the Board
Analyst acknowledged the receipt of the said sample vide his leler
No.MPCB/RLC/1844/2015 dated 04/08/2015 Office copies of the Notice of taking
samples, details of sampling, sealed documents and forwarding letter to the
Board Analyst as well as an acknowledgement thereof are enclosed herewith
and marked as Annexure-‘|V* collectively.

10) The Board Analyst has communicated the results of samples collected
from the Accused Mo 1 on 4/8/2015. and communicated the analysis report in
triplicate to the Complainant vide his letter dtd 20/08/2015 The results of the

Board Analyst are reproduced hereunder in comparison with the consent

conditions :
Sr, Cansented Results as per
No. Name of the Parameter limits | Board Analyst |
1. pH 55t08.0 8.1
40°C in any | ==t
Section of the .
2, Temperature stream within 15 | --
m Downstream
from the effluent
outlet.
3. B.0O.D. 3days 27°C 100 mg/l 210 ,
4. |Suspended Solids 100 mg/! "120.0 =
211
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13
5, C.0.D. I'250 mgh 6240
5. Oll & Grease 20 mg/l 3.8
T. Total Residue Chiorine 1 mg/l NIL Bl
N == Nitragen (as N) S0 mgA s
8. T.K. Nilregen 100 mgn 15.12
10. Arsenic (as As) 0.2 mg BOL
11. | Mercury (as Hg) 0.01 mgi BOL
12. | Lead (as Pb) 1 gl o3
13. | Cadmium (as Cad) 2 mgil BOL
4. | Chromium Total (as Cr) 2 mg/l 0.70
15. | Copper {as Cu) 3 mghl 2.12
16. | Zinc (as 2n) 15 mg/! 154
(17, | Selenium (as Se) 0.05 mgn NA
18. | Nickel {as Ni) 5 magfl 018 =
19. | Cynide (as CN) 0.2 mg/l | BDL
20. | Fluoride (as F) 15 mgA NA
21. Sulphide (as 5) 5 mg/l MA
(22, Phenalic Compound 5 mg/l BDL
23. Hexavalent Chromium (As Cr+6) 0.1 mgh BOL
24 Boron (As B) Nl NA o
25 | Pesticide Absent BOL '

From the above comparison, it can be seen that the parameters such as

B.O.D., Suspended Solids, C.0.D. are exceeding the limils prescribed by the

analysis report received from the Board Analyst to the accused vide his lefter
dtd.25/08/2015. Office copies of the letter from the Board Analyst alongwith the
Analytical Reports and a forwarding letter to the Accused-CETP having

acknowledgement receipt thereof are enclosed herewith and marked as

Annexure- V'

11}

have not complied with the consent conditions by nel effectively operating

The Complainant-Board has thus observed that the Accused Nos 1 ta 12
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Common Effluent Treatment Plant so as {0 achieve the consenied paramelers

thereby poliuted the water of Karambavne Creek

12) The Complainant submils thal despile of giving reasonable opporunites 1o
provide adequate Common Effluent Treatment Plant. the Accused No 1 to 13
have falled and neglected to operale effectively the Comman Effluent Treaimanl
Plant and thereby discharged highly polluted effluent nlo the environment &
viclated the conditions of consenl and authorization granted to them and the
provisions of Water (Prevention & Control of Poliution) Act, 1974 & Hazardous

Waste (Management, Handling & Transboundary Moment) Rules 2008

13) That, the Complainant further stales thal. the Board i its 122" meeting
held on 19.12 1998 has authorized the Regional Officers and Sub-Regional
Officars of the Board o file the compiainl falling under their jurisdiction befare the
appropriate court of law. The offence has been committed within the jurisdiction
of this Hon'ble court and the Sub Regioonal Officer of the Board at Chiplun is filing
the present Complaint on behall of the Complainant Board before this Hon ble
Court, as per the minutes of the Board Meetling, A Xerox copy of resolution
passed by the Board delegating the powers for filing of complaints o the
Regional Officers and Sub-Regional Officers s enclosed herewith and marked as

an Annexure — W

14) The accused have thus jointly and severally commited an offence
punishable under seclions 41(2), 43, 44, 45A rw Seclions 33A, 24, 25/26 of the
Water (Prevention & Control of Pollution) Act. 1974 (wilh Act No 53 of 1988) and

therefore liable for the same accordingly

15) That, the offence, which 15 commilled. is within the jurisdhction of 1hs
Hon'ble Court. It is | therefore, prayed lhat the process may kindly be issued
against the accused as contemplated under Sections 41(2), 44 4504 rw
Sections 33A, 24/ 25726 of the Water (Pravention and Control of Pollution) Act
1974 (with Act No, 53 of 1988) herein above and they may alsc be deall with in

accordance 1o the provisions of the law and punished accordingly

213
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Dated this /4 “Ea? of J"nnma?- 2016

For & on behalf of the Maharashira
Pollution Cantro! Board

.

Advocate for the o Sub-Regional Officer, Chiplun
Complainant Board Maharashtra Pollution Contrel Board

1)

2]

3

4)

LIST OF WITNESSES

Shri. N.H.Shivangi
Regional Officer, Kalhapur
MPCB. Kalhapur

Shri. A.V.Mandavkar

Board Analyst,

Central Laboratory,

Maharashtra Pollution Control Board,
Chiplun

Shri. A.R.Kasbe

Field Officer,

Sub-Regional Office.

Maharashtra Pollution Control Board,
Chiplun

Any other witness with the prior permission of the Hon'ble Court at
the time of hearing.
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IN THE COURT OF FIRST CLASS JUDICIAL MAGISTRATE KHED

AT : - KHED
R.C.C.NO. 12015
Maharashtra Pollutien Control Board, |
(Represented by Shri 5.B.More) } , Complainam
Vis
Mis Lote Parshuram Environment Protection Co. Soc. Lid )
(Summans 1o be served on Shr Satish Wagh )
Chairman,
Mz Lote Parshuram Environment Pratechion Co Soc Lid ). Accuserd
List Of Document’'s on behalf of Complamnant
Sr. No. Document's Endorsemeni
Consent lo Establish under the provisions
of the Water (Prevenbion & Contral of Pallution)
Act, 1874 vide letter Mo BO/RATN-9E/CC-BES
Dated 02/0372001 Phole Copy

Consent 1o operala
vide leller No. BO/CCICETP/Kolhapur/RTMN. 31/QYCC-508
dated 29/07/2002 Pholo Copy

Consenl lo operale No 1 OrBOMUDIWPCYEIL
No. KP-14/RICC-MPCB/14 10227 daled 1041172014 Photo Copy

Show cause Nouce issue by the Board Vide
Mo MPCB/ROMOPIZ38( 2dated 25012012 Pholo Copy

Elirection Ws 334 of the Waler

(Prevention & Contral ol Pollulion| Act 1374

issued by the Board Vide No MPCB/VCLIDWREZ 200

dated 04/04/2012 Pholo Copy

Cirection Wis 33A of the Water

(Prevention & Control of Pallution] Act 15374

& Uis 314 of the A {Prevention & Control of Pollutinn)

Act 1881 rw. the Hazardous Wasle

( Managemen! Handiing & Trans Boundary Movemen)

Rules 2008 issued by the Board

Vide No. MPCB/JDMWRPC)/B-7388 dated 157272012 Photo Copy

Conditional Direction Ufs 33A of a

Water (P & CP) Act 1874 issued by the Roard
Vide Mo MPCRBRO/KOPM443/12 dated 241122012 Phate Copy
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12

13

14

15

16
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Direction U/s 33A of the Waler

{Prevention & Coniral of Pollution) Act 1974

& Uis 314 of the Air (Prevention & Coniral af Pollutan)

Act 1881 issued by the Boara

Vide No. MPCB/RO/KOP/4T29/13 dated 24/01/20 13 Photo Copy

Direction U/s 33A of the Waler

{Prevention & Control of Pallution) Act 1974

& Wis 31A of the Air (Prevention & Control of Pollulian} A0t 1081
issued by the Board Vide No MPCB/RDIKOPIE5/17

dated 18/02/2013 Photo Copy

Direction Ufs 33A of the Water

{Prevention & Control of Pollution) Act 1574

& Uls 31A of the Air (Prevention & Conlrol of Pollution) Act 1281
Issued by the Boarg Vide No MPCB/ROMOPIASI ]

dated 15/03/2013 Phote Copy

Direction U/s 33A of the Waler

{(Prevenlion & Control of Pollution) Act 1974

& We 31A of the Air {Prevention & Contral of Polluhon) &ct 1081
r.w. the Hazardous Waste | Management Handling &
TransBoundary Movement) Rules 2008 issued by the Board

Vide No MPCB/RO/KOPI2447 dated 2210842013 Photo Copy

Prosecution nolice under section 43/44 of the Water

{Prevenlion & Control of Pollution) Ac! 1974 read with seclion 24
25/26 of lhe Water (Prevention & Coniral of Pollulion) Act 1574
issued by the Board Vide No BO/PAL Divisian/B.913

Dated 04/03/2014 Phote Copy

Direction Liis 334 of the Walter

{Prevention & Conirol of Poliution) Act 1974

& Ufs 31A of the Air (Prevention & Control of Pollution) Act 1981

& the Hazardous Waste { Management Handling &
TransBoundary Movement) Rules 2008 ssued by the Board

Vide No MPCB/RO/KOPI1258/14 daled 28/04/2014 Photo Copy

Direction under the 33A of the Waler (Prevention & Caontrol of
Poliution) Act 1974 & Wis 31A of the A {Prevenhon & Control of
Polluticn) Act 1881in matter of pallution contral

highly polluting industries in 17 categary

CETP's & Common Hazardous & Biomedical waste
Incinerator-Regarding self-Menitoring of complance

issued by the Board Vide No MPCB/RO/KOP/15/3706/14

dated 28/11/2014 Photo Copy

Proposed Direction /s 33A of the Water

(Prevention & Control of Pollution) Act 1874

& Ws 31A of the Air (Prevention & Control of Paliution Act 1081

& the Hazardous Waste | Managemeni Handling &
TransBoundary Movement] Rules 2008 155ued by the Boara

Vide No. MPCB/ROVMKOP/185 dated 20/01/2015 Pheta Capy

Proposed Direction Uis 334 of the Waler

(Prevention & Control of Pollulion) Act 1674

& U/s 314 of the Air (Prevention & Contral of Paliuton)

Act 1981 For installation of enline continuous

monitoring system issued by the Board

Vide No.MPCB/AS(THTRIB-1532 dated 17/04/2015  Photo Copy

216



-

17

18

18

20
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22

23

24

25

Kned.

Date -
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Direction Uis 334 af the Waler

(Prevention & Cantrol of Pollution) Act 1974

& Uls 31A of the Air (Prevention § Ceontrol of Paliution) Act 1081 =
the Hazardous Waste | Management Handling & | .
T_r'ans Buundar-,r Mavemeni) Rules 2008 sy By the Hoard

Vide No.MPCB/IRO/KOP12402/15 dated 21/07/2015 Phato Copy

Thl_?. analytical results in tabylaled format of joim
vigilance samples of treated effluent from the CETP Phola Copy

Nolice for laking sampie for the purpose of
analysis u/s 21 (3), (4), (3) of the Water (PECP) Aq 1974 Vidp
No SROCH/TBILES/MB827/1 3 dated D4/0B/2015 Fholo Copy

Slatement of sample collected under sechion 21 of Watar
(Prevention & Contral of pailulicn) Phole Copy

Letter lo State Board analys Regonal taboratary MPCR gl
Vide No SROCH/TB/LES/1842/15 & SROCHUT BILES/ 184315
dated 02/08/2015 Phota Copy

Acknowledgement of recaipt o sample Vide Leller
Mo MPCB/RLC/1844/2015 daled 04/08/2015 Photo Capy

Analysis report of LES sample
Vide letter No MPCBI/RLC/1946/15 Dated 20/08/2015 Photo Copy

Letter o Mis Lole Parshuram Ervicgnment Prateclion Ca Sar Lecl
CETP Lote, Plol No.P-30,MIDC Lote Tal. Khed, Dist. Ratnag

regarding Analysis resull of LES Vide No. SROCH/TBI/LES/1064/15
dated 25/08/2015 Phata Copy

Resolution passed by the Board delegating

ihe powers for filing of complaints 1o the

Regional Officers and Sub-Regional Olficers

Vide No WP/BMIB-334 daled 14/01/1998 Photo Copy

Sgn i

0172016

Sanjay B. More,
lle Sub Reganal Officer
Maharashira Pallubion Control Board Clhupilim
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